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LOK SABHA DEBATES

LOK SABHA

Thursday, April 11, 1968/Chaitra 22,
1890 (Saka).

The Lok Sabha met ar Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

National Plan on Co-operative Development

*1167. SHRI D. C. SHARMA : Wil
the MINISTER of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have been
urged upon by the National Co-operative
Union of India to draw a National Plan on
Co-operative Development ; and )

(b) if so, the recaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M. S. GURU-
PADASWAMY). (a) No specific proposal
for drawing up a National Plan on Codpe-
rative Development has been received from
the National Cooperative Union of India.

(b) Does not arise.

SHRI D. C. SHARMA : Have Govern-
ment any plan for co-operative development
in the Fourth Plan? If so, what is
approximately its nature and scope ?

SHRI M. 5. GURUPADASWAMY :
We have constituted a working group for

2

this purpose recently. It will be meeting
very shortly, on 19th April. Tt is going to’
have a few meetings to suggest proposals
for inclusion in the next Plan.

SHRI D, C. SHARMA : What is the
amount spent on development of the co-
operative movement now, and what is
approximately going to be the amount ear-
marked for its development and this pro-
ject during the next four or five years ?

SHRI M. 8. GURUPADASWAMY :
This is coming up during the debate, but 1
may inform him that for co-operative deve-
lopment as such in 1967-68 we propose to
spend about Rs. 38 crores.

SHRI SHRI CHAND GOEL : In view
of the fact that the country has rejected
the Nagpur resolution of the Congress on
co-operative farming, will the development
of co-operatives be confined to co-opera-
tive consumers’ societies and societies for
the distribution of agricultural materials
for the facility of farmers, or it will also
extend to co-operative farming ?

SHRI M.S. GURUPADASWAMY :
It also extends to co-operative farming.

ot ofy T & oo qRieT & SAAr
wgaT g fF gk ¥ & aganfas ar)-
a1 ¥ waT ot sfyat § W mefw
40 f g ag ° fawrfes § st
WE AT THA T FaT WA wEAw ¥ qedw
T 9T Fireifed qalic & ane aTR
SRt R ord Bk k8

SHRI M. S. GURUPADASWAMY :
Yes, we have kept in view the recommen-
dations of the Gadgil Committee on co-
operative farming. Our emphasis now is
on revitalisation and streamlining of the

co-operative movement so far as agricul-
tural Jands are conctined, and we arc trying
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to consolidate various

points.

these lands at

SHRI D. N. TIWARY : Have the
National Co-operative Union their own
warchouses to keep foodgrains of the culti-
vators ? If so, how do they co-ordinate their
warehousing with that of the Warchousing
Corporation and other bodies ?

SHRI M.S. GURUPADASWAMY :
The co-operative societies do have ware-
houses of their own, and the marketing
societies, supply societies and the federa-
tions at the national level are trying to
evolve a scheme for this purpose.

ot Taeie feg wvest : Far w0 wERa
Frag wa & fF gt dw ¥ wgwifam
=i fom go smewt sk @t &
ol ard fear wam v ag R 7€ gg W)
w1 form avg & gewfar Seamd #1a F<
@ & Iud ag faege foea wr g WK
oY W gy A@arg df ag & @ @
&t ? afy gf, a1 991 T@ER wAa@
frare w00t fo g @k A W o=
tfe ¥ faax fear @g f& st
HISIeA a6 g1 I WL 5G9 AT VAT
g9 T 9T HIT A7 4T gHA 51N F
LER LEAR

SHRI M. S. GURUPADASWAMY :
The hon. Member has made a very sweep-
ing remark. The co-operative movement as
such has not failed. There may be set-
backs in certain sectors. These things
are being looked into all the time. Our
effort has been to eliminate the deficiencies
in the movement and to remove drawbacks
and stieamline and consclidate the co-
operative sector as well asexpand it wher-

ever possible. 1 do not concede that the
movement has failed.

SHRI PILOO MODY ;
standard of success 7

What is the

W wRwd W oW g
FAATER 6 AT Y To TAGTAT ATE A
FEH T yrared N % whee w7
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] faar A v a@R Y W faem
% $g F34 I WR T aETA A
W # 39 s iR § so8 O
¥ TN AT T TEET SAFT Y 2@

FT M AT THER qqR & I A
Tfr AT sas ST & 7

THE MINISTER OF FOOD AND
AGRICULTURE (SHRIJAGJIVAN RAM):
Co-operatives were envisaged so that people
with limited resources could combine to-
gether either in the field of production or
distribution. There is no gain saying the
fact that the expectations have not fully
materialised.

SHRI PILOO MODY : Why ?

SHRI JAGJIVAN RAM : That will
require a long education for my hon.
friend. There have been defects...

SHRI PILOO MODY : 1 require a
long education, butt he long tenure of the
Minister will not solve the problem.

SHRI JAGJIVAN RAM: 1 will
advise my hon. friend to read something
about the co-operative movement in this
ceuntry. Then he will come to know of it
(Interruptions), 'What is this running com-
mentary ? If he has something to ask, let
him put a supplementary (Interruptions).

1 was saying that there are shoricom-
ings and defects. What we are proposing
1o do is to have a meeting of the Chief
Ministers and the Co-operation Ministers
so that we can revise the policy and pro-
gramme and, if necessary, the Acts also.

Sale of India-boand Milo stranded in
Suez Canal

*|168. SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it isa fact that Govern-
ment are negotiating to sell the India-bound
milo stranded in the Suez Canal ; and

(b) if so, the details of the deal, if
finalised 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The negotiations with the U.A.R.
Government have not yet been finalised.

ot writare fog : g o 9@ A
W gW 1 "fawsHg % qgE
6T & g ¥9 q&T § ISMT 91 57 997
fagre & woaz wew ) feafa A, ok
FO7 #0979 OF I T4 N FT AqrAr
8, o foe & fage & i fad & sirer
aer § WX G AeE gy 7 31 At F

9T | FT TEl § | TR WA AGIT A
aq gl %1 9 & fe ag 27 i@ &q
" 9 frgeam ¥ o A1 g6 AW
foar nar SR ew@THIT BN W@ A%
T HTYH & wEA! W@ H g R A
STIT AET g GHAT & | T SHHT 47 97
ST @ E A HAT AgRE § S =g
& a7 go To WITo & @ry Y wE WMy
O 9T @ § 98 fRE 9T 9T S99 &
STRE?

SHRI ANNASAHIB SHINDE : It
was not so easy to dispose of the commo-
dity. As the House is well aware, because
of the closure of the Suez Canal, this ship
Observer got stuck up there. The area
nearby is in the possession of Israel.
Naturally, we tried to negotiate and find
out whether the ship could be taken out,
but our efforts were not successful.

As for the sale of the commodity, first
of all, it was sold to us by the U.S.A. and
under ‘1he agreement we were not free to
ruell_ it. We had therefore to seek the
permission of the U.S. Government to sell
it. Then we tried to negotiate with the
U.A.R. Government. They said they did
require milo. Ultimately, we have succeed-
ed in persuading them to buyit. They
have agreed to purchase, but the terms

CHAITRA 22, 1890 (SAKA)

Oral Answers 6

and conditions are unmder negotiation at
the moment. We are wvery seriovs and
keen to dispose of the material.

it sy fag: # wgR & qawm
6 T qrEET & A9 AN A7 AFan, -
fordr £ 58 & Qou@oyo #Ft gfimm Tifgd
41 1| & 7Y 7gg & s Aar g fe
It ® 77 ag fear a1 fF go wHe go
¥ TR goToa AN 9w W Ed a4
arg ? 9 & qxfamw AfTw & fean Rl
& AT go UHe wo ¥ gAt zuwa &Y | &
I F g W IwAr agar fx ArgEy
N TG T & 99 Y w9 g7 9 I9H
UgFT 3G TOUST Fy F=r A1 @ R
o &9 fra eaqf & wRT EFm Y
HHI IITGAT AT | ATEAT HT AT TG
ST 97 7F T2 O ¥ wrfed fgedr &
a1 | g fre e ar 1| gw A fage ¥
@y g E ) TE W2 9w AR
sfer fFag SF & Fwe

MR. SPEAKER : You are bringing
all extraneous things. A simple question
is being unnecessarily complicated.

SHRI ANNASAHIB SHINDE : The
total quantity that is involved in this is
about 27,400 tonnes of milo. Our effort
in the beginning was to see whether this
ship could be got out of the Suez Canal so
that it could reach India, When that
failed, we took up the matter with the U.S.
Government. 1 do mot think there was
any delay on the part of the U.S. Govern-
ment to give us permission, but the diffi-
culty was that the U.A.R. Government was
not prepared to take it. They said they
did not consume milo, that it could be
used only as poultry or cattle feed. So, it
took some time. At the moment the price
has not been finalised, but they have
agreed to buy it,

it Wi forg : i e & A e

form foar ) mr @vm1 o® W W
TaamT T A oo
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it ged T wHAT : 97 TE AL
& ol wafer § qmae W ag an
1 I gH Vo orar & TN gy
FTFAET T a8 W9 2.,

MR. SPEAKER . That is the pitiable
condition of our country.

it g R TEAT : qgT X TR
g @y #1 frar arar § DT @I
FTT M E AR § | T AP 7S
# gt 7 AT AT A fAg A A
fag seR ST G g 7

oY wrEer s fear € wwr get
feg qmr qx a1 ar w@r § Wi femer
BT HIYHT WHET 92 AT ?

qqH AR Jo Yo Wo TIAHE
¥ @rg za% | wRE aWt e T
ge

st gew W wyErw : Az e
gmr ?

weaw wgay : e ferw Enfr aw
THHT 93T I )

SHRI HEM BARUA : We were told
that an assessment of the losses suffered by
this country because of the closure of the
Suez Canal would be given to the Members
of Parliament in the Budget papers, which
the Finance Minister has not done. In
that context may I know whether the
Minister of Food and Agriculture has pre-
pared any estimate of the losses which we
have suffered due to the increased tranship-
ment charges as also due to the non-avail-
ability of food-grains in time because of
the closure of the Suez Canal as happened
in the case of this milo ?

SHRI ANNASAHIB SHINDE : What
has been the addition to cost, those figures
are available with us. With due notice, it
should be possible to furmish them.

APRIL 11, 1968 -
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‘““Majority’ Unioas

_f
. 2H170. SHRI S. R. DAMANI :  Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the Study
Team of the Labour Commission on
Industrial Relations has recommended that
the “Majority” Union be the sole bargain-
ing agent in an industrial dispute ;

(b) if so, the criteria for deciding as
to which is a “Majority’ Union ; and

{c) whether Government propose to
appoint any independent judicial agency for
this purpose ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) One of the Study Groups has made
such a recommendation.

(b) and (c). These matters will be
considered by the Government after they

receive the recommendations of the
National Commission on Labour.
SHRI S. R. DAMANI : May I know

whother Government has ascertained the
opinion of labour leaders, and if so, what
is their reaction ?

SHRI HATHI : The labour leaders
are on the NMNational Labour Commission,
and the National Labour Commission will
ascertain their views.

BHRI §. R. DAMANI : May I know
whether Government considers that secret
baltot or verification of membership is the
better system ? Secondly, 1 want to know
how Government proposes to avoid the
influence of politicians on the unions.

SHRI HATHI : Their are two wviews
as to how the majority should be determin-
ed. One is verification of the membership
of the particular unien. That is provided
for under the Code of Discipline today.
There is also another wview that there
should be a secret ballot. There is diffe-
rence of opinian among the various trade
unions whether it should be by verification
of membership or by secret ballot. The
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National Labour Commission is giving
thought to it. They have appointed study
groups and after they give their opinion
on this complicated question we shall come
1o a decision.

ot wrw fagrdt st : swawa W
FHArfEl & & sfew W@ wET
9 T @ & | AT FHAIAT F AY QA
wfas ey sTeT 1 M| R
TF JUNT A T OF FIE A €& [
@ @ foga s e g 9k
st fRar § @1 e sgaa &1 el
FTX THY AT 5 AT FT AT @ AT
& o fodl & @rg 45 @t wog
& At 3% fex T &Y gfrery & sy ?

SHRI HATHI : He has raised a very
pertinent and important question. There
is no legislation as yet by the Centre for
recognising a majority uniom, but it is
desirable that there should be one union
which has a collective bargaining power,
but that is a matter which will have to be
decided by agreement among all trade
union leaders. There are today industries
which have accepted the code, where one
majority union is recognised, but there are
difficulties there, because the majority
union, baving 459, membership, can also
raise an issue. One great difficulty which
we experience is that in the Central public
sector, industrial relations fall within the
State  jurisdiction. So, even if the
employer in the public undertakings reco-
gnises one union as the collective bargain-
ing agency, the other union can go to the
industrial court. Therefore, this is a com-
plicated question, and this is left to the
National Labour Commission. After that
we shall give our considered opinion
on it.

St CTRTRATT TR ¢ 5F a3 € ;A
T AT T o A D W@ B
R ey oz swfemd fs a0
TR F TT gfrew F WO ¥ WAET
1 %A &7 Sy s q@r A o
fe &1 agwa & 2 W w7 wwwe &
&1 & s wveaw g fe v fagre aoeT
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39 g WA A frar & oY
W T & a1 A fea fda g agda
& | w AEY 9g % & a7 HET S ¥ &t

=t grdt : sgfaw 2w daAie &1
ATee® & FAT AAMFITT &1 0F w41 37
AT &Y 2, §9 AT q4T FY {HY M7 A5¥
foar @ 1| afET 1 TEgHT F1 T HT 9w
JTAA FaT Ffaga 1 fewdaa wo,
=g 9T fa=me famgr oo o

st ymmar gt o #v fREr
TaFE W AR F IR A qEr e Al
oy U R TR IR E

SHRI K. N. PANDEY : Trade vnions
are formed on the basis of their member-
ship. If a secret tallot is allowed, will
the Government keep anv power to see
that non-members do not vote for the
recognition of the union ?

SHRI HATHI: As [ have been
saying, there are strong views on both
sides. One is verification of membership
of a union. The sccond view is that it
should be by secret ballot by all the
members, whether they are members of any
union or not. At present, the procedure
adopted by the Government under the
code of discipline is verification of
members. Unless we change that pro-
cedure, that system continues.

't ael wfw TR wRE ¥
warar & fF gfra & wegar sw sE &
fau ww wen Gt dffedas w
2 o fregmr agwa @ wreg &
Faax Iffrdae & s &1 ¥ W
WAl g g, afw Iw ¥ W W
g AR H uofis @ i § W@
g faogw ofa § aff Y, 5@ =t
Argar & & 7% 1 562 faT aw Tt gEAw
AT oY, g9 AW #1 A gl T AR
ATET TA FT THATT & T AR TG
T AaT & v& A1 awcgut 1 & ag
ST WEaT g o' e Awew
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FHET W A4 T TH 79 9 GO SHRI HATHI: The Administrative

TR T FW O, T9 AW & g
g S Ao ST AT FE F
farg, goma w1 wew v d faw dar &1

SHRI1 HATHI: No, Sir; till the
natiopal labour commission submits its
report, 1 shall not take any decision
on it.

=t AU W6 : AT A T 2
¥ wefafrg fea fomrd sae # =&t
W § ge i gwe faar @ v g 9t
foxwr mifew o1 g Aifery sfm wow
e ar zoma aw & foo fow
TFX 7 T gfa 1 W FW@ E, 99
F o & Mo ag g frar ot f
fait ot 2w i &1 of mfasrd
v afm T @, N fFew gfa
y grafag 9T F1 d=T A AT Wk o
Neftfere frest 17 el gfra w0
TR I § AFT 91, o 37 F
ary wrf T\ T A9 §, aft g, Ay
W AR ¥ T #7497 JowwT & ?

&t gt ;. cefafrefr  foar
T A GFeAT § A F gh var
g 21 F SEEY 9gr A@r & o afe
TN X FEA S e AWy
% g g faam g

SHRI P. VENKATASUBBAIAH : May
1 know whether a study team on industrial
relations had also gone through this sugges-
tion with regard to the participation of
labour in the management of projects and
if that is so, is it a fact that it has been
cxamined by the Government? Could
the labour unions have their office
bearers representatives of political parties
or should they have their office bearers
elected from among their own members ?

Have these two- points been made out by
the study team ?

Reforms Commission had made a recom-
mendation for increased workers, participa-
tion in management of proiects. A decision
on that point has not been taken.

SHRI S. K. TAPURIAH : Since politi-
cians have infiltrated ioto trade unions and
since the trade unions have ceased to work
solely for the benefit and in the interest of
the workers......... (Imterruptions). He is
worried about his job ; he will losc his
job in the trade union—have the Govern-
ment considered the proposal that outsiders
should not be allowed to hold office in the
trade unions and only workers should hold
office ? If the Government has considered
it, what is their reaction ?

SHRI HATHI : If the trade union ha¥
to be built up, it would be better if the
workers themselves build up their trade
union.

st ag famd : A@ wERT A ogAn
¥ g A€ FE Tifgt | 7T mmEER
Hot tar A2 wC o @i ol AT,
FEEer WX geard wWrE A dEE
q€t 41 |

SHRI HATHI : Please be patient and
listen to me. Since the workers are not
as educated as the employers, and since
even the employers can have advisers, 1 do
not think there is anything wrong in the
workers also having advisers.

Applied Nutrition for Kerala

*1172, SHRI A. SREEDHARAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government of Kerala
have made any request to the Central
Government to extend Applied Nutrition
Programme to ten more Blocks in the
State ; and

(b) if so, whether Government have
accorded sanction for the proposal 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) and (b). Govern-
ment of Kerala had asked for 14 new

Applied Nutrition Programme blocks for
the year 1968-69, which have been
allotted.

SHRI A. SREEDHARAN : Perhaps
this is the first time that a question regard-
ing Kerala has been answered this way
instead of the Minister saying : No, does
not arise. 1am happy that the Minister
gave a positive reply. 1 should like to
know whether the Centre has given any
instruction as to the time limit for imple-
menting the nutrition programme blocks ?

SHRI M.S. GURUPADASWAMY :
My reply contained this information.
We have sanctioned 14 blocks for this year,
1968-69. That is the time limit fixed. The
Kerala Government has not so far inform-
ed us about the names of the blocks. But
sanction has been given for fourteen
blocks.

SHRI K. LAKKAPPA : This question
pertains 10 Kerala., Taking into considera-
tion the conclusion of the All India medi-
cal survey that fifty per cent of the country’s
population are suffering from malnutrition,
what sieps have the Government taken to
chalk out a phased programme for the
whole country to see that a nutrition pro-
gramme is implemented throughout the
country in every block ?

SHRI M. S. GURUPADASWAMY :
This question relates to Kerala. Since it
has been allowed by you, I may say that
large sections of population in this country
suffer from malnuirition and that is why
we have started this programme with a
comprehensive and co-ordinated approach
to nutrition development in the country.
We have already covered about 221 blocks
in the third plan period and we propose
to cover about a thousand blocks in the
fourth plan period.

Apeejay Shipping Company

*1174, SHRI MADHU LIMAYE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) whether Governmeat’s attention has

CHAITRA 22, 189 (S4KA)

Oral Answers 14

been drawn to the file on Apeejay Shipping
Company produced before the High Court
in the hearing of the election petition
against Shri George Fernandes, M.P. before
Mr. Justice Kantawala ;

(b) whether it is a fact that Shri A. M.
Thomas, the then Deputy Food Minister,
after asking for the file in a most unusual
manner, did not direct that stern action be
taken against the firm ;

(c) whether he has been sent to Austra«
lia as our High Commissioner ;

(d) whether a demand has been made
for his recall in view of these suspicious
circumstances ; and

(e) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE). (a) Yes, Sir.

(b) The file of the Food Department,
which has been produced in the Bombay
High Court, shows that it was asked for by
the Private Secretary to the then Deputy
Minister for Food, Shri A.M. Thomas,
and returned the same day with the re-
mark “Seen by Deputy Minister ; thanks",
There was nothing unusual in the manner
in which the file was asked for. The file
also shows that the action which was al-
ready being taken by the Department of
Food continued to be taken as before afier
the return of the file. No direction was
given on the file either by the Deputy
Minister or on his behalf,

(c) Shri Thomas has been High Com-
missioner of India in Canberra since 15th
July, 1967,

(d) The Government is not aware of
any demand for his recall nor of any sus-
picious circumstances.

(e) Does not arise.

st vy fomdy : werw, wERE, WA
TERT X N ATy AR, I I W
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RIS AT, A1 STAEAT 115 F w37
% OF ¥l FEAE s qS0 | d
&4 o A A @h IR F A qqzw
FAATT F | AT T WAL TEET AT 2,
ar ag ¥4 fammrd a8 21 98 99w 50
AW AFT F g X 97 W W
Frawe fear @, A ar 3=t femr &, ar
o e & g wigw AR & S
#4 &g 2, 0 @y g9 wA #Y oF
9 T /IR TI7 q@md ¥ w7 Fy w7
fr &g w=o do AT 7, 9 fF 9w WA
SATT-TATT ATE T A, &8 e ¥
TR TETEr 29 qug vy fr G s
# fore 13 wreer T w0 AT 9
AEI &1 Antw At AEY &1 wE HA
wgT T & v qg A wAgogEs T
AT A wmafr 1 @l @
&5 TeaaaT S0 g | A v Ao 6
g fad faa s am At a1 & gfF
TR WTEd ¥ AT &1 § FEF a&q
& qearg ot 7 F@ 5 o3@ W &l
Me e s, g Fel fo 2@ & &
THRIAATA, TTSEFTY JiAY, 7 §q FEAAT
& feaTs gHeAT I & fag I a1
frda e zwfan w4t 9y 1 R
FIEd 3| F 96ATq 0T wq fF I
qdr 997 47 fF 98 a6 w5y Oy &9
FI ¥ 41, Mfa< J97 AEF 43 gO
g maRA s fFma s g
Sifer ® 9% 91, W gEa § A
qrea w1 Ay 75 wRgwar ai, &
TRt wEa & s wear g fF oS
wafaga §% @ g A gwA w1
T ZT 9gS Iqa 91, IR A
IR AR gAM K AW 9T FTRT
famT w4 7

SHRI ANNASAHIB SHINDE: As
far as the first part of the question is
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concerned, I think the Minister has a right
to call for any paper and there was nothing
unusal as has been mentioned by the hon.
Member. Then, with regard to the second
part, on the file when it was called, the
department has already taken action,
alerted—(Interruption).

oft ay ol : 30 v forr ? MR
ot 7 AFEE @aTe......( wrew ) .
1T g, foR A @, @@ fame aw
ST A, T g TS g Ag, afe
5w & oqgr ... (mwew ).
e w1 o A fom | & ot e
g T wdwan wtm, cEwEFET
whm ?

Tk T F A MG 1 AT @
g guT qETE & @1 & | § saEw fa
fer dgm 7Y | W aaw T & A

g... (smawm).,

SHRI RANDHIR SINGH : Will he
behave ?

MR. SPEAKER : Will you allow me

to control the House or if you want to
take the Chair, please do come here. 1
have absolutely no objection : he can come
and occupy the Chair and control the
House.

SHRI RANDHIR SINGH: 1
before you.

bow

MR. SPEAKER : Thank you.
question is clear and simple. If the ques-
tion was concerned with the Food
Ministry, naturally, the Prime Minister
wanted that to be transferred to the con-
cerned Ministry and it has been trans-
ferred.

The

st 7y foed: @Y s AR oA
wferar ¥t wrfeg 6 fe 9% fowre A
qtr ot vk oY | W 7 TG AATA @
@ § ! W wg w 3@ #Aifag
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MR. SPEAKER : Mr. Madhu Limaye,
the hon. Minister for Food is not responsi-
ble for recalling a High Commissioner or
anybody like that. That portion he has
answered.

SHRI MADHU LIMAYE : The ques-
tion is, whether a demand has been made
for his recall in view of the suspicious
circumstances.

#Y wag 97 grg N WA & 9
ag wit #1 ¥ 1 7 Fed & Fqw A w
T & 1w g ar fr o A abr o
w§ & ot 4, A yoT w o fRE o
WY T gaT A, W am Ao § 7
TR aER & ar ¥ § 7 AR W w
fir ey fogr A1 & S ST E fF
AT ¥ | 17 ar vggd farmar ? 99
UFCATTA WA 74T ¢ sow-fafer &0
Fraard #1 7% ? Fa1 I IO fopfe
sreftage firar a1 fefaa segae
FT 419 59 GeA & Y 0f § a9 Sereftaw
R ST Ay AT A g, § A7 1962 Y
A FCE E AFT T AW ¥ § Wi
taw &Y forgn v 1 gafog Y w77
A §741 §T SGGgIL I d|mA &
qT, 9L T G298 @ §, WIEH
@A F AR IR 47 A FEN AGY
g7 TAF( IPRX Aages g, Wia §
e 7 mF amw gEm ) fEe
T, A fa=re 57 7

. MR. SPEAKER : TO the extent that
1s relevant, Shri Jagjiwan Ram may throw
some light on the matter.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI1 JAGIJIVAN
RAM) : The position is this. Naturally
we have ascertained it. As you know,
this dquestion was transferred to us. About
the'queshon regarding the recall, we had
po information. We ascertained from the
External Affairs Ministry, and on the basis
of that information we have given the
reply.
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So far as Mr. Thomas is concerned, he
saw the file and I can say that a Minister
can call any papers of his Ministry or
Department that he would like to see.
There is nothing unusual in it. So far as
the action is concerned, at that time, the
department took precautionary action so
that the move of the party could be foiled
and Government property as such should
not be taken. I can presume that there is
nothing in the noting on the fle. Mr,
Thomas might have thought that since
action was being taken to see that Govern-
ment was not cheated, there was nothing to
be done by him and he simply saw the file
and returned it. 1 do not think there is
any case of mala fides against Mr.
Thomas.

SHRI RANGA: On a question of
procedure. Here is an hon. Member, an
important Member like that, who has
written to the Prime Minister making a
suggestion—a kind of demand—that he
should be recalled. What happens bet-
ween one Ministry and another, especially
beiween the Prime Minister and another
Minister, we do not know. But we would
naturally expect that when a letter like that
had been written to the Prime Minister,
when a question like this comes up for
answer, some information should be given ;
“True, a demand has been made and that
too from the hon. Member himself ; and
we do not consider it necessary to accept
the demand for his recall.” They could
have said that, But they have not taken
any trouble to say any such things.

MR. SPEAKER : I think he has
said no further action if necessary.

ot wew fagrd aTRd : a9y Ziww]
F4i firar mav ? oy giwe gafaw fear
T R TEI Wt SEET A Al AT

gt dl, .,

SHRI S. M. BANERIJEE : If jou read
the question, Sir, “whether a demand has
been made.” —

st ay fowll : qg §9 s =W @
IR FT @ AWl A AT I
firar & W< g e wEf ¥ A € 7
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# 79 a9g @@ AT AL § | WO FW
YRTEEw Ty !

SHRI S. M. BANERJEE :

clarification.
question...

I want a
Mr. Shinde, in reply to the

SHRI NATH PAI rose—

=t wyg fawd : g A o gigo
TF 9T HT FT FHA qgT @9 gAT 2
gy a3 F qg o9 § ) faepw
T, a9 IA @I E |

SHRI JAGJIVAN RAM: 1 have
Stated whatever is in my possession. As
I said, the question was transferred to us.
Naturally, on this matter, the External
Affairs Ministery is concerned. We will
ascertain  from the External Affairs
Ministry—I will have to go into that—
and it might be that the letter written to
the Prime Minister might not have been
sent to the depariment. But when my
Ministry ascertained from the External
Affairs Ministry whether any demand has
been made for the recall, the reply that
came to us was in the negative, and we
have given that fact. That is the exact
position.

MR. SPEAKER :
is correct.

That point of view

SHRI M. L. SONDHI : Sir, this ques-
tion has been handled by the Food
Ministry ! (Faterruption).

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Shri Madhu Limaye
was asked to put his second ouestion.

SHRI NATH PAI AND SHRI §. M.
BANERJEE rose—

MR. SPEAKER :
not be standing.

Both the two can-

SHRI S. M. BANERJEE :
10 rais¢ a point of order.

I wanted

MR. SPEAKER :

There  gapnot be
apy point of order now,
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SHRI S. M. BANERJEE :
make a submissicn.

it wew fagrd TRt ;o wea
wgey, ¥ fAaeT &, W smEenm &
gfmaml & 92 ¥ g wre wWER
&Y I3 |Far..,

I want to

MR. SPEAKER : No point of order.
He wanted to have some clarification about
the question.

st wew fagrdt am@d : qrw Far
& cargz orF wET AEF FET wEA.L.

MR. SPEAKER : That is what I
said.

sit vy fewd: TEd @1 oE S
TG

ot srzwt fagrdt vt : weww TR
ot wg faqa 7 agaw sww A &
grfay fFar a1 | g9 ag & fs wmr
IO AT AAT ¥ @ gy e ?ow
frdt g AT A1 gem AN FwEd
T w1 AR IAFT I TG S FHAN
at #4178 &= 7 & f ag wor g faw
graw fear nar fe s w47 wERT W
M I FAT AT 7T ITgAT 47 W/
AN A0 F O IHT qEE S g ?

oft <fa T : A A A gemEn
A 1

SHRI S. M. BANERIEE :
completed my question.

1 have not

MR. SPEAKER : The Question Hour
is being taken up for something else.

SHRI S. M. BANERIJEE :
serious matter.

It 1s a very

MR. SPEAKER : It may be so, but
you have other remedies for this, You can
raise it in a different way.
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SHRI S. M. BANERIJEE :
complete may say.

Let me

MR. SPEAKER : Even in the middle
of your sentence, I have a right to stand.
The difficulty is, you have forgotten the
main guestion and are going to something
else. It is not that the answer given is
satisfactory.... (Interruption) not that the
answer is full. The Minister has clearly
explained whatever information he got
from the External Affairs Ministry.

st wy fewd: g gw w AE
FCERY | 4% AR HA | Terd@EaTE
F Y TR | TR STy A€y Ay A
Fg1 Srfge fF s JE g )

MR. SPEAKER : It may be; I my-
self am saying that it is mot full. I am
sure the Minister also feels that. For this
part of the question, where it is asked
whether there is any demand for recall, the

answer that he got from the External
Affairs Ministry is “No."
He has answered that. Therefore,

there is no use further discussing it.

SHRI S. M. BANERIJEE :
not the Minister say it ?

Why does

MR. SPEAKER : He has clearly
stated it and 1 am satisfied.

it wy fowd : §4, Toerw ? R
IR A 47 swrE faar ? I wEr—aR
agn Al e R AT A Mg

MR. SPEAKER : Both Mr. Shinde
and Mr. Jagjivan Ram have said that what-
ever information they have got from the
Externals -Affairs Ministry, they are giving
it.

it wy fomd : 937 TEH) TR, T
TE FOW | AT & AT §F fawmr 2,
TAHT TG FIE qawT AE §, gAY A1H
IaL A1 |

MR. SPEAKER : Are we going to
proceed with the question or take up the
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whole question hour on the procedural
matter ? If I allow one minute to each
hon. Member, the whole hour will be taken
away.

SHRI NATH PAI :
out.

We havé a way-

MR. SPEAKER : T will call him.
Let Mr. Madhu Limaye put his second
question.

i vy famd : werw wEEW, W=
FTFIT & 919 T4 a<g #1 gfaa a1 am@-
F T 8 6 Sei-wT FOET a1
TR F oA Y, T FE I S
Tt & &Y For ff o s o fe oft
TEEC A A T A @ AR 3w
e af @ awdt 7w W
I AL FEATD T FA Y, A owWR
foe w¥ foredame § —+a1 T a1 $T A0S
Fe WY " & 7

wege WErew, T@ faory ) F dfaai
T Og T § T w0 H, AT 0w 3w
77 garer &% gl gur g | SAr
SgaT § & 9@ T ag S S
FER T W WA & ar g fem oA
fordrardy & 1wl TR W §, IR
¢ a1 T w W g A fedt wEE
- fedt dw A, e GwE A
dwed W 3, o feelt AT AT R 7

SHRI JAGJIVAN RAM : [ think this
question has been amswered more than
once. Mr. Limaye has put a number of
questions on this and all of them have been
answered. This has been also discussed
in the House. As I said, whatever infor-
mation I will give, it will be based only on
whatever material is available in the file
itself. The file has been seen by Mr.
Limaye also.

ot wy formdt @ a7 wod faarar A,
T gg fear ar, W femmar A
(sram)...
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SHRI JAGJIIVAN RAM : [ couldn ot
show it to you. It has however bees sub-
mitted to the court, and it is Open to every-
body tosee. Now he has seen it also.
Whatever information 1 give to the House
will be based on the material that is avail-
able in the file itself. 1 cannot say any-
thing more than what is in the file. 1 can
say that at that time, the officers who were
dealing with this thought that precaution
should be taken to see that the move of
the party is foiled and Government is not
cheated. More than that, nothing was done
I cannot say who is responsible, why it
was not done, etc., because all those things
are not available in the file.

ot wy fomd : wege wEiwy, wU AT
S&T FT IO AT TAT 7

MR. SPEAKEH : Whaicver he has
said, he has explained.

st 7y fom@ : T AR, T
ffgm e e M @ &
ft 7= & a1 feelt weac Ay A
sfian e @ & ar =, fomey
TH G THE TF | WY YA AT g,
afe 5@ Y a1 I AT B GE FT
A SrEA F1 T IO R 0, ().

MR. SPEAKER : You cannot address
the minister directly like that saying he is

SHRI MADHU LIMAYE: Chalak
only means ‘clever’. ST g W9 g saew
ER-g

MR. SPEAKER : I know, but if you
address the Ministers directly that creates
trouble. It is not the question whether it
is parliamentary or not. Tdo ndt want you
to address the Ministers directly and pro-
woke them. It should be through the

Chair. (Interruptioas).
Mr. Nath Pai.

SHRI P. VENKATASUBBAIAH :
Despite your definite ruling on the matter...

MR. SPEAKER : I will call him after-
wards, Mr. Nath Pai is on his legs.
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SHRI NATH PAI: Iam not very
much convinced by the reply given
by the Minister of Food and Agricul-
ture. But 1 must confess 1| am deeply
impressed by his implacability and
imperturbability. He has a very rough
weather to fare, and I sympathise with him.
My appeal is addressed to you, Sir. I do
not expect a very satisfactory reply from
the minister, because there is much to hide
and conceal. You will agree with the
apprehension expressed both by me and by
Mr. Ranga that there is something very
disturbingly fishy about the whole affair.
This will not be cleared by replies on the
floor of the House. May 1 quote a very
well-established precedent of the House ?
I appreciate your appealing to us not to
prolong the question. In view of the fact
that the Government is doing everything to
hide something, thus strengthening our
suspicion that there is something to hide
from the public and Parliament, the only
way to bring to light the real truth is that
you exercise your inherent right by com-
plying with our request to appoint a com-
mittee of Members of Parliament of parties,
as was done on two earlier occasions. One
was by a direct.ve given by you to the P.A.C.
in the sulphur case and the S.T.C. There
is another thing. When there was a dis-
pute about a certain behaviour of a mem-
ber of the Government, Sardar Hukam
Singh readily agreed to have a committee
to look into it. We shall not be convinced
by these replies. The more the Govern-
ment speak, the more the confusion it
creates. May [ therefore have an assur-
ance from you that you will appoint a com-
mittee of M.P's to look into this ?

MR. SPEAKER : About the demand
for recall, he said, this department does
not know anything about it. He said,
they got the information from the External
Affairs Ministry and naturally . they can
give only that information, That was the
point where 1 said, perhaps the coordina-
tion was not good. But I know nothing
about there being something fishy about
Apecjay. For heaven's sake, do not drag
the Chair into this.

st arqqrf : Afer e @ g
=fedr 1

oft wry forerdy : srher s Y wife
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SHRI JAGHVAN RAM: There is
nothing to hide or withhold from the
House. | welcome a committee of this
House to go into it, but the only thiag I
submit for your consideration is that the
defamation case arising out of this is pen-
ding against Mr. Limaye.

stay fomd T AR A& T
FC @ & | oo AEEy, T a% e
¥ qET F7T IUL AGT fear g0 § e
Figar § 5 s Wfmam g ?

SHRI JAGJIVAN RAM: Iam not
suppressing anything. What is this howl-
ing ? He is not allowing me to complete
the sentence. 1 hzve nothing to hide and
I welcome the setting up of a committee of
this House by you Sir, to go into this.
The only thing to be taken into considera-
tion by you is the defamation case pending
against the hon, Member.  (Inerrwprions)

SHRI NATH PAI:
different.

That is totally

SHRI JAGJIVAN RAM : Parliament
is being taken advantage of in order to
vitiate the proceedings in that defamation
case. ([mterruptions’.

=Y wy fomd : 0 7 e & fag
ag qrieETAe g

SHRI JAGJIVAN RAM: Again I
repeat, Sir, that [ welcome the formation
of a Committee of the Members of this
House to go into this entire question. The
only thing to be considered by you, Sir, is
that by this process the proceedings in the
defamation case are not vitiated
(dmterrupiions).

ot 7y fawd : J0 § A W WY
wae fadeft |

MR. SPEAKER : Let us proceed now
to the next question.

SHRI HEM BARUA : Sir, what is
your ruling on Shri Nath Pai’s point ?

MR. SPEAKER :
give any ruling now.

I am not. going to

CHAITRA 22, 1890 (SAKA;

Oral Answers 2%

st vy foel : weom wRw, AT
ar€ ot & ot g fear @ 9w aX daen
& e

MR. SPEAKER :

rulirg off-hand.
is my right.

it vy fomdy: wre frame s ?

MR. SPEAKER : The Minister has
also asked for it. But even if both of you
agree on an issue it is not for the Speaker
to jump into it. 1 must see how deep
it is.

W wy food W fawre H O A
e

I cannot give any
I will take my time. It

Strike and Lock-Outs in Govt. of [ndia
Office’s Undertakings

*1176. SHRI R. S. VIDYARTHI :
Will the Minister cf LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of strikesflock-outs re-
corded during the years 1965-66, 1966-67
and 1967-68 upto February, 1968 in various
Offices of the Government of India Under-
takings along with their names ;

(b) the reasons in each case and the
assurances given by Government in respect
of their demands ;

(c) the number of persons working in
those Offices against whom legal action is
pending due to their participation in strikes;
and

(d) the loss of working days and the
estimated damage to Government property
“as a result of those strikes ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (d). The information is being
collected and will be laid on the Tabie of
the House.

ot Tro o faerdt : 7o 7w ¥
e T g St @
Ot gu¥ fraem www @, 21 B
Tg®r oY # s fearar o
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SHRI HATHI : [ shall try to get the
information as quickly as possible.

SHRI S. M. BANERJEE: 1 would
like to know from the hon. Minister
whether the Labour Ministry or the Labour
Minister is aware that there is a lock-out in
HAL, Bangalore and BEL, Bungalore for,
the last so many days and, if so, when the
Defence Ministry is not trying to solve this
problem, may I know whether the central
labour machinery will be utilised to solve
the problem? If it is not going to be
utilised, may | know the reasons for the
same ?

SHRI HATHI : This question really
does not arise out of this. However, as
the hon. Member very well knows inJus-
trial relation in public sector undertakings
is not in the central sphere. It is with the
State Government and not with the Central
Government.  Therefore, the industrial
machinery of the Central Government
would not operate there.

SHRI S. M. BANERJEE : Sir, my
question is different. There is a lock-out
in HAL. The Defence Minister does not
even make a statement here. OF course,
he is trying to do his bes:. Here isa
question aboul strikes and lock-outs in
Government of India undertakings. This
is one of the Government of India under-
takings. In the absence of a Jefinite stand
on the part of the Defence Ministry, may
1 know whether the Labour Minister will
intervene in the matter and see that the
lock-out is lifted ?

SHRI HATHI: It is true that the
question is about the number of strikes and
lock-outs. Therefore, I would certainly
get this information from the Defence
Ministry.
officers of the Labour Ministry should go
and take up the matter under their jurisdic-
tion is concerned, it is not possible be-
cause it is not a matter falling under the
central sphere. But we can certainly use
our good offices and discuss this matter.
That is a different thing altogether.

o gEN W WA : AW G,
@l 571 ¥ Y g g6y § 3y
wfaras, 3 ¥ g5 - &1 3w AR
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TP F e & oA § SRy S
IR AR gAY § s g A e F
T aA &, N K oaeft oy § s
i wif s F
HER B F fadrer wxo 357 @ § anfe
I TFX ¥ A 3@ wFEEE ¥ g
o9 frqer @ ar sk 9w ATaT &Y
AT AT WY TGl § T A% WA 7

W gret : o G WX AT-TS-
z| Y &, &g dAwEE W1 awE &
HFEY WY T AN & FTWT & SAREET
A 8, 7y aw 1 g A o g
o e 3 a3 A8 AT &, 3 T
Y § Wit ag ¥ AE FEY O &©EE
gt @ | fe ogt a% AAowre 1 agE
2, § agaa g fF 9 avg & W19 "=y
#req g wfed Wk wh far g

ﬁﬁyﬂﬁﬁal

W W SO R A R
FAAY fF R @Y AE-wTSe 59T
2o faafesr & wifewisy =T &
AT AAGU & A A AOEF TH A4S

frdzm grar ¢ ? ofz o g arsw ox
A ATFCRE?

&t graY : T aF A W g

ot wuaT wTe g weAd WEIRd, W@
STEAE v & waw faw wifas @ e
A GATE A e @A & wEied
geaw surar gt & afew o afewrs
F¥ee § vud o wfew aa ¥ geaw &)
@ g frgy o @ Al § 0T @
¥ THAE gaT & | ST fF aelt w@aa
JATAT TEH A I T §, TF a1 _@
f& o ST F wRT 1 @ AT
TEl FaT G FE are Aqe Ay saEr Wi
T E) # s wmgar §OfFowm
TR afeer® G & Ao S lEw
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fev 22 & f5 3 g7-57 frawi @
T FFEAT T qEA ®1 fowd g
TN arFw g 9 7 wre f2y
ATy am Foew T A E A
ot T fea § ?

st gt ¢ dwwrw ot R § oA
ITF G 455C g4 W A@l R faur
foast ft FE &1 18 Ahw AT gEA
aofsgs weEx e & wwE<d #7 s
ifer el 2

ot WA W g SEFAH F47
fer & ?

N gt IEEE S a1 a@ga
o A, R agt T
Fg1 91 FFAT AfHT IEA W@ FE QA
frad &1 @Y N ag w7 w5 femre
NN I TIH Iex TAT  TIET |
Fifs 77 fenrs 7df T=Y § @t A
gYdY & 1 o raTe F TEF @I § o
fergz g &, WX 9« feaae g 78
grn & T ®TEE A1 wwfar 3w
9 Fedl § Aol ®IW IIET WIT A
56T AT FAT =iy |

=t fa aromw & T F s
srgar g fr ardt gfagal 1 §13 X, &
TSR # uF gfmd ITH A G ag
FT TF TN AN ?

o grat : oF T oF gfraw A
qT T FET 7=t ZT oG &)

it GEFE YOI : 4T FE & HeEY
HERA AT AET AW Wed & fF e
TR 3R, 9 dE feudde & ag
&M FfwT dwar w1 6 & Wi mgnw
A IR & | R TN F S 7 Afew
&t &, ®EF 99 W & "t +09 F09
FO SR T A § o F s
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argaT g fe wifer dww dwx fafaet
& G F4AT g ? |ret qg 7\ @1 fE
T TAFHE T T A< AR H T ¢
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it 57 oF fifen fprzem = fafeds s #) dwam & foo g ¥ =0

¥ ga gl A 7ot <1 daelz oA
7z fear ar fr 78 37 afadel wre-
faz T 1 AT AfFT w g § W
g " WY gegia ag far -

“We cannot agrce that in al! cases it
should be voluntary arbitration.”

MR. SPEAKER : Beiore I take up the
Short Notice Question I would like 1o have
a little clarification, regarcing Q. 1174,
Shri Madhu Limaye wants a commit'ee to
be appointed. The Minisier also wants a
committee to be appointed. So also Shri
§.M. Banerjee and others. But what is
the committee for 7 A little clar fication
is needed.

SOME HON. MEMBERS rose—-

MR. SPEAKER : Not now. [ do not
want anybody to make @ speech jus. now.
Let them all write to me. The Minister
may also give me the details. What is the
commiltee for and what are its terms ?
They should enlighten me on this point. -~

L4
-

SHORT NOTICE QUESTION

@ & gea ¥ gfy
T

20.&'“!“?8:

st W TEw

=t dT wwe WAt :

sit et :

T W o gfy 70 gy qam
# gar v fF

(v) T gt aw g 5 faw 39
faeit 3 <t @7 gew 100 w7y wfy fadesr
¥ TR

(@) 7 g i & § & for wrfosi
A FwA TR A LR Y WA
@I THT FCQR § - W

(w) afx &f, o frer-mfor W =

g ey § 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :(a) and (b). The prices of sugar
had risen bv about Rs. 70 to Rs. 85 per
quintal during the period 30th March to
2nd April,1968. Sugar mills might have
deferred sales during the period in the
expectation of prices going up.

{c) In order to bring down the prices
of sugar, Government have banned the use
of gur for production of alcoholic liguors
and have released an additional quantity of
24,000 tonnes of sugar for sale in the open
market and another quantity of 10,000
tonnes to State Governments to meet the
present  additional demand. As per
Government orders it is incumbent on
sugar factories to sell and deliver sugar
within @ period of 30 days from the date

__of release.

st $aT W g weaw wgiy,
Y ST A WERY A e wew & e A
qawman & IFE 39 Ty § sar-war w1
T FT AT IEH I A F qrAFI 0-
80 Ta¥ faaea AT G T ¥ AT wa #
wrok ke & 7ot AERT 1 qEerE
wigar g fF & fregw 67 i & et
¥ am fer 70 vy wfy feewr @ w
& I fex 1 F qm AwEr wifgen
wifgen @3 W& | o A &1 W=
425 i foes & | woft At &7 A
& wiT oo ¥ e gaw gy A A
o Y w7 T wew Y A W
e, weTET #7 AEAT WM AF gy
T 3Rt Fww fraft o wfew a3
et | & weft wEteg § gy qgT SE
g fr ol S fr oy s frag ow
A I g AN IS a2
il feaguar §l W drrg A g
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I 2§ a7 ag W e A A A
ghrad ag R A T W AR | w1 AT
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7% WY 229 S @0ey § 8 o
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FETHT |

it SaT AW TR ;T AAT WRIRE
g AT fo ol Y Y gerd feae
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AT F0 oH ¥ g WG qEE
feriz st qu #W & AT 24,000 &=
A gy e & fofw st &1 ¢ Wk
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T O AT | " Wyl OF WA R
T QO FH FT g E @ o 1 A"
86 gATT &7 1A &5 #1 AT FXG
¥ qa it A owr frwa g @ S
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ferm F a= ¥ Ao eAw & fF W
W ¥ gW qrE A o AT gAW F
qa @ #Y whr g & gwdt § e mit
EW FHT FC 973 ¥ qud TE ¥ 1 Hewar
T # A W A AR TR @ w2
o wry f9T F owely A E oWw
74T FET FAT qATEA AT A I T
7g 9T FY FzArE F FAY w0

st A AW 0w © 5 A F guy
Ffauamar s @ g ?

=it wnftEw T gg A9 & faa @Y
FaemaT & ; TG § AT Y owiv oW
2T 9T FIAT @ AR g AwE 1 A
66000 z7 =Y gaAw gY@ T | FEA
faaet derac EMY §@W & &g
feama &7 T q@emr g1

SHRI HEM BARUA : This dual

market policy for suvgar introduced
by government with the ostensible
purpose of bringing down the price of
sugar in the open market having failed due
to the intransigence of the mill-owners,
may 1 know (a) what steps government
propose to take to bring down the price of
sugar, like the banning of gur for manu-
facture of liquor and (b) what steps
government propose to take against the
intransigent mill-owners in order to bring
them into a reasonable frame of mind ?

SHRI ANNASAHIB SHINDE : May
I say that the hon. Member might be
aware of the fact that the khandsari prices
were alse showing an upward trend and,
naturally, sugar also being a sweetening
agent, it has a sympathetic reaction on the
level of price of sugar. So, action to ban
jaggery for use other than human consump-
tion was absolutely necessary. It had a
healthy effect and it has reacted favourably
on the sugar price also. As already
explained by the Minister, instead of
1,66,000 tonnes we shall be releasing 2
lakhs tonnes this month and this will have
its effect. We are watchful and vigilant
and we are trying to see that the situation
is brought under control,

SHR1 HEM BARUA : The second part
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of my question is what steps he has taken
against the intransigent mill-owners who
are raising the price of sugar like anything
per_quintal,

SHRT ANNASAHIB SHINDE : As 1
have already explained in the main part of
the reply, it is incumbent upon the factories
to sell sugar within a period of thirty days
from the date of release. If some factories
are found to be committing defau!t we
shall not hesitate to take action.

=t Aol siwe Wi www wgEy,
AT gl oft Ay § fFoswm =
¥ amagy ¢ a1 AT A AW F
@Y Fz A G o § HT AT WRR
ag W € 5 awgia F gEey 99
whr wfo® gt @ aq R ar fedr
6 F I TG § | W wY wEET A
g1 ¢ fv I8 24,000 za A V==
it g AT F faw & for oot
F § W1 10,000 &7 At T99 I
NTR A AT RN T FTAR 2
HAifqeaAA FamA o @ £
# g wvgar g e s wva A W
A A R TgR feel T weawaa ?
fom® =5 Tl & @g & A6 Ad
T |

# o @ wre gg 9mgar § fF s
Wit W AT fawi & = 4 W@
afm g @ ¥ www § o fadw
Fm Agl FW@ § 1 AR ¥ ey,
oSz AT uaE WK foww g4 oy
% 9 gg v #1 Fed w0 faare w30
form® Imitaamit &1 sanfaat g & ?

SHRI ANNASAHIB SHINDE : The
hon. Member. Shri Kanwar Lal Gupta,
has already made some suggestions cn
similar lines and the hon. Minister has
indicated that they are good suggestions

and Government will seriously consider
those suggestions.

oft WiewE= W@ ¥ A
weft g Wy oy e
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W & fou & 7= AgRa &1 ¥urg O
aTeaT § 5 AT &1 veme Wragr ek
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IEN W™ ogmE s g fF o
qEA 24 ar| T AT s T8 @ni
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SHR] ANNASAHIB SHINDE : At the

moment there is no proposal to import
sugar. About Nepal we have no informa-
tiom,

SHRI LOBO PRABHU : In view of
the special circumstances this year—firstly,
the change in controls ; secondly, the high
rise in the price of sugar; and, thirdly,
the fact that international prices have
fallen—would Government consider with-
drawing from this policy of exporting sugar
and turning that quantity into the market
to rectify prices 7

SHRI ANNASAHIB SHINDE : The

quantity that we are exporting is very

insignificant. As has already been explained
to the House, there were some previous
commitments and because of those commit-
ments we cannot get out of them. More-
over, there is an additional aspect to the
problem. For instance, next year we may

have the problem of surplus production.

If we lose the foothold in the international
market, which is

a purchasers’ market.

because there is surplus production in the .

world, it is very difficult 1o find customers
for sugar in the world market. So, Ido

not think it will be in the pational jntegest ..

to get out of that commitment.

SHRI. BEDABRATA BARUA ; Fres
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sale involves a lot of hardship for the
consumer. The actual price rise, whatever
it is stated to be, is much ahead of what
is known to the Government. The consu-
mer is at the mercy of the distributors,
sellers and all the trade channels. In view
of that, after giving higher prices to the
farmers for the cane, will government
consider a return to complete controls as
was the case in the past ?

SHRI ANNASAHIB SHINDE : Now
the season is almost over. Any new policy
consideration cannot come up before the
next harvesting season.

st g st ;0 TR TR O
AT aTE 7 wgr fF SO Ry AR
Aarer 7 dT 9T FTE TED AT E AR
IER TR A A A I E ) FAFE
a1 g% Y o | T et ag 6
fF go R & forae =y T AT
ot §, guT ¥ foraey arfea st § Srer
F O™ § ag T 9F O W ag 9%
£ &, Afer 99 ¥ ForaT 191 Fwm
& 77 9O< R A IF N 9%
e 1 o wfed enfrem @ § Ll
W@ W A9 &7 foae aegsil a¢ e
EWT & 9EH 39 ¥ § | # A WA
¥ o A AEW g R R @
W AT GCh & i # T fon awepot
& T WA 9 GHHET gAT § WK R
for at fraeag § anfs 5@ a0 A
wedy aTg ¥ QFT o7 7F |

MR. SPEAKER : This has nothing to
do whatsoever with this question, not even
one hundredth per cent relationship.

ot wreg Twr 4y qgF R o
2 e fm foor aegelY ox Fraemr €1

MR. SPEAKER :
about sugar price.

iy weg wer g sde- F i
~TE |

The - question is
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it wgreTw fag wrea © AT fgame w1
st
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SHRIMATI SHARDA MUKERIJEE :
There are many aspects to sugar produc-
tion. Mainly, 1 feel, it has now become a
political question ; but I will not go into
that. But in view of the shortage in the
country, has the Government considered or
will the Government consider having a diff-
erent type of sugar manufacture like in most
of the Western countries where it is based
on beetroot because sugarcane takes pro-
bably a year to get ready besides, as I said,
its becoming a political problem in various
places ?

SHRI JAGJIVAN RAM : 1 may
inform the hon. Member that experiment
is going on for producing sugar beet.

SHRI S. M. BANERIEE : 1 would like
to know whether it is a fact that Govern-
ment expected nearly 24 lakh tonnes of
sugar this season but it is going to get less
than 23 lakh tonnes. In view of that
prices have gone up. The retail price in
the open market is Rs. 5 or even more a
kilo in Delhi and other big cities and it is
expected that in the month of May it is
going to be Rs. 500 a quintal. Previously
in big cities sugar used to be distributed on
ration cards and recently it has been
stopped because of the free market. Since
the price is rising every day in the free
market, what positive steps are being taken
to see that sugar price does not rise and
that the old arrangement continues and
sugar is issued through ration cards ?

SHRI JAGJIVAN RAM : The levy
sugar will be issued and it is up to the
State Governments to do that, Levy sugar
is meant for distribution through controlled
channels.
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sfiwdl wesitEEas 0 AT F AW
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MR. SPEAKER : This is about sugar
price.

ot SFHieTE - TaS aeeT §
i sz w7 Frafg o= w19 A € S
qg T AN AfgAT WHET WIT IAH
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WRITTEN ANSWERS TO
QUESTIONS

Price Level of Foodgrains

*1169. SHRI G. S. MISHRA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the measures taken by Government
to maintain a price level of foodgrains in
the grain trading in the country, in view of
the price trend sharply lowering down due
to fresh crop coming into market ;

(b} the margin of profit which Govern-
ment propose to fix on the total investment
by the farmers and interest over that
investment including the loan insialment
and cost of labour ;

{c) the manner in which Government
propose to compensate the loss on fixed
profit margin, which the farmers may have
to bear, in case the prices of foodgrains
continue to go down in spite of all the
Government efforts to check the same :
and

(d) the price structure which Govern-
ment have worked out for various commo-
dities of foodgrains in different States and
the percentage of profit margin to be
charged over the same 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASHIB
SHINDE) : (a) Minimum support prices
for principal foodgrains are announced
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before the commencement of the sowing
season. The Government have also an-
nounced procurement prices at a level
higher than minimum support prices for all
principal crops. The Government under-
takes to purchase unlimited quantities of
approved quality of grain available at the
procurement prices. The procurement prices,
therefore, operate as support prices.

(b) and (¢). In view of the limited
availability of data on cost of cultivation,
varieties of holdings, etc. it is not possible
to indicate margin of profit, investment,
etc. A number of steps have already been
taken to improve the availability of data
on cost of cultivation. However, in deter-
mining procurement prices, the element of
incentive to the producer has been taken
into account. Government has already
announced that it should be prepared to
purchase all the foodgrains offered to it
for sale at the procurement prices fixed.

(d) The Government have worked out
the price structure of foodgrains procured
internally and from abroad which are
supplied through the public distribution
system only. The foodgrains purchased by
Government are sold at the cost of procur-
ing the grain, viz., the procurement price
and incidental expenditure on handling,
storage, transportation, etc. There .is no
element of profit in the Government issue
prices. For imported wheat, milo and
rice, uniform prices have been worked out
throughout the country. In the case of
other grains, the prices vary from State to
State depending on the source of supply
and distance covered between the source of
supply and the point of consumption. The
grain is supplied to the State Government
or their agents at the Government issue
prices. Reasonable profit margin is allow-
ed to wholesalers and retailers which varies
from State to State depending on local
conditions.

Demands of Employees’ Provident Fand
Staff Federation

*1171. SHRI ANBUCHEZHIAN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that a Sub-
Committee was appointed by the Central
Board of Trustees of the Employees'
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Provident Fund to go into the charter of
demands presented by the All-India Provi-
dent Fund Staff Federation ;

(b) whether the Sub-Committee has
submitted its Reports ;

{c) if so, the action taken by Govern-
ment ; and

(d) whether the Federation has been
informed of the outcame of the findings of
the sub-Committee and if not, when it is
likely to be informed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S.C. JAMIR) : (a) Yes.

(b) No report from the Sub-Committee
is due to the Government. The Board of
Trustees requesied the Sub-Committee to
submit a report to the Board. It is under-
stood that the Board has received the Sub-
Committee’s report.

(c) and (d). No action is due by the

Government on the report of the Sub-
Committee.

Drilling of Underground Water for
Irrigation Purposes
*1173. SHRI BHOGENDRA JHA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the full technical capacity avialable
at present for drilling underground water
for irrigation purposes ; and

(b) the total acreage to be irrigated
annually through such scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Drilling equipment avail-
able with the Stale comprises of about
5,000 hand boring sets and 600 power drills
of warious types and capacities. The
States have also about 1,000 compressor
units for blasting and deepening of duog-
wells. In addition, there are about 2,500
hand boring sets and 55 power drills in the
private sector. The equipment already
available is capable of carrying out annually
a programme of boring and depending of
about 2 lakh wells and construction of
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about 50,000 private (shallow)
and 1,000 Statc (deep) tubewells.

(b) The total area to be irrigated by
groundwater schemes is estimated at 1.5
million acres per annum.

tubewells

Wage Board For Workers in Film
Industry

*1175. SHRI S. KUNDU : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a): whether -Government appointed a
Study Group in 1965 to go into the ques-
tion of appointmeent -of National Wage
Board for workers in the Film Indastry ;

(b) if so, the main recommendations
thereof ;

(c) when Government propose to
appoint a Mational Wage Board for workers
inthe Film: Industry ; and

(d) the reasons for the delay in arriving
at a decision to appoint such a wage

-board ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes, Sir.

(b) The Group recommended the
appointmént of a Centrol Wage Board for
Film Industry.

(c) and (d). It is proposed 10 take up

- this matter after the Report of the Bipartite

Committee on Wage Boards constituted by

the Standing Labour Commitiee at its last

.- Session on 30th September 1967, has been
made available.

‘Unempiloyment |msartnce Scheme

*1177. SHRI K.M. ABRAHAM :
‘SHRI K. RAMANI :

Will the Minister of LABOUR AND
“REHABILITATION be pleased to state :
(a) whether Government have circulated
the proposed . Unemployment Insurance
scheme to Central Trade Union Osganisa-
-4tons ; and
tb) if so, whether Government have
+yeceived their reaction ?

‘HB :DEPUTY MINISTER IN THE
*MINISTRY OF LABOUR, : EMPLOY-
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MENT AND REHABILITATION (SHRI
5. C. JAMIR]) : (a) The Draft Scheme was
circulated to the interests concerned includ-
ing the Central Workers’ Organisations in
November, 1965. The proposed Scheme
has also since been discussed-at tripartite
meetings at which the Central Organisa-
tions of Workers are represented.

(b) Yes. The Workers" Organisations
have generally welcomed the scheme.
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Employees’ Provident Fund Organisation

“*1179. ‘SHRI' S. M. BANERIJEE :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

{a) whether it is a fact that afirm
sof . Bffigiency Experts 4BCON' . was
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engaged by the Employees’ Provident Fund
Organisation to study the work of its
Regional Oflices and to suggest impicve-.
ments.

(b) if, so, the amount spent thereom ;
and

(c) the action taken on the report of
said efficiency experts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR). (a) Yes.

(b} Rs. 27,300.

(c) The Report. submitted by the con-
sultants in 1966 as a result of the study in
one Region contained recommendations
which included changes in foims and
registers in use in the Organisation, higher
outtwin of work by accounts clerks and
regradation of cer.ain posts. Some re-
commendations which could be readily
implemeinied have been implemented. The
implementation of some recommendations
which were desirabie but not immediately
practicable will be considered in due course
by the Organisation.

Demands of Employees working under
Provident Fund Commissioner

*1180. SHRI UMANATH :
SHRI P. P. ESTHOSE :
SHRI K. ANIRUDHAN :

SHRI P. RAMAMURTI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the. reply given to Unstarred Question
No: 3990 .on the 14th -March,
state :

(a) whether the Central Board of
Trustees of the Employees’ Provident Fund
have considered the demends of the
employees working under the Commissioner
of Provident Fund ; and

(b} if so, decision taken thereon ?

THE ' DEPUTY MINISTER - IN THE

MINISTRY OF. LABOUR, EMPLOYMENT. .

AND REHABILITATION (SHRI. 8. C.
JAMIR) : (a) and (b). The demands sub-

mitted by the Staff Federation are under.

consideration of the Central Board of
Trustesa: of the Employees Provident Fund,

1968 and -
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Dock Labonr Boasd - _
*1181. SHRI C. JANARDHANAN :

Will the Minister of LABOUR'AND RE-
HABILITATION be pleased to state .;

(a) whether Dock Labour Board has
been constituted for the stevedoring
workers of Kandla Port ;

(b) if not, the method of employing
workers for stevedoring work ;

(¢} whether any closed-shop. -system is
in existience in Kandla Port ; and .
" (d) -if so, the name of the Union and
to which O,ganisation it is affiliated 1

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI). (a)
Not yet. -

(b) The Kandla Port Stevedores® Asso-
ciation have at present on their Jlist “sixty
gangs totalling about nine hundred workers.
Of these thirty gangs were formed from
Ist May, 1967 as per list supplied by the.
Transport and Dock Workers® Union and
in consultation with the Department of
Food as a result of an agreement reached
between the Kandla Port Stevedores'
Association and the Transport and Dock
Workers® Union which is affiliated to Hind
Mazdoor Sabha.. These gangs are primari-
Iy meant for handling food and fertiliser -
ships. On 15th August, 1967, the Ksndla:.
Port Stevedores’ Association .. recruited: .
thirty more gangs which were not drawn .
from any particular union. The first
thirty gangs recruited as per agreement
with the Transport and Dock Werkers'
Union which is a recognised union of the
Department of Food, are given preference
for work on food and fertilizer vessels
while the latter thirty gangs are normally
given preference for work on other shigs,

(c) Neo.
(d) Does not arise.

East Pakistan Displaced Persons .

%1182, SHRI S. C. SAMANTA » Will
the Minister of LABOUR AND ' REHABI-
LITATION be pleased to state :

(a) -whether it is a fact that -while
addressing a meeting of the East Pakistan
Displaced. Persons Association, Deélhi- on
the 4th February, - 1968, : he admitted the -
reasonablensns 4f Hieir. demands - for reduc-
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tion-of rate of premium of land, ground
rent and for help in the construction of
their housés ; and

(b) if so, whether Government propose
the (i) reduction of provisional rate of
premium of land at Rs. 30 per square yard
offered to East Pakistan displaced persons
in a colony near Kalkaji to 1958-60 level,
(ii) reduction ground rent of 3 per cent of
the premium of land to Re. I per plot,
(iii) full remission of proposed interest at

" Rs. 5 per cent if payment is made in time,
and (iv) undertaking house-building work
by the Union Government through its own
agency (C.P.W.D.) or Local Administra-
tion (Delhi Development Authority) and
allowing the displaced persons to keep
their land and house in mortgage with
Government for a duration of 30 years as
a safeguard against non-recovery of the
cost of the houses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN). (a) The Minister bad inform-
ed that the demands of the Association
would be given due and careful considera-
tion by the Ministry.

{b) (i) The rate of premium intimated
to the displaced persons is subject to ad-
justments on the basis of the actual cost of
acquisition and development when finally
worked out.

(ii) No, Sir.
(iii) No, Sir.
(iv) Ne, Sir.

East Pakistan Refugees

*1183. SHRI SAMAR GUHA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased 1o state :

(a) whether it is a fact that the refugees
from East Pakistan particularly those
belonging to Namasudra, Santal, Chakma
and other communities were well known
for their fighting tradition in FEast
Pakistan ;

(b} whether his Ministry approached
the Defence Ministry for making special
provision for employment of these types of
refugees in Defence Services, Border
Security Force and Territorial Army ;
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(c) whether Government are also aware
that the refugees belonging to the above
communities, who had their homes in the
coastal Districts of Chittagong, Noakhali,
Barisal and Khulna particularly are well-
suited for special jobs in the Indian Navy ;
and

(d) if so, whether his Ministry propose
to approach the Defence authorities to
provide special facility for recruitment of
these East Pakistan refugees in the Indian
Navy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) to (d). Government
do not maintain any record of fighting
traditions community-wise. Arrangements
have been made for registration of dis-
placed persons in camps for employment.
According to the normal procedure, if any
displaced person expresses a preference for
Defence Services, he is put in touch with
the Recruiting Office.  All Indian citizens
are eligible for recruitment to the Defence
Services, Border Forces and Territorial
Army, subject to the usual recruitment
rules and the administrative instructions.

Suitability of applicants is decided on
an individual basis with reference to the
qualifications prescribed and on the basis
of the results of prescribed tests, by the
recruiting bodies and appointing authori-
ties.

Sugarcane Disease
*iig4. SHRI SHIVA CHANDRA
JHA : Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that Indian
sugarcanes suffer from red-rot disease ;

(b} if so, the reasons therefor ; and

(c) the steps taken by Government to
eradicate it and success, if any, achieved
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The discase is
prevalent mainly in sub-tropical areas :

{b) The main source of infection is
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affected plant material and cultivation in
ill drained soils ;

(c) Pilot projects were organised demo-
nstrating the effect of care in the selection
of disease-free plant material, clean culti-
vation, provision of drainage, periodic
examination of the crop and roguing of the
affected clumps. These demonstrations
helped to lower the incidence of red-rot in
affected areas.

Seed nurseries are also organised for
supply of healthy seed material to the
cultivators. The Sugarcane Breeding Insti-
tute Coimbatore, is trying to evolve disease
resistant varieties, through such methods as
hybridisation and irradiation.
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Bengal Piper Mills, Raniganj

*1186. SHRI B. K. MODAK :

SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) whether it is a fact that the
management of Bengal Paper Mills, Rani-
ganj have laid off about 1,500 workers since
the 16th March, 1968 ;

(b) if 5o, the reasons for the lay off ;
and

(c) the steps taken by Government to
settle the dispute ;

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI HATHI) :
(a) Yes, Sir. About 1,200 workers were
laid off.

(b) According to the management, the
lay off was necessitated by indiscipline in
the Mills following action by the manage-
ment against some workmen on charges of
negligence of duty and disobedience (o
lawful orders.

(c) The matter was settled in concilia-
tion and work was resumed from the
morning shift of 17.3.1968.
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Changes in Code of Civil Procedure

*1192. SHRI RABI RAY : Will the
Minister of LAW be pleased to state :

(a) whether it is a fact that Govern-
ment propose to make some changes in
the Code of Civil Procedure in the light of
the recommendations of the Law Commis-
sion ;

ib) if so, the details thereof ;

[c) whether it is also a fact that con-
cessions hitherto granted to the erstwhile
rules in relation to launching Civil cases
against them are also going to be with-
drawn ; and

(d) if so, the details thereof ?

THE MINISTER OF LAW (SHRI
GOVINDA MEMON) : (a) Yes, Sir.

(b} to (d). The Law Commission has in
its 27Tth Report suggested various amend-
ments (0 the Civil Procedure Code. These
are being examined by the Government
and no final decision has yet been taken.
The question whether certain privileges
conferred on Rulers in the matter of civil
proceedings should be continued will also
be considered”in that connection.

Diversion of Land to Cash Crops

*1193. SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRICUL-



TURE be pleased to state the steps pro-
posed by Government to ensure adequate
area of land under foodgrain crops and to
check diversion of land from foodgrain
crops to commercial crops with a view
to achieve self-sufficiency in food produc-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The programmes for agri-
cultural production envisage simultaneous
increase of production of both fandgram
and commercial crops mainly through
intensive cultivation measures designed
to increase yield per acre. The produc-
tion policies including price and other
incentives are designed to achieve this
objective. No diversion of area from
foodgrains to commercial crops or vice
versa is envisaged.

Procuremest and Storage of Foodgrains

#1194, SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether he has seen reports in the
Press that the foodgrain dealers are carrying
cn a propaganda that Government have no
capacity of storage and would not be able
to purchase surplus foodgrains from mar-
kets ;

(b) whether he has also seen reports
that the foodgrain dealers are telling
farmers that Government would not gyaran-
tee minimum prices so that they are able
to enter into advance agreements at a far
lower price ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB.
SHINDE) : (a) Reports in the press have
come to the notice of Government that
there is no adequate storage capacity to
enable Govt. to make full purchase of
surplus rabi crop. But Govt. bave no

information that these reports were inspired
by foodgrain dealers.

(bl A stray report from Madhya
Pradesh has come to Government's notice.

c) There is adequate storage capacity
available to the Government to meet this
year's anticipated requirements. Govern-
ment have also announced that they will
be prepared to purchase all foodgrains
offered to them for sale at the procurement
prices. The State Government have also
been advised to give wide publicity to the
fact that all foodgrains offered at the
procurement prices will be purchased by
the Food Corporation of India or other
Governmental agencies.
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Central Marine Fisberies Research
Tostitute, Mandapam

6896. SHRI MURASOLI MARAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there is a move to shift
the Central Marine Fisheries Research
Institute from Mandapam ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Estimates Committee
of the Lok Sabha in its Thirty Sixth
Report has suggested that a study team
copsisting of representatives from the
Central Government, the Institute and the
concerned State Governments may be
appointed to go into the question of the
location of the headquarters of the Central
Marine Fisheries Research Institute in all
its ramification before arriving at a finai
decision.

(b) The reason for this suggestion is
that in Marine fisheries, which is essen-
tially captured Fisheries, the basic research
work would have to be carried out on
arcas of occurrence of the main fisheries
and the area at Mandapam does not
possess any sizeable fisheries of commercial
magnitude.

TFelephone Extension te Agaly

6897. SHRI P. VISHWAMBHARAN :
SHRI MANGLATHUMADAM :

Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) when the telephone extenmsion to
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Agaly in Palghat District, Kerala State was
sanctioned ; and

{b) the reasons for the delay in starting
the work ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
SHRI (I. K. GUJRAL) : (a) Provision of
telephone facility at Agaly in Palghat
District, Kerala State was sanctioned in
December, 1968.

(b) shortage of stores. Priority has
been given for stores. Work is expected
to be completed by 31st December, 1968.

Fishing Harboars in Kerala

6898. SHRI MANGALATHUMA-
DAM : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any investigations have
been conducted regarding the construction
of fishing harbours between Alleppey and
Quilon in Kerala State ; and

(b} If so, the places where fishing har-
bours are proposed to be constructed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE]) : (a) and (b). Under a project
which is being taken up with the assistance
of the United Nations Special Fund it is
proposed to carry-out Pre-investiment survey
of fishing harbours at various points on the
costline including the area between Alleppey
and Quilon. Decision on the sites where
fishing harbours should be constructed will
be taken on the results of the pre-invest-
ment Surveys.

Productivity Technigues

6899. SHRI HIMATSINGKA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state .

(a) whether the Study Group constitu-
ted by the National Labour Commission
under the chairmanship of Shri Bagaram
Turpule has submitted its report and sug-
gested means for increasing production ;

(b) if so, the recommendations made
by the study group in this regard ; and
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{c) Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI HATHI) :

(a) Yes.

(b) More important of the recommenda-
tions relate to association of trade unions
with productivity techniques, keeping them
informed about method Study and Work
measurement, equitable sharing of the gains
of productivity among all the agents, etc.

(¢) The- Study Group’s recommenda-
tions have yet to be considered by the
National Commission on Labour. The
Government will examine the matter on
receipt of the Commission’s report.

Minor Irrigation Works in M.P.

6900. SHRI BABURAO PATEL :
SHRI1 G. C. DIXIT :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the amount allotted to Madhya
Pradesh by the Centre for the minor irri-
gation works during 1967-68 ;

(b) the schemes undertaken by the State
Government, their targets and achievements
till the end of December, 1967 ;

(c) the reasons why the targets could
not be fully achieved ; and

(d) the omount allotted to Madhya
Pradesh for the above purpose during the
year 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Planning Advisers re-
commended an outlay of Rs. 593 lakhs for
the minor irrigation programme of the
State of Madhya Pradesh during 1967-68.

(b) The statement below indicates the
minor irrigation schemes taken up by the
State Government during 1967-68, the tar-
get in respect of each for 1967-68 and actual
achievements upto December, 1967 as well
as the anticipated achievement by the end
of 1967-68 :
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Target for dchi dnticipated
1967-68 upto Dec. Achievement
Particulars of the Sch 1967 JSor 1967-68
(i) Loans for construction of 9,040 nos 3,484 nos 4,000 nos
new wells.
(ii) Subsidy on construction of 1,000 nos — 1,000 nos
wells,
(iii) Installation of oil pumps. 715 nos 185 nos 715 nos
(iv) Installation of Persian 1,064 nos 28 nos 1,064 nos
wheels.
(v) Installation of Electric 5,000 nos 171 nos 5,000 nos
pumps. -
(vi) Loans & subsidies to Co- 13 societies — 13 societies
operative Societies for flow
irrigation.
20 societies 2 societies 20 societies

{vii} Loans to Co-op.
Societies for lift irrigation.

(viii) Boring of wells
(ix) Deepening of wells

76 nos
7,040 nos

28 nos
5,983 nos

68 nos
8,000 nos

(c) A perusal of the statement furnish-
ed in reply to part (b) would reveal that
but for the construction of wells and bor-
ing of wells, the targets proposed in res-
pect of other schemes are expected to be
achieved in full during the year. Apart
from 3,484 new wells dug upto December,
1967 the State Goveroment has also re-
ported that 21,473 wells have been construc-
ted either with the peoples’ own resources
or under the programmes of Departments
other than Agriculture. The shorifall in
respect of boring of wells is likely to be
negligible.

(d) The Planning Commission has re-
commended an outlay of Rs. 630 lakhs for
minor irrigation for Madhya Pradesh for
1968-69.

Sugar Factories in M.P.

6901. SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total quantity of sugar required
by Madhya Pradesh State annually during
the last 3 years ending 1966-67 ;

(b) the amount of sugar released for
their consumption during the above
period ;

(c) the price at which the sugar was
sold to the State ;

(d) whether there are proposals for
establishing new sugar faciories in the
State ; and

(e) if so, how many, by whom, for what
capacity and with what response from the
Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No annual demand for
sugar was received from the Madhya
Pradesh Government during any of the
three years 1964-65, 1965-66 and 1966-67
when there was complete control over price
and distribution of sugar.

(b) (Tonnes)
1964-65 1,57,025
1965-66 1,69,875
1966-67 1,37,490
(c) (Per quintal)
1964-65 Rs. 113.25 to Rs. 135.00
1965-66 Rs. 116.00 to Rs. 133.50
1966-67 Rs. 124.35 to Rs. 171.91
(d) and (e). At present therc are no

proposals for establishment of new sugar
factories in the State. One co-operative
sugar factory (Kailaras, Morena District) of
1,250 tonnes daily cane crushing capacity
licensed in Japuary, 67is yet to be esta:
blished. | /



63 Written Answers

Learning of Hindi by Staff of P. and T.
Department

6902. SHRI MURASOLI MARAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether members of the staff of the
Posts and Telegraphs Department are ex-
pected to learn Hindi either during their
probationary period or after confirmation
of their jobs ;

(b) if so, the details thereof ;
(c) how that system is implemented ;

{d) whether the stafl’ is given the option
not to learn Hindi, if thevr so desire ;
and

{e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and ({(d).
The officers of Telegraph Engineering Ser-
vices Class I, Civil Electrical Engineers of
the P & T Civil Wing, Indian Postal Ser-
vice and Assistant Manager (Workshops),
are required to .earn Hindi during their
probationery period. In addition, in terms
of Presidential order dated 27th April, 1960,
Hindi training is obligatory for all Central
Government employees who were below the
age of 45 years on 1.1.1961 excluding those
below Class 111 grade, industrial establish-
ments and work-charged staff.

{b) The four categories of oflicers men-
tioned above who are recruited through
examinations conducted by the U. P. S. C.
are required to pass a test in Hindi before
confirmation. The other staff are imparted
Hindi training under the Hindi Teaching
Scheme of the Government of Indija.

B} (¢} For the four categories of officers,
the test is held by the Departmental autho-
rities concerned. For others, three exami-
nations viz. Hindi Prabodh, Praveen and
Pragya have been laid down under the
Hindi Teaching Scheme of the Ministry of
Home Afiuirs.

(e} For the success of bilingualism and
for the official purposes of the Union, it is
necessary that all employees possess pro-
ficiency in one language and a working
knowledge of the other,
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Mechanised Farms

6903. SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) the number of mechanised farms in
the country and the names of places and
acreage of each unit with particulars of its
products and the annual output of each
unit in quantity and value during the last
three years :

(b) whether any of these mechanised
farms are run under the advice of foreign
experts ;

(c) if so, which ones and the number
and nationality of the experts employed ;

(d) the particulars of farms in the two
sectors, public and private, and the num-
ber of labour employed in these farms, both
in the public and private sector, scparately;
and

{e) the type of agricultural machinery
used for mechanised farms and the cost
thereof and the countries from where the
said machinery was imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : {(a) to (e). There are three
mechanised farms at present in the country
run by the Central Government. Their
acreage is as follows :

1. Suratgarh
2. Jetsar
3. Jharsuguda (Orissa)

30,331 acres
21,319,
Zsjm 1]

The farm at Jharsuguda will ultimately
have an area of about 10,000 acres.

The information about the annual out-
put obtained, its value and the labour cm-
ployed at these farms is given in the state-
ment (Annexure [, II, I1l, IV & V) laid on
the Table of the House. [|Placedin Library
See No. LT 834,68]

Particulars of mechanised farms in the
private sector and under the State Govern-
menis are not readily available. Labour
involved in collecting statistics of acreage,
produce and its value and about the mem-
ber of man employed at these farms would
not be commensurate with the results that
might be achieved.
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The Central Mechanised Farms do not
have any foreign experts at present.

The Suratgarh Farm was initially set vp
with machinery worth about Rs. 67 lakh
aifted by U.S.S.R. Government. The Jetsar
Farm was set up with machinery worth
Rs. 41 fakh purchased from U.S.S.R. The
Orissa Form is being set up with machinery
worth Rs. 31 lukh 1o be gifted by U.S.S.R.
and some machinery to be purchased from
indigenous sources.  The machinery used
by thesc farms consists generally of trac-
tors, harvestor combines, vehicles and
workshop equipment.

MNational Seeds Corporation

6904. SHRI BABURAO PATEL :
Will the Ministeir of FOOD AND AGRI-
CULTURE be pleased to state :

(a} wheiher it is a fact that the seeds
supplied by the WNational Seeds Corpora-
tion are not of good quelity ; and

(b) if so, the number of complaints
received from farmers and how many were
attended ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOQOPERATION  (SHRI ANNASAHIB
SHINDE) @ {(a) The National Sceds Cor-
poration supplics sceds after due certifica-
tion with regard (o germination, genetic
purity c¢tc.. on the basis of standards pres-
cribed.

(by Sixty complaints were received by
the National Secds Corporation, last year
questioning the quality of seed supplied by

the Corporation. [Investigaiions — were
started in cose of all the complaints
received and have been completed in res-

pect of 28. Investigations in respect of
the remaining complaints are in hand. 1In
the 28 cases in which investigations have
been completed, it has been found that
poor performance of the seed supplied was
mainly due to imprcper storage or for want
of following the prescribed cultural
practices.

“ational Seeds Corporation

6905. SHR! BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the profits made
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by the National Sseds Corporation in the
sale of foreign seeds to different Siate
Departments of Agriculture, Staie-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY BDREVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :  The required informaiion is
being collected by the National Seeds Cor-
poration from its regionai offices and will
be laid on the Tubie of the Sabha as soon
as it is received.

Dandakaranya Project

6906. SHRI SRINIBAS MISRA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(&) the toial area of land acquired in
Koraput District for the purpose of the
Dandakaranya Project

(b) how much of this land has been
acquired from Adivasis and the number of
Adivasi famities from wihom land has been
acquired :

(c) how many Adivasis have been
resettled in the iand acquired, with number
of families and the total number of per-
sons @ and

{d) the assistance which has been given
to the Adivasis affected by such acquisi-
tion and number of those who huave been
re-settled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (2} to({d). The infor-
mation is being coilected and will be laid
on the Table of the Subha.

Posts and Telegraph Lmployees at
Cut tacl

6907. SHRI SRINIBAS MISRA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(1) the total number of Post and Tele-
graph employees posied at Cuttack at
present

{b) the number of such emplovezs who
are provided with quariers ; and

(¢) whether Government have any pro-
posal under consideration to construct
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further quarters for the Post and Telegraph
employees at cuttack ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) 1524.

(b) 65.

(c) Six Units of staff quarters have been
sanctioned and are nearing completion.

Sanction for acquisition of land for
more quarters has been accorded. Construc-
tion of quarters will be taken up when
land is acquired subject to availability of
funds.

Exploratory Tube -wells in Orissa

6908. SHRI SRINIBAS MISRA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the amount sanctioned to Orissa
State under the Exploratory Tube-wells
Scheme during 1967-68 ;

(b) the amount so far utilised ; and

(c) whether Government have received
any report of the utilisation-and request
for further grants for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a)to (c). Inthe course of
groundwater exploration carried out by the
Exploratory Tube-wells Organisation under
the Union Department of Agriculture, such
bores as yield adequate discharge of water
are converted into production tube-wells
and trasferred to the State Govt. concerned
for use. The cost of such tube-wells is
recovered from the State Governments who
are sanctioned a loan of equivalent amount.
Since there was no such well to be made
over to the State Government during 1967-
68, it was not necessary to sanction any
loan.

Dandakaranya Project

6909. SHRI P. R. THAKUR : Will
the Minisier of LABOUR AND REHABI-
LITATION be pleased to state :

{a) whether it is a fact that the

Dapdakaranya Development Authority is
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not in a position to confer land rights on
the displaced persons and tribal people
settled over the project area ;

(b) whether the unsatisfactory position
in this regard was brought out in the report
of the Estimates Committee "a number of
years back ;

(c) whether Government took up the
question with the State Governments but
the position is still uncertain ;

(d) whether it is also a fact that the
new settlers of the r:gion are being
governed by different rights, interests and
rental value rates because of the involve-
ment of the various State Governments ;
and

(e} if so, whether there is any proposal
by the Central Government to resolve this
difficulty of the settlers on a permanent
footing 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN) : (a) Land rights in the dis-
placed persons and tribals settled in the
Dandakaranya Project have to be conferred
by the State Governments of Madhya
Pradesh and Orissa.

(b) to (e). In the 97th Report, the
Estimate Committee recommended that
immediate steps may be taken to remove
the element of uncertainty by ensuring
security of occupancy for the displaced
persons who are allotted land.

The Governments of Madhya Pradesh
and Orissa have agreed to give the best
available land rights prevailing in the arca
to the settlers in the respective States.
These rights are heritable and transferable.
Action for fiaal demarcation of land allot-
ted to settlers and for filing of application
for pattas by settlers, after taking into
account the changes that have taken place
as a result of level terracing scheme which
was introduced for the benefit of settlers in
1965, has already been initiated.

Payment of Sugarcane Price

6910. SHRI M. N REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

_ (a) whether the amount of Rs. 21,65,232.
P, towards the additional price of
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sugarcane has been fully disbursed to the
suppliers by the Nizam Sugar Factory,
Nizamabad, Andhra Pradesh within the
period fixed by Government ;

(b) the dates of payment and the
amount so far paid ; and
(c) whether the factorv has paid

interest in all such cases where there was
delay in payment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI
SHINDE) : (a) and (b). The additional
price of Rs. 21,65,232.20 payable by the
Nizam Sugar Factory, Nizamabad (A. P.)
for cane purchased in 1959-60 includes
Rs. 9,27,588.20 in respect of cane supplied
by the factory’s own farm. The amount
payable to the growers is thus Rs. 12,37,644.
According to the Government Orders, the
whole amount is payable in three equal
instalments by 2.11.67, 2.5.68 and 2.11.68.
According to the information furnished by
the factory the first instalment of Rs.
7,21,744.07 was paid by the factory by the
due date and further payments aggregating
Rs. 56,950.99 have bcen made between
3.11.1967 and 29.2.1968.

(c) Does not arise.

Exemption to Nizam Sugar Factory

6911. SHRI M. N. REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

{a) whether the views of the Sugarcane
growers of the area were sought and consi-
dered before granting full exemption to the
Nizam Sugar Factory, Nizamabad from the
payment of additional price to the sugar-
cane growers during the period from the
Ist November, 1958 to the 31st October,
1959 and Ist November, 1959 to 3lst
‘October, 1960 ; .

(b) if not, the reasons therefor ; and

(c) the total amount of profit/loss made
by this factory during the above period and
whether this amount includes the amounts
spent on sugarcane fields of the factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT . AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Sir. It may be
mentioned tha: the factory was granted
full exemption from the payment of addi-
tional price for the period 1.11.1958 to
31.10.1959 and partial exemption from the
payment of additicnal price for the period
Ist November, 1959 to 31st October, 1960.

(b) The exemiptions was given on the
basis of a formula which was finalised after
consultations with the State Governments.

(c) The total profit subject to taxation
of the company for the year ending 30:h
June, 1959 is Rs. 43,12,062 and for the
year ending 30th June, 1960 is Rs. 93,35,962.
This includes the profit from confectionery
and the agricultural farm.

Land Mortgage Banks of Andhra Pradesh

6912. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any assistance has been
given by Government to the Land Mortgage
Banks in Andhra Pradesh during 1966-67 ;
and

(b) if so, the amount given to each
Land Mortgage Bank in Andhra Pradesh 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURU-
PADASWAMY): (a) and (b). Central

Government does not provide any assistance
directly to the Land Mortgage (Develop-
ment) Banks in the country. However,
during 1966-67 Central Government pro-
vided Rs. 150 lakhs as loan to the Andhra
Pradesh State Government for supporting
the debentures of Andhra Pradesh Co-
operative Central Land Mortgage Bank
Ltd. In addition, out of the Central assis-
tance made available for cooperative deve-
lopment during 1966-67 to the State of
Andhra Pradesh, a sum of Rs. 1.3 lakhs
has been utilised by the State Government
for providing managerial sabsidy to the
primary land mortgage banks in the State,

Rice Export from Andhra Pradesh
6913. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :
(a) the quantity of Rice exported from
Andhra Pradesh to other States during the
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period from October,
1968 ; and

(b) the quantity of wheat asked for by
the Andhra Pradesh Government during the
above period 7

1967 to February,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 91'7 thousand tonnes.

(b) 18 thousand tonnes per month.
Sheep Breeding Centi es

6914. SHRI R. R. SINGH DEO :
SHRI BEDABRATA BARUA :
SHRI D. N. DEB:
SHRI RAMACHANDRA :
VEERAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that fine sheep
breeding centres are being set up with
50,000 imported sheep;

(b) whether the location of these
Centres have been finalised;

(c) if so, the details thereof; and

(d) the countries from which the sheep
will be imported?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE): (a) There is a proposal to
import about 10,000 fine wool sheep on
behalf of the State Gevernments. for- esta-
blishment of fine wool sheep breeding
centres. There is also a proposal ta
cstablish a large Central Shecp Breeding
Farm for fine wool sheep at Hissar in
Haryana State with Australian assistance
under the Colombo Plan.

(b) and (c). The first consignment of
1460. sheep. of Rambouillet breed being
imported from U.S.A. on behalf of the
Governments of U.P. and J & K will be
located at the folowing farms:—

. 1. U.P. (a) Sheep Breeding. Farm,
Barapatta (Pithoragarh).
(b} Sheep Breeding Farm,
Bengali (Chameli).
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(c) Sheep  Breeding Farm,
Kopardhar (Tehri).
2. J & K. Government Sheep Breeding
and Research Farm, Reasi/
Zaban (Banihal).

(d) The sheep are proposed to be im-
ported from Australia, U.S.A. and US.S.R.

1. T.I. Manufactured Priysdarsini Telephonoe
Sets

6915. SHRI G. S. MISHRA : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the
‘Priyadarsini’ telephone sets are manu-
factured in the Indian Telephone Industries
at Bangalore;

(b} whether the basic material required
for the manufacture of these telephone sets
are imported from foreign countries;

(c) if so, the names of countries from
where basic the material is imported;

(d) the quantum of foreign exchange
comsumed annually on everage in producing
these sets and corresponding export of these
sets;

(e) whether the return from the export
of these telephones is adequate enough to
realise the foreign exchange consumed,
interest over it and profit margin; and

(f) if so, the details of the return,

yearwise, since the maonufacture of these
sets was taken in hand?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) (a) Yes.

(b) A small percentage of raw materials
is being imported.

(¢) United Kingdom, United States of
America and West Germany,

{d) The details are given below :—

Year Foreign.Exchange Foreign Exchange
consumed.in pros earnings from the

ducing Priyadar-  export of Priyadar-
sind relephones  simi telephomes
Rs. Rs.
1965-66 33,374 2,100
1966-67 1,09,408 1,28,100
1967-68 2,98,270 1,07,800°
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(e) and (f). It is not possible to correlate
the foreign exchange earnings with the
foreign exchange spent since the entire
production of these telephones is not
exported. '

Conversion of Overhead Lines into
Undergr.und Cables

6916. SHRI G. 5. MISHRA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the overhead lines in the
telephone system is being converted into
underground cables;

(b) if so, the derils of cables Ilaid
down so far and the work in hand;

(c) the length of cables imported for
this purpose so far and the amount of
foreign exchange involved and the firms
who were asked to import these cables;
and

(d) the names of indigenous manu-
facturers of telephone cables and their
manufacturing capacity?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Overhead lines,
where they have led 1o congestion, are
being replaced by underground cables in
local exchange networks. For long distance
trunk routes, underground cables are laid
in addition to existing overhead lines to
increase capacity of routes.

(b) Approximately 3,000 Kms. of cables
are laid in local networks per year. These
cables are of 20 pairs 10 1,200 pairs and
conductor gauges vary from 4 Ibs. per mile
1o 40 lbs. per mile.

For long distance routes, co-axial and
trunk cables are used. The total cable routes
commissioned into service so far are about
5,140 Kms. and work in hand is for 6,700
Kms. approximately.

(c) About 524 Kms. of local telepbone
cables were imported during 1967-68 and
the firms were: *

iy M/s Standard Telephones &

Cables Ltd., England.

(ii) M/s Finnish Cable Works Com-
pany Ltd., Finland.

The foreign exchange involved was
about Rs. 55 lakhs.
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A total length of about 3,200 Kms.
of co-axial and trunk cables has been
imported so far from the following
firms:

(i) M/s Standard Telephones &
Cables Ltd., England.

(ii) Ms Siemens & Halske A.G.
‘West Germany.

(iii) M's L.M. Ericsson A B Sweden.

(iv) M's Sumitomo Electric Industries
Lid., Japan.

(v) M's Finnish Cable Works Com-
pany Ltd., Finland.

Regarding amount of foreign ex-
change involved, information is being
collected and will be placed on the
Table of the Sabhu.

(d) The only indigenous manufacture of
telephone cables is M/s Hindustan Cables
Ltd., Rupaarainpur, West Bengal. Their
manufacturing capacity is about 1,200 Kms.
of co-axial cables and 4200 Kms. of local
cables.

Bombay Telecommunication Exchange

6917. SHRI G. S. MISHRA : Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are meeting
all the expenses in setting up of Flora
Fountain Bombay Telecommunication ex-
change for participation in the global
satellite communication system; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Yes.

(b) The cost of the building is esti-
mated at about Rs. 143 lakhs. The cost

of the Exchange equipment will be about
Rs. 80 lakhs.

Supply of High Yielding \arieties of
. Beads

6918. SHRI G.S. MISHRA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to stale :

{a) whether Government are aware that
it is very difficult for an ordinary farmer
to get high yielding variety of seeds for
sowing during the beginning of am agricul:
tural season ;
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(b) the various schemes launched by
the Central and State Governments to make
available the high yielding variety of seeds
to the farmers ;

{c) whether it isa fact that Govern-
ment are drawing out a rational policy with
regard to seed production and distribution
to the cultivators ; and

(d) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Under the exist-
ing policy the production and distribution
of seeds are the responsibility of the State
Governments. Seed requirements for the
high yielding varieties programmes for all
the States are reviewed with State repre-
sentatives well before the commencement
of each agricultural season. Wherever any
shortage is noticed, the deficiency is made
good by arranging special production pro-
grammes in suitable areas by the National
Seeds Corporation or by diversion of sup-
plies from the surplus areas.
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Import of Foodgrains From U.S A.

6920. SHRI CHENGALRAYA
NAIDU :
SHRI ANBUCHEZHIAN :
SHRI DEIVEEKAN :
SHRI CHANDRASHEKHAR
SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that U. S.
Government has protested to Indian Govern-
ment and has alleged that American food-
grains for India were transferred in Mad-
ras to a Soviet ship :

(b) if so, how far the allegation is
correct ;

{c) whether any enquiry has been con-
ducted in this regard ; and

(d) the steps which are being taken to
remove the misunderstanding created by
the U.S. allegations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) NoJ. Sir. The U.S. Em-
bassy in New Delhi had merely asked for
some information on the subject.

(b) and (¢). The allegation has been
inquired into and found to be baseless.

(d) The above information has been
conveyed to the U.S. Embassy.
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Merger of Employees’ Provident Fund
Organisation and Employees’ State
Insurance Corporation

6922. SHRI ANBUCHEZHIAN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that there is a
proposal to merge the Employees’ Provident
Fund Organisation and the Employees State
Insurance Corporation ;

(b) if so, whether the employees of the
Organisation and the Corporation have
been consulted about the merger and of
the consequential problems that may arise
as a result of merger ;

(c) whether it is also a fact that All
India E.P.F. Staff Federation have opposed
this merger and have presented a memoran-
dum on the subject ; and

(d) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF LABOUK AND
REHABILITATION (SHRI HATHI) : (a)
Yes. A recommendation to this effect
made by Employees State Insurance Scheme
Review Committee has been accepted in
principle. The question of implementa-
tion of this recommendation which involves
detailed examination of a number of con-
nected issues and legislation is under con-
sideration.

(b} In view of reply to (a) above, this
does not arise.

(c) Yes.

(d) In view of reply to (a) above, this
does not arise.

Applied Nutrition Programme in Monghyr

6923. SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government of Bihar
have requested the Central Government
to include Monghyr District in Applied
Nutrition Programme ; and

(b) if so, whether Government
accorded sanction for the proposal ?

have

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M. 5. GURUPA-
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DASWAMY) : (a) and (b). The Govern-
ment of India allot only the total number
of Applied Nutrition Programme blocks
annually to each State, in consultation with
the State Government and the International
agencies concerned. The area unit for
operation of the programme is the block
and not the district. Actual selection of
blocks is done by the States themselves
according to agreed criteria. For the cur-
rent financial year Government of Bihar
have been allotted 16 blocks. ’

Strike by Cinema Employees
of West Bengal

6924. SHRI B. K. MODAK :
‘SHRI BHAGABAN DAS :
SHR1 GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Cinema
employees of West Bengal went on an inde-
finite strike from the 12th March, 1968 ;

(b) if so, what were their demands ;
and

(c) the steps taken by Government to
settle the dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI) : (a)
Yes.

(b) The main demands relate to (1) new
scales of pay, (2) higher rates of dearness
allowance, (3) gratuity, (4) alteration of
the existing service conditions relating to
age, etc.

(c) The matter was taken up by the
State Labour Directorate, West Bengal but
they did not succeed in bringing about a
settlement. A reference to adjudication
was made on 11.3.68 by the Government of
West Bengal.

Newspaper Employees Organisations

6925. SHRI M. L. SONDHI: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government are aware of
the decision of the Central Coordination
Committee of Newspaper Employee's
Organisations tQ advise its members to
work-fo-rule ; ’ '
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(b) whether Government are consider-
ing their demands to implement the wage
board's awards ; and

(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Government have received a copy of a
resolution passed by the All India News-
paper Employees Federation endorsing a
suggestion of the Central Coordination
Committee of the newspaper employees
organisations urging the  newspaper
employees throughout India to resort to an
indefinite strike from the first shift of
April 23 to press for the implementation of
the recommendations of the Wage Boards
for Journalists and Non-journalists.

(b} and (c). All possible steps are being
taken to secure early implementation of the

recommendations of the two Wage Boards,
in consultation with the State Governments.

Ayurvedic Dispensaries immder Employees’
State Iasurance Scheme

6926. SHRI R. S. VIDYARTHI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government have received
requests for opening of Ayurvedic Dis-
pensaries under the Employee’s State
Insurance Scheme ;

(b) whether
examined ; and

{c) if so, the result thereof ?

the request has been

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI) :
(a) Yes.
(b) and (c). Under the Employees'

State Imsurance Scheme, ayurvedic treat-
ment is avilable at certain places in the
States of Maharashtra, Gujarat, Uttar
Pradesh, Mysore and Andhra Pradesh,
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Post Offices and Sub- Post Offices in
Anda aan and Nicobar Islands

$930. SHRI K. RAMANI :
v SHRI P. GOPALAN ;
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SHRI A. K. GOPALAN :
SHRI GANESH GHOSH :

Will the Mijnister of COMMUNICA-
TIONS be pleased to state :

(2) the total number of Post Offices
and Sub-Post Offices in Andaman and
Nicobar Group of Islands ;

(b) whether Government propose to
open one Sub-Post Office in each [sland ;
and

{c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI1 1. K. GUIJRAL) : (a) Total number
of Post Offices : 34,

Sub-Post Offices......... : 11.
(b) MNo.

(c) Departmental Sub-Offices are esta-
blished on basis of work load and expected
income to cover the establishment cost.
Under the existing policy, a sub-office
should have minimum of five hours of
work and the expected loss should not be
more than Rs, 240/- per annum in urban
areas and a maximum of Rs. 1020/- in
rural areas. In case, the existing Extra
Deparimental Post Office is required to be
upgraded imo a Departmental Sub-Office,
the excepted loss should not exceed Rs.
500/- p. a. in urban areas and Rs. 1000/-
p. a. in rural areas.

Requests received from time to time
for establishment sub-post offices are
examined and each case decided on its
merit. The number of Islands in the
Andaman and Nicobar group is 243 and
it is not possible 1o establish a Depart-
mental sub-office is each Islands irrespective
of work land and financial loss to the
department.

Employees Provident Fund Reguiation

6931, SHRI 5. M. BANERIJEE : Will
the Miaister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the Em-
ployees Provident Fund {Staff and Condi-
tions of Service) Regulations 1962 were
finalised in 1962 ;

(b) whether it is also & fact that sub-
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sequently in the year 1966, the Organisa-
tion was declared as an ‘Industry’ ; and

(¢) if so, the consequential
which have been made by Government in
the service conditions of the employees to
bring them so on par with other Industrial
Undertakings ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) No such declaration has been made
by the Government,

{c) Does not arise.
East-Pak Displaced Persons

6932. SHRI S. C. SAMANTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the scheme for rehabilita-
tion of East Pakistan Displaced Persons in
the Union Territory of Delhi at Kalkaji
was originally conceived on ‘No-Profit No-
Loss Basis® with the sole object of extend-
ing relief of them ;

(b) if so, whether the delayed per-
formance of the developmental work and
the consequential delay in handing over the
possession of plots to these East Pakistan
displaced persons has affected this objective
and caused sufferings to these displaced
persons ; and

(c) whether Government propose to
subsidise the difference between the original
estimate of 1961 and actual expenditure
incurred till 1967-68 in connection with the
acquisition of land and development thereof
instead of realising that from displaced
persons 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) Yes, Sir.

(b) It is not true to say that there has
been a delayed performance. Develop-
ment of a big ptot of land measuring 218
acres is necessarily a time-consuming pro-
cess since a proper plan has to be prepar-
ed and drainage, water supply, internal
roads, electricity and other services have to
be provided, A number of authorities
connected with the provision of these

gervices have tp bp brought topether,
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Cc_;midering all these aspects it has to be
said that the development of the land has
been making satisfactory progress.

(c) Does not arise,
Selection of Post-Masters to Class | Cadre

6933. SHRI S. C. SAMANTA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of Post Masters in the
Cadre of Class II, either working in Head
Post Offices, or otherwise, whose selection
to Class I has been made ;

(b) when these selections were made
and whether the incumbents have been
promoted to Class I posts ;

(c) if not, the reasons therefor ;

(d) whether there is any time-limit
prescribed for such promotions to be
effective and if so, what it is ; and

(e) when the incumbents are likely to
get their promotions 7

" THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) to(c). A
select list of 5 officers was drawn up by
the D, P. C, in December, 1967 for promo-
tion of officers from Postmasters Service
Class 11 to Presidency Postmasters Grade
(Class I). None of the officers in the
select list has been promoted so far for
want of vacancies.

(d) The select list normally remains
operative for a period of one year from
the date on which the D. P. C. meets and, °
in any case for not more than a period of
one year and six months, or fill a fresh
list is prepared, whichever is earlier.

(e) Nothing definite can be said at this
stage.

Rice and Wheat Sapply to West Bengal

6934, SHRI SAMAR GUHA :

DR. RANEN SEN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the quantity of rice and wheat
asked for by the Government of West
Bengal from the Centra) Government for
1968-69 ;
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(b) the quantity of foodgrains allotted
for West Bengal ; and

{c) the reasons for the Central Govern-
ment for not agreeing to the requcst from
the Government of West Bengal in full ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The demand of the West
Bengal Government from the Central pool
for the calender year 1968 has been for
3 lakh toopes rice and 9 lakh tonnes
wheat.

(b) and (c). The Government of West
Bengal have been told that due to in-
adequate availability it would not be possi-
ble to supply more than 2 lakh tonnes of
rice but efforts would be made to meet
their requirements of wheat. Actual allot-
ments are made from month to month
taking into consideration the overall
availability with the Centre and the demand
of other deficit States. So for 153.8
thousand tonnes of rice, 332.2 thousand
tonnes of wheat and 87.7 thousand tonnes
of other foodgrains, have been allotted to
West Bengal.
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Accumalation of Foodgrains
6937. SHRI MADHU LIMAYE : Will

the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether in view of the fact that
stocks of foodgrains are accumulatihg in
surplus States, Government would con-
sider removing restrictions on the move
ment of Bajra, Jawar, Wheat and Rice, etc.
through the country ;

(b} if not, whether partial removal of
restrictions on their movement is contem-
plated ; and

{c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The pattern of zonal
restrictions in the country is decided in
consultation with the Chief Ministers.
After considering the recommendations
made in the Chief Ministers’ Conference
on 16th March, 1968, which was held to
consider the rabi grains policy, the follow-
ing decisions have been implemented on
28th March, 1968 : —

(i) movement of gram and barley has
been made free throughout the
country ;
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(ii) movement restrictions in respect of
maize, jowar and bajra have been
lifted from Punjab, Haryana and
Rajasthan ;

(iii) Punjab, Haryana, J. & K., Hima-

chal Pradesh, Delhi and Chandi-

garh have been copstituted into a

single zone for movement of rice

and wheat.

Main crop in the country is the kharif
crop. Policy in regard to kharif crops
would be decided in consultation with the
Chief Ministers just before the kharif har-
vest.

Rationing

6938. SHRI MADHU LIMAYE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether in view of the increase in
agriculiural production this year. Govern-
ment propose to consider lifting rationing
for people with an income of over Rs. 500/-
per month in cities where statutory ration-
ing exists ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b} Under statutory rationing no person
residing within the area concerned can
obtain rationed articles otherwise than
against a ration document. As such sup-
ply of rationed articles cannot be denied to
persons baving incomes above a certain
level.

Strikes and Lock outs

6939. SHRI SHIVA CHANDRA JHA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) how many strikes and lock-outs

there had been and in which industries in
the country during 1967 ;

(b) how meny workers were involved
in them ;

(c) the pumber of man-days lost and
the loss in production and profits during
the above period ;

APRIL §1, 1568
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(d) the trade union leadership under
which those strikes were conducted ; and

(e) how many workers or leaders dur-
ing those industrial disputes were arrested
and who were they ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRL HATHI) : (a)
to (c). Information about loss of profits
is not available. A statement giving in-
formation on other points is laid on the
Table of the House [Placed in Library
See No. LT 837'68]. Figures given in the
attached statement are provisional as some
information from certain State Government
is still awaited.

(d) In the case of 895 disputes for
which information is available, the affilia-
tion of workers® unions is as follows :

INTUC 315 ;
AITUC 413 ;
HMS 89,
uUTuc 32; and
Muitiple ;46
Unions.

(e} Information is not available.
Labour Productivity in Pablic Sector

6940. SHRI SHIVA CHANDRA JHA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state the
sleps taken by Government to increase
labour productivity in the public sector in
particular vis-a-vis labour produoctivity in
general as compared to other advanced
ceuntries ? :

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
Government has emphasized the need to
improve productivity both in the public
sector and in the private sector as a means
to hold the price line and to increase real
wages. It is for each public sector and
private seetor undertaking to adept, in
consultation with the workers® organisation
such measures as will improve productivity
in that undertaking.
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Esso 0il Company

SHRI B. K. MODAK :

SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :

Will the Minister- of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the ESSO
Oil Company has decided to close the
Chittagunj Oil Depot near Budge Budge,
West Bengal inspite of the fuct that the
companies had agreed that pending the
final report of Gokhale Commission status
quo would be maintained ;

(b) if so, the reasons therefor ;

(c) the total number of employees likely
to be affected by the closure ; and

(d) the steps taken by Governmment to
avert the closure ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI1 HATHI) : (a)
to (d). No complaint relating to this
matter has been received by the Govern-
ment of India. Information has been
cailed for from the Government of West
Bengal and will be laid on the table of the
Sabha.

Usha Sales Litd.

6943, SHR1 BHOGENDRA JHA :
‘Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state @

(a) whether Government have informa-
tion that the Usha Sales Ltd, has décided

CHAFFRA 12, 1890 (SAKA)
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to abolish its sales cemtres in Bihar and
replace the same with the agency system ;

(b) whether in pursuance of the above
decision, Motihari and Bihar Sharif centres
have already been closed and Madhubani,
Darbhanga and Samastipur centres are also
being closed ; and

(c) if so, whether Government have
taken up the matter with the management
of the Usha Sales Ltd. to easure employ-
ment to about 700 of its employees and if
50, the result thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : t(a)
to (c). The matter falls in the State
sphere. ) .

Madhabani Sub-Division of Darbianga
District. -

6944, SHRI BHOGENDRA JHA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that Madhubani
Sub-Division of Darbhanga District of
Bihar is the most populous sub-division of
India and its revenue receipts are satis-
factory ;

(b) whether this sub-division borders
Nepal on the north and rivers Kosi and
Bagmati on the east and West respectively
making its communications with other
areas difficult ; and .

(c) if so, whether the proposal te turh
this Sub-division into a Postal Division is
being considered ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI. I. K. GUJIRAL) : (a) Postal divi-
sions are formed on the basis of the postal
traffic in an area as measured by the mem-
ber of postzl clerks and not on the basis of
either the population or revenue receipts.
According to the existing Departmental
standard, it is necessary to have a minimum
of 150 clerks in a district or group of dis-
tricts to form a Postal division and excep-
tions are made only in the case of such
areas which are considered backward or
are of strategic importance, where the for-
mation of a separaie Postal divisien would
improve the postal services
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(b} Yes, sometimes difficulty with re-
gard to communications is experienced dur-
ing the rainy season.

(c) The formation of a Postal division
for Madhubani is not justified according
to prescribed departmental standards.
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faed) : (%) WY (@), AR TG A
s <@ 2 A fAad W 1 )™
& AT |

FaT A § de wiwfaw & sevew
* AN

6048. st Hyeg yaTT : FTT AW, -
wTe Aar gAate WA qg d@E A FO
w00

(%) faawa<, 1967 ¥ w7+, 1968 a%
%t saf ¥ oFed wfafaw, 1948 aur
. Jg% e aAra Ty fael &1 Feed
FAE FOU Iul wEw ¥ faw fow
FEEFT  ATfARI  TOT I FEEE
afewfat o geed T@@ @, IR
am T § ; W

(&) 7% & fay sufeedl o gl
ford m qav s |l & fegar gt
ager forar mar e frad safirea oo
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& 7€ qa1 yAT sfi w1 e feee
wafa &) gor & € 71 forae safeay #
oI g f6ar mar 41 q4T FAF A
JAT 9 ATH F4T A ?

S a1 gAare s (st grd) ¢ ()
AT (). g qon w@TH ¥ T A
AT Y & W ST F 9T gar A AW
9T & &Y ATE

Wy Wi wrwire # sreantedt
gate

6949. st FATW WAYE : F|T WA
aaT gate WA qg aO F1 PO FIA
fF:

(%) 7ar =g 7= & fr qowre ¥ 1947
# aifFe ¥ W wate ¥ fer
FTEHIT & T o qrate & gfrarsy
e T A Y

(%) T ag M awd fe o wic
FTEAIT & sreamieat w1 soft o frewmr
wfraafa A 5k

(m) afsgt, T mF AT F E ?

wW, TR qWr grata wewrew
# Ig-sAt (‘ﬁ Ao e m):
(%) & (7). faenfra =afm ot 1947
# qifeea & Ard ¥ § oy W AR
# gl Tm ™ A frenfia sl ¥
greraeaTA & fodr Tog § feafr wage
72§ o1 | Frewr awafa, wfafam, 1950
FT TAEA T W FrT F for A
T fewr omr ) wfaw osw o #®
frwma Aft § wEew &7 T Iwe
T

New Delhi Co-operative Bank

6950. SHRI BAL RAJ MADHOK :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have received
any ¢omplaipt from the Secretary, New
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Dethi Co-operntive Bank regarding misues
of funds by the officials ;

(b) whether Government have investi-
gated the matter ; and

(c) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) to ic). Complaints
received against officials of the bank have
been enguired into. As a result of the
enquiry, five cases have been reported to the
Police. Four of these cases are still under

investigation, while in one case challan has
been filed in the Court.

et frdfow w felt dewcm

6951. it fagrer feg: ¥ dww
Y ag Fa Y g & fF

(%) feeedlt F1 dlem fSfrwr &
R sFm iR FA s sm s Tw
I & T ; ;R

(&) =@ 4 & 5 3% feat wafa
gy’
dora™ fewm wwr dwe fawm W
ous (A1 €0 go YwuE):
(%) fasdft # Tem fAafasr &
f@st ey gsfaq $@ FwsM W
L R

(&) giw @y & fadrasr #1 g
¥ foq ww & g o< faarmar & W%
WA TG WA w1 g & fag a¥ faar
T 4

wmEg Igsm & fedr worw
T
6952. =it frgm fog: 71 &
aar gf 7Nt ag qqrd 1 FO I
(%) T % 1966 & frqar e
ety S & A aq Q) T an
(%) w7 701 q91 W RwAEl &
w1 § gl W 9 9§ Ak
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T WEHT A% FN AT AT FT AP
frar & ;

() w% fo¥ wowrelt o o
sferat t gen feadl @ ok I
fosg 77 s A o @ o)

(7) wfgss & s Az 7 ¥
T ¥ far e seay v af @ ?

g, wfs, amgafos fawm aar
LT WoATwa § et (st wen-
wifgafaR) : (%) 7 (7). =T uwba
oA W R ATE AT AT ¥
qed 9T & & AT |

(=) st Y @fs @ @ @
¥, a0 ¥ qr el A AT g\
¥, mrr=i w1 afy O & fad -
fafaq am 3z g § -

(1) wraemgl a¢ . =T T ST
¥ wfowe feafa § s o1 579w
g 1T & 1 9% TECIEI 9 W AT
w1 91y 3% 2T 97 gafaay, giagi wfz
F I ¥ w0 F w7 & 3 o
faqed 4 & waw &9 T § a@ifs
Tg A AR EOE A 1 TH A AT
qqr g gy & Pt adi o
Eicit-4l

(2) wmi & o : &F W T ®
Fnat & Yar owar & 1 TF g AT A
waafas #1 feafy & AT w1 ¥ oY
QIEEAFAT #1 3&F g4 q9 g dTAT F
IqERT F A@T F1AT § A9 "R 6
facarel & 2% FT AT A T
Y & 1 AT X WA &)Y g &g 91
Tas Y gaw fey Iy § )

(3) ehwam ®: @Al & 94T
gl WX 7 & gofea A § fer
wrar & 1 aat & "rart #7 oafa A
¥ o g g 1 ¥ gd Ai-gEAT
X §99 X AOAT gEedr w1 ARy
o § | Y A ag ¥ wwar A afe
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7 g W ¥ fod woia fawre gow fey
oy & 1| 9w ¥wg 9 A frima
g aot Iow g o § i ¥y
FHIET ¥ ATl ) gEnEA § Ay agi
wTTEq® gar § agt wg9A faar smar &)

yufgrd gffaafadl & a@ s@m
@fowed g T & a9 goa & wiws &
wfuw & HATor a9 3 A% G
14 gE fear sman & 1 afore qA™ @
Mg frrem & fod saw Y fRd
g

Suratgarh Mechenical Farm

6953. SHRI D. C. SHARMA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the insufficient supply of
water has dogged the progress of the
mechanized farm at Suratgarh, Rajasthan ;

(b) if so, the reasons therefor ; and

(c} the steps taken or proposed to be
taken to supply the full 85 cusecs of water
sanctioned from the Bhakra Dam ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) It is a fact that the Surat-
garh Farm has not reached its full potential
on account of inadequate irrigation
supplies.

(b} and (c). The authorised water allow-
ance of the farm is 66 cusecs at the outlet
head through the Bhakra Canal system and
15 cusecs from the Gang Canal making a
total of 81 cusecs. For intensive cultiva-
tion during Rabi, the requirements of water
have been assessed to be 185 cusecs. Even
the authorised supply of 81 cusecs is not
now available on account of closures
necessitated by rotational supplies. The
supplies are also erratic. Efforts are being
made in consultation with the Ministry of
Irrigation and Power and Punjab and
Rajasthan Governments for increasing the
irrigation supplies for the farm.

Tromk Call Commections ln Nasarslaganj
(Madhya Pradesh)

6954. SHRI JAGANNATH RAQ
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JOSHI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government's attention has
been drawn to the fact that people of
Nasarulaganj, Sehore District Madhya
Pradesh are cxperiencing difficulties in
getting the trunk call connections with the
result they are forced to go to either Itarsi
or Bhopal ; and

(b) if so, the action which Government
propose to take in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI1 1. K. GUJRAL): (a) Nasarulla-
ganj has a small un-attended automatic
exchange. It is connected to the national
trunk net work through the manually opera-
ted trunk exchange at Hoshangabad.
Hoshangabad itself is conpecied 10 the
pational trunk net work through Bhopal
and ltarsi. No serious difficulties have
been experienced by Nasarullaganj telephone
subscribers in obtaining trunk calls.

{b) Does not arise.
AETAANC (Troreww) ¥ i ww

6956. it WiwTT wTe @y : FrTwE
aw sl 7 78 Ia N F FI7 fir:

(¥) Toeam § werge fry &
FouqAT ¥ g ¥ oofoy f&r o &<
F ¥ 98 X FAT TR WA
gt wreEl ¥ g feeer w9 s far
™

() aevwmT & SwE 98 &
foar e owe wfw wivm &t o a=r
m%hqmﬁhaﬂt%wm
faar w41 & ; W)

(7) Sodam gy ¥ feay FAETQ
frgra & 97 W faaT @9 =0 gaT
791 a8 WA aw feat wrar g & 7

wr, sfy, argufaw frew aw ag-
w7 wenrr § vve-Na (st werre
) : (¥) IJawqy Frearfaerem oo &
TX PR & wgars 31 ard 1908 o
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TEEATIL FH 9 FE q§EIC G
1,20,000 T (oF dre | g Q)
W o7 ST & 2,06,800 w9 (R W
g WX WIS @ TY4) & §W =g
T |

(@) veayx famafaareg & @g
gfee frar @ e aeeee o & fa
1012 gwg w1 x avm s o &
ax X ¥ 712 vwe ¥ fou famfaarmm
Y FrE v 7€ & 9 3 R OA,
e aFR F fAuwi & wgar w300
et F folr gafaq susl 1 qEEEIR
AR IUIARTT ofadrdd ae T L g
o S fwar o

() =@ w9 W TF 44 -
ifet & frgea f6l o #Y gan foelt
&1 3 @, 1968 .aF TW W I FA
w19 7,459,54 Tu AT 1 599 8,05,901
TG qAH T E |

STaw w1 ¥t A g

6956. =Y wwTC WY AFT : AT
ww qar wfw = g7 qa A oFw
Fr 5 :

(7) AT @ a9 # @M ¥ @
g0 & aw & e A & w g o
Dt &, wfew w1 f o wraw A A A
& 7 a7 ¥ #1E Qe et 4

(&) 747 78 7= ¢ Fr Toream & S0
G FF AST @ @ awr F@t W @i
gfardi qor aredt @t swEewr FG
IHH IS B 7T q@rAT oA FHAT L
LIRS

() afz e, & awwrR #v frae Tw
feam & ®1€ fordw FdaEt s w1 2 7

wrw, wfw, srga faww aar agec
A ® wwasen (sft eemenfee
) : (%) ofr 7Y, ) wa G # -
7 Aifer fafey o spaear ary &Y &
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w1 AfeF FwOeAe  fee o
TEILET FEET BT WOATHL TEA FY F
AT T IS T FT & |

(=) w1 (). 1967-68 ¥ Trorear ¥
araet A7 AN g wgAwmE: 1,88,791
uFs &7 ¥ &7 € oY | wormT § |rawi
F1 9fq e FUEAT w|WER ¥ ¥ G
T ST ¥ N ge F7H 1966-67
N w6 F wT § AT 77 oAfw
JarEEfte freal 1 T s ¥
ag FraF fafeam s« sqaear aror &=
# Fratfam fear o @7 & o T/
FC AT FOFT F JoreA & fo¥ wma-
WF TR FY I A, AT, FE-AE
sitwfaat, ww ot &1 glafa saw
& | sEmmTarga faw fufat i
afrare Fa fraEt & fo-sdaaa
T aFAET AR-REa F@ & fag
Ty (67 9T @ § | wiaw I
fret 3 A et SR ¥ S
wud qrew & g9 framEt ®1 gw Thaa
faararwr o

Grants to Research Bodies for
Farm Management

6957. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the grants given to Universities and
Research bodies for research in farm
management during the last three years ;
and

(b) whether the results of such research
are published in any Journal 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The following grants for
research in farm management or some
aspects thereof have been given by the
Department of Agriculture and the Indian
Council of Agricultural Research during
the last three finapcial years—1965-66 tg
196768 ;= o
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No. of Research Studies

Amount of Grant

i) Grants given by the Depart-
ment of Agriculture

ii) Grants given by the 1.C.A.R.

(b) Out of 15 research studies for
which grants have been given by Depart-
ment of Agriculture, 4 have been completed
and their reports are being processed for
publication. The remaining 11 studies are
in progress.

The proved results of research schemes
financed by the I.C.A.R. are published in
the form of Research Reports and Bulletins
of the Council after the Schemes are
completed.

Seminar on Rural Grain Storuge
Problem
6958. SHRI RABI RAY :
SHRI HEM RAJ :
SHRI HIMATSINGKA :.
SHR.I SHIVA CHANDRA JHA:
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that a seminar
was held at Chandigarh on the 18th
March to discuss the rural grain storage
problem and measures for conserving food
production in view of the bumper rabi
crop ; and

(b) if so, the decisions taken therein
and the steps taken by the Government to
implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The seminar
;nga:s held from the 18th to the 20th March

(b) A statement outlining the recom-
mendations made by the Seminar and the
action being taken or contemplated on
them is laid on the Table of the House.
[Placed in Library. See No. LT 839/68].

for which grant have (Rs. in lakhs)
been given
15 13.03
4 L7
TEQ # aqn I gown & g

6959. =Y TW 9T : ¥ AT AGT
wfy 54t 7z qamy W FFT fF

(%) v w3 ¥ famr gereweT
TEA HR YA owEr # fFAR uwe
IfT 9T 9qT Fear @ AR fFar 4 W
ot &1 M Fear A ¢ ;

(@) T ok fov=gae aomE
% v fFaw owe qf g2 o &
gt ; ok

() w qfw % wdw FH ¥ TN
F ¥ FFAaT gug S99 # werEaT €
#k @ F4 a% qfada afew s
gl § afer e |

wa, wfy, avqafos faww aa -
®IC WAy § TR (s W
(frR) : (%) & (7). @ w3
ST G FL Y HEA B 0@ & AT
faerdr €1 @ & g 9T T & I |

E #§ gfa w1 uwE

6960. st T wTW : FT W AW
wie 71 ug q@w 1 FO A 6

(%) frg® qiw aof & soT 3w &
foen gemewet ¥ ared qomn i fead
wfidi saferdt 1t qfic & of &, WX
sa® N froq-feot e qur SEwr
WTET T 97 ;

(@) frgd o aul § Iwdw Ay
# QW 9¢ IO WeW §T gra
ot srafr s &Y 7€ ; S
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(7) gw=wer o Y g s
=T ¥ few orr 4w sET wmw
FEFR ¥ aq famr wr & 7

wm, sfe, amgufoe fasw aw
ageTe wearey ¥ T-ER (| -
g o) : (%) ¥ (7). v ww
@R § T TS T @R
giw feed & @0 92 W W @
Sl

Faum in Bulsndshahr

SHRI RAM CHARAN :
SHRI LAKHAN LAL KAPUR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that he inaugu-
rated a Farm spread over three thousand
bighas of land on Surajpur-Dadri road in
Bulandshahr district on or about the I7th
March, 1968 ;

(b) whether it is also a fact that the said
land belongs to Forest Department in
Uttar Pradesh ;

(c) whether it is also a fact that the
said land has been allotted to M/s. J.C.
Bagai Motor Company which has nothing
to do with cultivatian ;

(d) whether it is further a fact that
the landless agricuttural Harijan labourers
from Gulistan and Surajpur had apphied
for allotment of the said land ; and

(e) if so, the basis and the policy
according to which the said land has been
allotted to M/s. J.C. Bagai Motor Com-
pany ?

6961,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The Minister
for Food, Agriculture, Community Develop-
ment and Co-operation visited the forest
area of 200 hectares leased out to Shri J. C.
Bagai in Gulistanpur block on Dedri-
Surajpur Road in Bulandshahr district on
the 17th March, 1968, and inaugurated the
experimental farm for reclamation of saline
(usar) soils.

(b) Yes, Sir. This area forms part of
wastelands which wvested in the State of
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Uttar Pradesh consequent upon the aboli-
tion of Zamidari rights in 1952.

(c) 200 hectares of forest land, consist-
ing mainly of saline (usar) svils in two
blocks of 100 hectares cach, have been
settled with Shri J. C. Bagai, of B-25, Maha-
rani Bagh, New Delhi, for plantation of
forest om “Taungya™ basis in a public
auction held by the State Government on
the basis of the highest bid for two and
theee years respectively for each block.

(d) Some applications were received
from landless persons for allotment of land
for cultivation in Gulistan and other blocks,
but not for the specific area leased out to
Shri J. C. Bagai.

(e) Plantations in forest area are nor-
mally done departmentally but in some
places large tracts of scrubland which needs
to be tractorized are got planted through
contracts. Such arcas are auctioned to the
highest bidder on the condition that he
would plough the land and make it fit for
plantation. Thereafter, the area is planted
under the directions of forest authorities
and looked after by the lessee until the
saplings are 3 to 4 years old by which
time the lease invariably expires. During
this period the lessee is permitted to have
inter-culture of agricultural crops on the
land in between rows of plants. This is
called ‘“taungya™ cultivation. Shri 1. C.
Bagai of B-25, Maharani Bagh, New Delhi,
who gave the highest bid in open auction
was permitted to do the plantation on
“taungya™ basis with a view to reclaiming
the land and biing it permanently under
plantation at minimum cost. Shri J. C.
Bagai’s experiment is aimed at growing
high yielding variety of paddy by reclaim-
ing saline soils.

Written Answers

Vacancies for Scheduled Castes amd
Scheduled Tribes

6962. SHRI RAM CHARAN: Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) how many vacancies reserved for
the Scheduled Castes were notified to the
Employment Exchanges during the last:
Yyear ;

(b} the member of cases in which
certificates of non-availability were issued ;
and

(c) whether social organizations belong -
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ing to the Scheduled Castes and Scheduled
Tribes were informed of such vacancies
simultaneously ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
8. C. JAMIR) : (a) 9.617.

(b) 1,038.

(<) Employment Oficers are sequired
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Wastage of Fruits due to Faulty Storage

Biristers Amswers

64. SHRI R. S. VIDYARTHI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Depart-
ment of Agriculture have collected and
analysed data from certain importam
marketing centres in respezt of wastage of
fruits on account of faulty storage arrange-
ments, defective packing and inadequate

to seck assistance of the local Scheduled
Castes/Scheduled Tribes associations when-
ever the required number of Scheduled
Castes/Scheduled Tribes candidates arq mot
available on the Live Registers of their
Exchanges.

Emplovment Assistance to Scheduled
Castes and Scheduled Tribes
Persons

6963, SHRI RAM CHARAN. Will

the Minister of LABOUR AND REHABI- .

LITATION be pleascd to state :

(a}) how many educated persons belong-
ing to the Scheduled Castes and Scheduled
Tribes are seeking employment assistance ;
and

(b} how many of them are unemployed
for the last two years or more ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) Statistics of educated
Scheduled Caste and Scheduled Tribe appli-
cants are collected at annual intervals end-

ing December. Latest available figures are
given below :
Category of Number on Live
applicants Register as on
31.12.1967
[§}] 2)
Scheduled Castes
(Matriculates and above) 73,112
Scheduled Tribes

(Matriculates and above) 11,930

—

(b} Information in regard to the peried
for which Scheduled Caste and Scheduled
Tribe applicants remain on the Live
Register of Employmeat Bxchanges is not
collected.

t portation facilities ; and

(b) if so, the recommendations made
and the action taken to implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No specjfic survey has
been conducted to collect data on wastage
of fruits on account of faulty storage
arrangements, defective packing and in-
adequate transportation facilities. However,
a Survey on the marketing of certain fruits
in certain selected urban areas conducted
during 1961-62 gave a rough idea of the
extent of loss due to various defects includ-
ing faulty storage and packing and inade-
quate transport.

{b) The major recommendations made
in this context were :

(i) Establishment of adequate number
of processing and preservation
units .in areas of concentrated
production.

(ii) Developing techmiques of Cold
Storing these fruits and establish-
ment of additional Cold Storage
capacity in the counntry.

The progress made in recent years im
the fields of preservation and Cold Storage
for av oiding wastage and spoilage of fruits
is :—

(i) The estimated production of pro-
cessed fruits bas increased from
about 28,400 tonmes in 1961 to
41,400 tonnes in 1966.

(ii) A Cold Storage Order has been
brought into force since 1.1.1965
in order to develep the Industry
on proper scientific lines.- “The
number of Cold Storages storing,
inter~altn, fruits, has inceased
from 105 in 1965 to 129 in 1966 -
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Plant Protection Directorate

6965. SHRI R. S. VIDYARTHI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Plant
Protection Directorate has warned that
new crops and technigues bid fair to bring
new pests and diseases ; and

(b) if so, the suggestions made by them
and the plant protection measures propos-
ed to be taken to prevent destruction of
food crops 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. At an All
India symposium organised by the lndian
Council of Agricultural Research (at New
Delhi from the 27th January to the 3lst
January, 1968) on New Cropping Pattern,
the Plant Protection Directorate emphasiz-
ed the pest and disease aspect of changing
cropping patterns. Such changes in the
past have created new pest and disease
problems and may continue to do so in
future.

(b) It was suggested that (i) entomolo-
gists and plant pathologists should be
closely associated at all stages of work so
that the solutions to the new problems may
be found out progressively and pest and
disease control schedules for adoption on
prophylactic basis worked out and (ii)
extensive and regular survey in a systematic
manner may be organised with a view to
have surveillance on the developing popula-
tions of insect pests and plant diseases and
to take effective conmtrol measures before
they inflict severe damage to the crop.

A package of plant protection practices
for new crops and their varieties has been
drawn up and its implementation through
extension agencies and the farmers them-
selves is being attempted.

Poultry Development Scheme in Delhi

6966. SHRI R. S. VIDYARTHI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there is no
intensive poultry development scheme in
Delhi ;
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(b) if so, the reasons therefor ; and
(c) the steps taken to flourish the
poultry farming in India, particularly Delhi,

keeping in view that Delhi provides an
excellent market for poultry products ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Sir. An intensive

poultry development programme is under
implementation in Delhi since January,
1966.

(b) Does not arise. The Government
of India sanctioned in January, 1966, Rs. 2
lakhs for preparation and supply of balanc-
ed poultry feed and marketing of eggs
through the agency of the Delhi Consu-
mers’ Cooperative wholesale Stores. A

" quantity of about 468 tonnes of maize

was supplied during 1966—68 to the
Delhi Administration under World Food
Programme Project, the cost of which
is being utilised in further develop-
ing the project. In addition, private
operators are also starting large poultry
farms on their own without requiring
financial assistance from the Government.
The intensive ,poultry development pro-
gramme at Delhi will continue to receive
WFP maize for a period of 5 years at the
rate of 500 tons each year. Additional
funds of Rs. 2 lakhs were also sanctioned
during March, 1967 and extension services
and hatchery facilities, already available
with the Administration are being utilised
for the programme.

{c) Government is helping poultry
farming/industry in India through (i)
establishment of Intensive Poultry Deve-
lopment Projects where all facilities will
be provided to the Poultry keepers in the
form of a package programme (ii) setting
up of poultry breeding farms for the supply
of genetically superior stock to the farmers,
(iii) orgamising poultry marketing on
scientific lines by setting up Egg Storages
and connecting them through insulated/
refrigerated transport (iv) Ensuring balanc™
ed poultry food (v} disease control
measures (vi) extension services and (vii)
credit facilities.



109

C emorative ps to b the
Martyrdom of Rhodesian Freedom
Fighters

Written Answers

SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to
issue commemorative stamps to honour the
martyrdom of the revolutionaries recently
hanged by the Scuthern Rhodesian Govern-
ment ;

(b) if, so, when ; and

{c) if not, the reasons therefor ?

6967.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI . K. GUJRAL) : (a) to (c).
such proposal is under consideration.

Supply of Foodgrains at Cheaper Rates

6968. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have under
consideration any proposal to supply food-
grains at cheaper rates to vulnerable
sections of the society ;

(b) if s0, whether Government propose
to subsidise the supply of foodgrains to
those families whose monthly income is
less than Rs. 400 p. m. ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government have
already set up a net-work of Fair Price/
ration shops throughout the country
through which the foodgrains are being
supplied to the consumers at reasonable
rates. The imported rice and milo issued
through these shops is being subsidised by
the Government.

(b) No, Sir.
_ (e) As the Government is already bear-
ing subsidy in the distribution of food-
grains, it, is not, possible for the Govern-
ment to subsidise further in the issue of
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foodgrains from their stocks and thus put
more burden on the National Excheguer.
Moreover, with the . prospects of a bumper
rabi crop, the market prices of foodgrains
are likely to stabilise at reasonable levels,

Supply of Seeds

6969. SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRICU‘L-
TURE be pleased to state :

(a) the total quantity of seeds of wheat
and Fodder supplied to the agriculfurists
during 1967-68 ;

(b) the gquantity which was given as
loan and the quantity which was given on
subsidy basis ; and

{c) whether the loan has been recower-
ed and if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The required in-
formation is being collected from the State
Governments and will be laid on the Table
of the Sabha as soon as it is received from
them.

Trunk Calls to Places not connected with
direct Dialling System

6970. SHRI SITARAM KESRI : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that trunk
calls to places which are not connected by
the direct dialling system involved a very
long time;

{b) whutner it is also a fact that these
delays are due to technical inadequacies as
well as personal inefficiency; and

{c) if so, the steps Government pripose
to take to improve the situation?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) It is not a fagt
that all trunk callsin places not connected
by direct dialling systgms are subject to
very long delays,

(b) Delays suffered by calls may somer
times be due to tpchnical inadequacy or
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personal inefficiency but, by and large, are
due to insufficiency of plant on some routes.

(c) Delays in the disposal of trunk calls
in all the routes of the country which
include both direct dialling as well as
manual, are closely watched by the Depart-
ment. Additional trunk circuites are
provided on these routes by installations of
open-wire carrier systems, co-axial cables
systems or Microwave relay systems accor-
ding to the plan of the department and
subject to the availability of resources.

Tripartite Meeting on Code re gheraos

6971. SHRI SITARAM KESRI: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government propose to
convene a tripartite meeting of trade unions,
employers and Government to discuss and
formulate a code regarding Gheraos by
workers; and

(b) if so, when the proposal is likely
to be finalised?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The Standing Labour Committee at its
26th Session held in may 1967 has already
disapproved of gheraos, as a means for
resolving industrial disputes. There is no
need for a further tripartite meeting for the
purpose.

(b) Does not arise.

Impeort of Skimmed Milk

6972. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether it is a fact that huge
quantities of skimmed milk will be
imported during 1968-69 to meet the
requirements of various milk schemes in
the country including the Delhi Milk
Scheme;

(b) if so, the total quantity to be
imported and from which countries and
how much guantity has been earmarked
for the Delhi Milk Scheme; and

{c) whether it will be possible to meet
the needs of Delhi with this import of
skimmed milk powder and il not, the stepy
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being taken to increase supply of milk in
Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A large quantity of skim-
med milk powder will have to be imported
in 1968-69 to maintain the level of milk

distribution by Public Sector dairies,
particularly during the lean season.
(b) The total quantity to be imported

has not yet been decided finally. The
following quantities of skim milk powder are
being imported from the countries indicated
below : —

New Zealand 1,000 tonnes.
Bulgaria 528.615 tonnes.
Steps are being taken to import

3819.00 tonnes of skim milk powder from
Denmark. Negotiations are in progress
for import of additional quantities. Over
and above this, 3,396 tonnes of skim milk
powder are expected through aid from
World Food Programme.

It is intended to allot about 3.200
tonnes during 1968-69 to Delhi Milk
Scheme.

(c) The milk powder will be sufficient
for the Delhi Milk Scheme to meet its
existing commitment.

Action is being taken to augment milk
supply to Delhi Milk Scheme by intensi-
fying procurement and production of milk
from the milk shed areas of Delhi Milk
Scheme.

‘Wheat Supply to Nepal

6973, SHR1 FREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) whether Government have under-
taken to supply wheat to Nepal during
1968-69;

(b) if so, how much quantity will be
exported and at what price;

(c) whether the export of wheat will be
done on Government-to-Government level
or throught trade channels; and

(d) the quantity of wheat or other
foodgrains which were exported to Nepal
during 1967-68 and whether the supplies
have since been completed?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) 10,000 tonnes at the rate of Rs, 67/~
per quintal F.O.R. destination Railways
Station in India.

(c) Government to Government level.

(d) No wheat or other foodgrains as
such were exported to Nepal during 1967-68.
However, 450 tonnes of indigenous wheat
seeds were supplied to Nepal Government
in 1967. In addition, 609 tonnes of im-
ported wheat were allotted to Flour Mills
in West Bengal for manufacture and supply
of maida and atta to Nepal Government.

Ernakulam Telephone Exchange

6974, SHRI A. SREEDHARAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that the con-
struction of Ernakulam Telephpne Exchange
has been delayed by five years because of
administrative delays ;

(b} if so, whether Government have
enquired into the matter and fixed the res-
ponsibility for the administrative delay ;
and

(c) the steps taken to complete the in-
stellation of the Telephone Exchange ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRE AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) There has
been some unavoidable delay due to circum-
stances beyond the control of the Depart-
ment. Tenders for the work had to be
called more than once. There were also
some difficulties due to (i) available space
being extremely cramped and existing struc-
ture (in which the present exchange is being
worked) being too close, thus bampering
construction work ; (ii) poor nature of the
soil necessitating pile driving work to be
done by speciglised agencies. The super-
structure work had to be taken up by sepa-
rate contractors oaly after completion of
pile foundation work.

(b) Does not arise.
(¢) Originally the exchange was expect-

od 1o bc eady by the middie of 1368,
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However, dug ta delays in rennpt of some
of the equipment, and due to certain im-
provements having to be carried out based
on our experience with similar equipment
the exchange is now expected to be ready
by end of 1968-69.

Telephone Connections in Kera'a
P & T Circle
6975. SHRI A. SPREEDHARAN :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of applications for new
telephone connections received in Kerala
P & T Circle during 1967 ;

(b) the number of new telephone con-
nections installed during the above period ;

(c) how many out-of-turn telephone
connections were gwen and

(d) the principle zdopted in sanction-
ing out-of-turn telephone connections ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) 5,360 ;

(b) 3,202
(e) 115,

(d) Qut-pf-turn connections arg sanc-
tioned on a restricted basis on the recom-
mendations of the Telephone Advisory
Cemmitiegs where such Commitiges are
functioning and at the discretion of the
P.M.G. at other stations on merits of each
case.

T ey A & JEEA

6976. =t WYo Wo W : 4T WY
aay wfa 7 ag aw ¥ g 4

(7) mragaa ¢ 5 @ aw FoHi
TR g gem & = qwr
IF & g0 WIGE aOw q9T JERAEE
QT

(w) afz gt, a1 & w9l & T
T AR IR W A T F wies g
T ¥ W 8 WY

{m) afx &, & a9 F1 FrewwaTH
F W3 BAT TR § oY §E e
¥ ol g A wy wraE Y § 7
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e, wfy, wmqufes fasm aw
qEET AT ¥ et (s wen-
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TEHTUAESF &Y, A1 T9F FTFRW § 7

He-wrd ferwmr aar dare framr
TEE-RAT (S go Fo gwm) () &
(7). e fag & wvma ¥ et gwger
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TLHE F Faarasi & |

wEETr At
6978. =t WYo No W : FA( WA
aar gfw ot 22 wEd, 1968 F wa-
wifey wo wege 1612 & ST & @
# a8 amd Y g9 w0 fF
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O GHadTg GeET A geem & e
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(@) afz oz avemr smoTager Y
gﬁmmmaﬁrmrt g
€0 Frae § FT wHaT FHaAEy & wfy ?

wmw, wfy, argarfes freww aar ag-
wTT wrETed ¥ Teg-Ret (ST gHe gEe
TerreTt) ¢ (F) 7 (=) 1959-1960 ¥
TAUEH 1 T & TS wegaw =T A
wofY fodi & og Far a1 fF wEaEw #
AT ¥ 58 I § F1E qrager @ d e
T TF TF AT S F ATHC T
A o At FF qTeT TEE A YR
sa F fodr qifa o s =fwr s
fedr quadiy o F aag ¥ wr@ &
"ewrdr At ¥ ufw qw w0 o dgew
vaeg Afarda: mfaer § 1 frad gaadia
e ¥ TEifie aTaieET FEEH W
gt gTa eifia FEsE gw w1 faer-
feait o< wraife ar | 5o sEET $18TT
FC GHT TAASA FT DI AT *Y
fadre vl #1 e F @ o ar, fReg
WU § ATHT F AL 9T Fr§ qfT-
7w A8 fFT T ¥ | I A9 w1 weaEA
fF gewrdt &N & gEfrE ST
gt aF qww gf &, W W g
enfea faga afafa  (arefirr afufa) 3
far ar 1 1965 & wrea @wFT F AW
X 7wt frqid § qfafa ¥wer 2 fF
stfis srteETEt & qfiamreEe
grafan fasm & 8% &9 w991 994g
fasfaagr &1 = &= § sEEw J
e agy "k W faww & fag
FEATEIAIC 93T W W WO e
"R A o & ¥ ag wdww
it fasfaa AT &)

Direct Telephone Line to Cochin

6979. SHRI VASUDEVAN NAIR :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have received
# ropresentation from the Telephone Suby
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scribers’ Association, Palai, Kerala State,
to have a direct telephone line to Cochin ;
and '

(b) if so, the reaction of Government
t hereto ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes. A re-
presentation dated 11.3.68 asking for a
direct telephone line from Palai to Cochin
has been received from Meenachil Tele-
phone Subscribers’ Association of Palai.

(b) A trunk call from Palai to Cochin
is normally established by the operator
dialling through the Kottayam MLOD
Centre from which access to Cochin Auto-
matic exchange has been provided. These
calls are being disposed of without any
undue delay.

The average daily trunk traffic between
Palai and Cochin is of the order of 25 calls
for which no direct circuit is justified.
Provision of more auto links between Palai-
Kottayam-Cochin is under examination.

Revitalisation of Community Development
Projects

6980. SHRI R. BARUA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Com-
munity Development projects in the coun-
try are not functioning properly due to
indifferent attitude of certain State Govern-
ments on these programmes ; and

(b) if so, whether Government have
finalised the scheme to revitalise the work-
ing of these community projects in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) and (b). Due to paucity
of resources and shifts in programme priori-
ties, States have not been able generally to
accommodate full outlays for the Com-
munity Development Programme within
the State Plan-ceilings. This, along with
other issues relating to future approaches
to Community Development, is still under
_discussion with the States. -
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Development of Posis and Telegraphs in
Vidarbha Regioa
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6981. SHRI DEORAO PATIL : Will
the Minister of COMMUNICATIONS be
pleased to state :

{(a) whether Government are in receipt of
the resolutions, passed by the Conference of
the representatives of all the political parties
leading citizens and representatives of
several organisations held in Nagpur on the
3rd March, 1968 regarding the problems of
Vidarbha region in respect of Posts and
Telegraphs development ; and

(b) if so, what are their main demand
and Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No.

(b) Does not arise.

Seed Farm in Tamil Nadu
6982, SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI CHITTYBABU :
SHRI SUBRAVELU :
SHRI KAMALANATHAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) whether any seed farm is likely to
be set up in Tamil Nadu ; and

(b} if so, the details thereof and finan-
cial implications thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). There was a
proposal- to set up a Central State
Farm in the Kudurmamalai forest area
near Pudukkottai in Madras State for
seed production but the State Government
stated that they would set up a farm
themselves in that area, This Farm has
already been set up by the State Govern-
ment in a compact block of 1000 acres in

‘the first instance. This farm is for food-

grains production.

There is also a provision of Rs. 35
lakhs in the State Plan for 1968-69 for sett-
ingup Seed Farms and Stores.
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Shiortage of Plilsés in Sotth India
6983. SHRI MAYAVAN :

SHRI C. CHITTIBABU :

SHRI DEIVEEKAN :

SHRI SUBRAVELU :

SHRI KAMALANATHAN :

Wiil ‘the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a} whether it is a fact that there is an
acute shortage of pulses in the Southern
States ;

(b) whether Government propose to
lift the resirictions on the movement of
pulses frem one State to another to ease
the situation ; and

(c) whether Government's attention has
been drawn to statement of the Food
Minister of Madras, who has criticised the
unhelpful attitude of the Union Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Southern States are
generally deficit in gram (which is con-
sidered as pulse there) and other pulses.

(b) There have been no restrictions on
the movemeént of pulses othér than gram
except from Bihar. Movement of gram has
also been made free throughout the country
with effect from 28th March, 1968.

(c) A reference has been made to the
Government of Madras and their reply is
awaited.

Selection Grade Postsin P & T
Department
6984. SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI DEIVEEKAN :
SHR1 NARAYANAN :

. Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the total number of posts allotted
in 1/3 selection in the Selection Grade in
the Posts and Telegraphs Department dur-
ing the period from the Ist October, 1963
to 3lst December, 1966 ;

(b) the total number of posts filled up
by the Posts and Telegraphs Department
in 1/3 selection by the Scheduled Casfe and
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Scheduled Tribes official during the above
period ;

(c) the total number of posts filled by
other communities during the above
period ;

(d) whether some Social Welfare Organi-
sations and the Depressed Class League
represented to his Departiment to uphold
the orders regarding 1/3 selection in the
P & T Departmeunt ; and

(e) the steps taken on such representa-
tions 7

Wrltren Answers

THE MINISTER OF STATE IN THE
DEPARTMENTS 'OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHR1 I. K. GUJRAL): (a) to (e). In-
formation asked for is being collected and
will be placed on the Table of the Lok
Sabha.

eivty i & s afodt & falr
Frerra-e
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Dandakaranya Development Authority

6991. SHRI P. R. THAKUR : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether one of the directive princi-
ples of the Dandakaranya Scheme is an
integrated development of the area in the
interests of the present and future inhabi-
tants of the area;

(b) if so, whether it is a fact that the
main impediment in the achie of this
objective and also the principal reason for
the slow and halting progress of the
Project - is the unworkable administrative
structure of the Dandakaranya Development
Authority;

(c) whether itis alsoa fact that the
real powers lie with the various State
Governments concerned resulting in the
consequent lack of powers of the Danda-
karanya Development Authority;

(d) whether the efforts so far made by
the Central Government to get the appro-
priate delegation of powers from the State
Governments have met with the necessary
extent of success; and

(e) if not, whether there is any proposal
to create a centrally administered area in
Dandakaranya to achieve the objective?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R,
CHAVAN) : (a) to (d). The Dandakaranya
Development Scheme has been taken up
for the resettlement of displaced persons
from East Pakistan in Dandakaranya and
for the integrated development of the area
with particular regard to the promotion
of the interests of the area's tribal popula-
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tion. The Central Government have set
up the Dandakaranya  Development
Authority consisting of representatives of
the Central Government and the two State
Governments concerned with the area viz.
Madhya Pradesh and Orissa, besides West
Bengal, to implement the Scheme.

The Authority carries out surveys,
undertakes land reclamation and develop-
ment, executes roads and irrigation schemes
and sets up villages, schools and hospitals
required for displaced persons. The neces-
sary administrative co-ordination and issue
of administrative orders required for
carrying out the decisions of the Authority
are readily arranged by the State Govern-
ments concerned.

There are certain spheres wherein the
powers to take action are inherrent in the
State authorities under the relevant Laws,
such as Land Acquisition Act, the State
Irrigation Act, etc. In such cases powers
are exercised by the State authorities to
meet the work programmes of the D.D.A.,
and wherever necessary, the question of
delegation of powers to the D.D.A. or
exemption is taken up with the “Btate
Governments. By and large, the arrange-
ments have been satisfactory.

(e} There is no such proposal.
Employment Exchanges in Madhya Pradesh

6992. SHRI G.C. DIXIT: Will the
Minister of LABOUR AND REHABILITA-

"TION be pleased to state :

(a) the number of educated and unedu-
cated persons seeking employment through
Employment Exchanges in East Nimad and
Hoshangabad Districts in Madhya Pradesh
at the end of April, 1967;

(b) the number of graduates and post-
graduates amongst them;

(c) the number of persons belonging to
the Scheduled Castes, Scheduled Tribes
and other backward classes amongst them;
and

{d) the measures being taken by
Government to remove unemployment
amongst these educated persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRIS. C.
JAMIR) : (a) to (c). Available informas
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tion is given im the statement laid on the

Table of the House. [Placed in Library. See
No. LT 840/68).

(d) Various development programmes
in Madhya Pradesh State Plan aa well as
the Central Plan are expected to provide
increasing employment opportunities for
the unemployed including the educated
persons.

Scarcity Areas in Madhya Pradesh

6993. SHRI G. C. DIXIT: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Tribal Advisory Council
has alleged inadequate relief measures in
the scarcity areas of Tribal Regions in
Madhya Pradesh; and

(b) if so, the assistance rendered by
quemmcnt to the Madhya Pradesh Govern-
ment for relief measures during 1967-687

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Tribes Advisory Coun-
cil complained in April, 1967 that the relief
measures in scarcity areas of tribal regions
in Madhya Pradesh were inadequate. Large
scale relief measures were subsequently
undertaken by the State Government. With
the improvement in the situation, the relief
measures were gradually brought to a close
towards the end of November, 1967.
Government of India have not received any
report subsequently about the cppearance
of scarcity conditions in the State.

(b} The Ministry of Finance sanctioned
Rs. 3 crores as granis and Rs. B crores as
loans for relief operations; the Minisiry of
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Food and Agriculture sanctioned short-
term loans totalling Rs. 48.92 crores for
purchase of Agricultural inputs like seeds,
fertilisers and pesticides. The State Govern-
ment were also allotted the following gift
articles for free distribution :

Milk powder 853.45 tonnes
Wheat 5,500 tonnes
Barley 750  tonmes
Maize 4,000 tonnes
Beans 100 tonnes
Dehydrated potatoes 20,000  |bs,
Raisins 18.5 tonnes
One truck has also been allotted to the
State Governmsnat for use in relief
operations.

Educated Unemployed Persons in
Madhya Pradesh

6994, SHRI G. C. DIXIT : Will the
Minister of LABOUR AND REHABILI-
TATION be picased to state:

(a) the number of educated unemploy-
ed persons enrolled in the Employment
Exchanges in Madhya Pradesh State during
1966-67 ;

(b) the number of Scheduled Castes
and Scheduled Tribes candidates amoang
them ;

(c) how many of them are technically
qualified ; and

(d) how many of them were employed
through Employment Exchanges and the
numbers of technically qualified and
Scheduled Castes and Scheduled Tribes
persons, separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABDUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) to (d). Available infor-
mation is given in the statement below :

"Catogory of applicants

" Number of registrations
effect2d during January

I ————
Number of placements
effected during January

to December, 1966 to December, 1966 .
o o (2) (3)

Educated job-seckers (Matriculates and above) 1,09,066 15,050
All categories of Scheduled Castes

(including illiterates) 28,709 3,865
All categories of Scheduled Tribes

(including illiterates) 14,067 2,352
Technically qualified applicants Not avaliable 4,817

Note : 1.

Statistics of educated job-seekers (Matriculates and above) are collected at half-

yearly intervals ending June and December.

2'.

Separate figures of registratipns effected in respect of Educated Scheduled

Caste and Scheduled Trihe applicants and those technicafly qualified are not

sollected from the Employment Exchanges.
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Long-term Loan to Farmers ia
Madhya Pradesh
6995. SHRI G. C. DIXIT : Will the

Minister of FOOD AND AGRICULTURE
be pleased to state ;

(a) the amount allocated for advancing
long-term loans to the farmers for agricul-
tural purposes in Madhya Pradesh during
1967-68 ;

(b) whether the commercial banks
have also advanced loans to the farmers
during the above period ; and

(¢) if so, their number ?

THE MINISTER OrF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A programme of raising
Rs. 250 lakhs through debentures of the
Madhya Pradesh State Cooperative Land
Development Bank Ltd. was approved for
purposes of advancing long-term loans to
the farmers in Madhya Pradesh during
1967-68.

(b) In the debenture floatation pro-
gramme, the contribution of the commercial
banks is expected to be of the order of
Rs. 49.4% lakhs; there is however no
information regarding any direct long-term
loans to farmers by the commercial banks.

(c) Information regarding the number
of commercial banks supporting the deben-
ture floatation programme or the number
of farmers receiving loans is not readily
available.

Dandakaranya Project

6996, SHRI P. R. THAKUR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the development of the
Dandakaranya_ region was proposed to be
undertaken in more than one phase ;

(b) if so, whether the first phase of
development has been completed and when
the next phase or phases are likely to be
undertaken ;

(c) the broad outlines of
phases of such developments ;

the new

(d) whether there is any proposal to
include  the =adjoicing arpas offered by
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Andhra Pradesh and Maharashtra for the
rehabilitation of East Pakistan displaced
persons in the project area proper ; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) The Dandkaranya
Development Scheme was set up in 1958
with the object of resettlement of displaced
persons from East Pakistan in Dandakaranya
and for the integrated development of the
area with particular regard to the promo-
tion of the interests of the area’s tribal
population.

The first phase of the scheme sanction-
ed at a cost of Rs. 17.70 crores covering
movement and  resettlement of 12,000
tamilies (7,000 agriculturist and 35,000 non-
agricvlturist) for the period ending March,
1961 was approved in 1959. However,
owing to various reasons, the progr
of movement was delayed and 2,118
families were resettled during the
period ending March, 1961, Subsequently,
further resettlement has taken place and
as at the end of January, 1968, 10,913
families were in position.

(b) and (c). The implementation of the
Dandakaranya Development Scheme is a
continuous process. Additional items of

development are planned from time to
time according to requirements and
resources available.
(d) No.
(e} Does not arise.
Dandakaranya Project
6997. SHRI P. R. THAKUR : Wil

the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the total amount so far spent by
Government on the relief and rehabilitation
of East Pakistan displaced persons over the
Dandakaranya Project ;

(b) the amount spent by the Central
Government over the rehabilitation of the
tribal population of the region ;

{c) the total amount invested so far by
the Central Government in various projects/
schemes in the Project region ; and

(d) whether, uad_er ihg ¢Xisling ~-agree-
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ment with the concerned State Govern-
ments, there is any provision or scope for
getting any return on the Central invest-
ments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D.R.
CHAVAN) : (a) Rs. 1499 crores upto
31st December, 1967,

(b) Rs. 431 crores upto 31st December,
1967,

(c) Upto the end of December, 1967,
the total amount spent on general deviop-
ment was Rs. 6.50 crores.

(d) It has been proposed that (i) roads
taken up by the Dandakaranya Develop-
ment Authority for improvement/construc-
tion would be transferred back to the State
Government concerned free of cost after
these have been completed ; (ii) the
permanent buildings such as hospitals,
schools and primary health centres construc-
ted by the Dandakaranya Development
Authority would be transferred to the State
Governments concerned free of cost if they
agree to run these services as State schemes,
and (iii) the project buildings such as
administrative blocks and residential quar-
ters constructed by the Dandakaranya
Development Autherity would be handed
over to the State Governments on their
paying the value thereof to the Govern-
ment of India.

The terms and conditions for transfer
of irrigation projects constructed by the
Dandakaranya Development Authority to
the State Governments are under considera-
tion in consultation with the comcerned
State Governments.
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Preductien of Oil Seeds

6999. SHRI M. L. SONDHI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the production of various kinds of
oil seeds in the country during the past
five years ;

(b) whether some of the areas have
discontinued growing oil seeds ; and
(c) if so, the reascns therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The total production of
the five major oil seeds, wz., groundnut,
castor, rapeseed-mustard, sesamum and
linseed, in the country during the past
five years is indicated below :—

Year Production in '000 tonnes
1962-63 1,388
1963-64 7,133
1964-65 8,458
1965-66 6,346
1966-67 6,489
{b) No, Sir.
(c) Does not arise.
Agricukteral Development Corporntion

7000. SHRI R. BARUA :
SHRI K. SURYANARAYANA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{8) whother the Ford Founmdation hag
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extended an mid of Rs. 50 crores to set up
an Agricuyltural Development Corporation
in ladia ; and

(b) if so, how far the scheme is being
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, buta proposal has
been formulated, in consultation with the
Ford Foundation, to set up Agricultural
Developmeat Corporations for the integrat-
ed development of certain areas with
assured irrigation in the States of Bibar,
Madhya Pradesh and Mysore. The exact
requirements of funds to be met by the
State and the Centre have not been worked
out 50 far.

(b) Detailed proposals in this behalfl
are awaited from the State Governments.
Telephone Connections in Ahmedabad City
7001. SHRI R. K. AMIN :
SHRI D. R. PARMAR :

SHRI RAMCHANDRA
J. AMIN :

Will the Mimister of COMMUNICA-
TIONS be pleased to state :

{a) the total number of demands for
telephone connections in  Ahmedabad city
received by the Telephone Department
during 1964-65, 1965-66 and 1966-67 ;

(b) the number of telephone connec-
tions granted and given, year-wise ;

(c) whether these demands are pending
for mere than three years and if so, the
detai#ts thereof, year-wise ; and

‘) the amount deposited in the Bepart-
ment by the applicants seeking telephone
connections ?

THE MINISTER OF STATE IN THE
DEPARTMENTS QF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L K. GUIRAL) .

f{a) 1964-65 1054
1985-66 11690
1966-67 2061
(b) 1964-65 755
1965-66 1528
1966-67 391
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(c) The total demands pending for over
three years at the end of each year are as
under :—

1964-65 537
1965-66 2436
1966-67 4643

(d) There are no cases pending where
the money has been deposited and tele-
phone connections have not been given.

Telephone Line. in Villages in Mehsana
Distriet

7002. SHRIR. K. AMIN :
SHRI D. R. PARMAR :
SHRI RAMCHANDRA

J. AMIN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

{a) the names of villages in Mehsana
District, Gujarat State, which asked for
telephone lines from the Telephone Ex-
change during the last five years, year-wise;
and

(b) the namss of those connected with
the telephone lines during this period, year-
wise 7

THE MINfSTFR OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFATRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Number of
villages in Mchsana Disirict which asked
for the telephone lines during the last five
years is as follows ;

1963 2
1963 16
1965 12
1966 59
967 45

Total 164

Dlamnee age given im the list placed on
the Table of the House. [Placed in Library
See No, LT-—841/68.]

(b) Mames of villages connected with
Telephone lines ate given below year-
Wis€ [ —

Nawme Year
1. Nijampura 1965
2. langhapaj 1366
3. ‘Unava-Bavla -do-
4, Vaval ~do-
‘5. Yusufpur -do-
6. Valana -do-
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7. Sertha 1966
8. Harsidhpura 1967
9. Limbodra " -do-
10. Amarpura -do-
11. Malekpura -do-
12. Kahipur =~do-
13.  Sandh -do-
14. Kansar ~do-

Telephone Directory for Ahmedabad
7003. SHRI R, K. AMIN :

SHRI D. R. PARMAR :
SHRI RAMCHANDRA
J. AMIN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Tele-
phone Directory for Ahmedabad city has
not been revised and published for the last
Iwo years ;

(b) if so, the reasons therefor ; and

(c) when it is likely to be revised and
publisked ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) No. During
the last two years, the directory for the
Ahmedabad City was revised and brought
out in June, 1966 and April 1967.

(b) and (¢) Do not arise.

Telephone Coanections to Villages from
Telephone Exchange in Cities

7004. SHRI R. K, AMIN :
SHRI D, R. PARMAR :

SHRI RAMCHANDRA
J. AMIN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether any directive has been
issued for giving telephone connections to
the villages from Telephone Exchange in
the cities ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI1 1. K. GUJRAL) : (a) and (b). Tele-
phone connections to villages near the
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cities within a distance of 6 Kms in case
of metered systems and 5§ Kms in case of
flat rate systems are given in the normal
course. Connections required beyond
these distances are provided on additional
charge if technically feasible. In case the
capital cost of providing connections is
high, such connections are provided on
rent and guarantee terms calculated on
capital cost basis.

In rural areas, the telephone facility
is normally provided at a place if the
scheme is remunerative. However, for pro-
gressively extending the facilities to rural
areas, a policy has been evolved by which
Public Call Offices are being opened even
on loss basis at certain categories of
stations subject to an overall limit of loss
not exceeding Rs. 40 lakhs during a period
of 5 years commencing from Ist April 1966.
The categories of stations are as follows :

(i) District and Sub-Divisional Head-
quarter Towns.

(ii) Tehsil and corresponding Head-
quarter Towns.

(iii) Sub-Tehsils.

(iv) Places with a population of 20,000
or more and ot places in Urban
areas with a population of 10,000
or more.

(v) Remote localities—100 P.C.Os to
be opened. Such places shall be
defined as places beyond 40
KMs from the nearest telephone
exchange.

(vi) (a) Tourist Centres including Pil-
grim Centres and

(b) Agriculture and Irrigation
Project sites and Townships.

The number of Offices under category
(vi) shall be restricted to 100 P.C.Os.

At all other places, telephone facility
can be provided on guarantee basis if some
interested party is willing to indemnify the
Department against the loss.

Scarcity Areas

7005. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the extent of help offered by and
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received from abroad so far both through
Governmental and non-official agencies for
the scarcity areas during 1967-68 ;

(b) the form in which this help has
been received:; and

(c) the total quantity supplied to West
Bengal out of this ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) and (b). A statement show-
ing the assistance received by the Govern-
ment of India from abroad during the vear
1967-68 for relief of scarcity in the country
is laid on the Table of the House. [Placed
in Library. See No.°LT-842/68.] ’

(c) The gifts included large quantities
of foodgrains which were merged in the
Central pool. The drought affected States
were allotted foodgrains for free distribu-
tion to the extent required.

The following commodities received as
gift were allotted to the Government of
West Bengal for free distribution durms
the year 1967-68 :—

Ci Jioioe 0 ity allotted

1. Milk power 1,157.735 tonnes+99
cartons
2. Wheat 5,000,000 tonnes
3. Barley 3,000,000 tonnes
4, Maize 8,094,000 tonnes
5. Dehydrated
potatoes 9,470 lbs.

Growing Onicn along with Segarcane

7006. SHRI BEDABRATA BARUA :
SHRI R. R. SINGH DEO :
SHRI D. N. DEB :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that a farmer of
Gurgaon has disclosed to scientists at the
Indian  Agricultural Research Institute
recently that if onion is grown along with
sugarcane in the same field there is no
threat to either crop from insects and
pests ;

(b) if so, whether the scientists have
looked into this new experiment ; and

(c) jl’ 80, what is their reaction ?

CHAITRA 22, 1890 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, one of the visitors
to the Pusa Krishi Vigyan Mela held at
the Indian Agricultural Research Institute
from 20th to 23rd March, 1968 made the
claim indicated in the Question.

(b) This type of inter-cropping has not
been examined with specific reference to
its effect on pesis and diseases.

(c) The suggestion of the farmer is
being examined by the scientists of Indian
Agricultural Research Institute.

Written Answers

Cattle Breed Scheme

7007. SHRI BEDABRATA BARUA :
SHRI R. R. SINGH DEO :
SHRI D. N. DEB :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that attempts
are being made to improve cattle breed in
the country under a Rupees two-crore
project ; and

(b) if so, the progress made so far in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A project at a cost of
Rs. 1.87 crores spread over a period of five
years has been undertaken at the Central
Livestock Research-cum-Breeding Station,
Haringhata, District Nadia, West Bengal.

(b) The project has just commenced
(27.12.67).

Forest Research Institute, Dehra D

7008. SHRI BEDABRATA BARUA :
SHRI1 R. R. SINGH DEO :
SHRI D. N. DEB :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Govern-
ment of U.S.A. have sanctioned Rs. 3.25
lakhs for the Forest Research Institite,
Dehra Dun, for the improvement of forests;-

IS



(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FODD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-GPERATION (SHRI ANNABAHIS
SHIMDE) : {a) Yes.

(8) The U.S. Government has agreed to
finance a scheme amounting to Rs. 325,952
fromn out of P.L. 480 funds for reséarch on
“investigmions on Mycorrihiza Indian
Forest Trees”, at Forest Research Institute
& Collage, Pehra Dun fer a period of §
yearg.

Cattle from Australia

7009. SHRI BEDABRATA BARUA :
SHRI R. R. $INGH DEO :
3HRi D. N. DEB :

Will the Minister of POOD AND
AGRICHULTURE be pleased to state :

(a) wirether it Is a fact that about 600
cattle ars lisely to be received from Ausira-
lia under she Colombe Plan ; and

) if so, when they are likely to be
received ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMLINITY DEVELOPMENT AND
COOPERATION (BHRI ANNASAHIB
SHINDE) : (a) Yes, Bir.

tb) ) The frst consignment of 150

exotic cattle was reoeived at
Madras on 27.2.1968.

(ii) The second consignment of 150
exotic caitle is expected to
reach India sometime in Octo-
ber/November 1958,

(iii) The remaining 300 exotic cattle
are expected during the year
1969-70.
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All Indix Soil and Land Use Survey
Organisation

7011. KUMARI KAMALA KUMARI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 3149 on
the 7th March, 1968 and state :

(a) whether along with the proposed
bifurcation of the All India Soil and Land
Use Survey Organisation, Government are
considering to give option to the staff
working therein to join the Indian Council
of Agricuitural Research ; and

{b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINMISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). As has already been
indicated in the Unstarred Question Mo,
3149 answared on 7th March, 1968, it has
been decided in  principle that such of the
work of the All-India Soil and Land Use
Survey Orgsnisation as relates ‘to research in
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soil classification, correlation and prepara-
tion of soil map of the country, would be
transferred to the I.C.A.R. along with the
proportion ate segment of Soil Survey staff.
The details in regard to the actual bifurca-
tion of the staff and the terms and condi-
tions,under which the staff of the All-India
Soil & Land Use Servey Organisation to
be transferred to the 1.C.A.R. are however,
under consideration.

Oath of Allegiance or Affrmatien
7012.

SHRI 5. R. DAMANI -
SHRI RABI RAY :

Will the Minister of LAW be picased
to state :

(a) whether the Election Commission
has revised the instructions for making and
subscribing an oath of allegiance or affirma-
tion by a candidate on his election to
Parliament on the State Legislature ;

(b) if so, the reasons therefor ; and

(¢) what are the revised imstructions in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) The Election Commission had origi-
nally by ‘its notifications dated the 2nd
January, 1965 authorised only the Return-
ing Officers, Assistant Returning Officers,
superintendent of a prison or comr
mandant of a detention camp in which
a candidate is confined, as persons before
whom a candidate can make dnd subscribe
an oath of allegiance or affirmation. At the
time of the last general eclections held in
February, 1967, some intending candidates
who were ill and confined to bed could
not take the oath before the above autho-
rised officers. So, on the 25th April, 1967,
the Commission revised its earlier mnotifica-
tion authorising the medical superimtendent
in-charge of a hospital and the medical
practitioners in respect of the candidates
confined to bed in.a hospital or elsewhere
owing to illness, as persons before whom
such candidates can make and subscribe the
oath or affirmation. As it was felt that
there may be other contingencies also in
which a candidate for valid reasons may be
uneble to appear or prevented from appear-
ing before the Returning Officers or Awsis-
tant Returning Officers for the purpose of
making and subscribing the oath, the Com-
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mission considered that it was necessary
that the notification must be more compre-
hensive to cover all possible comtingencics.
The Commission had accordingly isfued a
revised notification on the 18th March, 1968
superseding the previous notifications..

() A copy each of the notifications
issued in this connection is placed on the
Table of the House. [Placed fn Library.
See No. LT B43 68.]

Cuf:ivation of Land at Lamphe] Pat
(Msmipar)

7013. SHRI NIHAL SINGH : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
givea to Unstarred Question No. 401 on
the 14th November, 1967 and state :

{a) whether the information regarding
the reclamation of land in Lamphe! Pat

area in Manipur has since been collected
and

{b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTYRE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) Yes.

(b} A statement is laid cn the Table of
the House. (Plared in Library. Sze No.
LT 844/68).

lodisn Law Reports

7014. SHRI C. CHITTY BABU : will
the Minister of LAW be pleased to state :

(a) whether it is a fact that the Indian
Law Reports are proposed to revised ;
and

{b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUMUS
SALEEM) : (a) No, Sir.

{b) Does not arise.

Procurement of Foodgrains ia Mawipar
and Tripuma

T015. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AORI-
CULTURE be pleased to state ;

(8) the tota] guantity of foodgraing
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procured by the Governments of Manipur
and Tripura upto rhe 31st March, 1968 ,

(b) the shortfall in the target of pro-
curement ; and

(c) the steps adopted to achieve the
target ?

. THE MIINSTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) About 4,400 tonpes of
paddy were procured in Manipur upto 31st
March, 1968. For Tripura, figures are
available only upto 23rd March, 1968 and
up to that date, about 2200 tonnes of paddy
were procured.

(b) Inthe targets of kharif procurement
recommended by the Agricultural Prices
Commission, no separate figures have been
recommended in the case of Manipur and
Tripura.

(¢) Does not arise.

Telegram Communications from Imphal
to Manipur

) 7016. SHRI M. MEGHACHANDRA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether itis a fact that telegram
communications from Imphal to places out-
side Manipur take a long time and actually
takes nearly a week to reach even Dimapur-
Manipur Road, only 133 miles away from
Imphal ;

{b) if so, the reasons for the delay ;
and

~ (c) the action taken to improve the
line ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHR1 I. K. GUJRAL) : (a) A maximum
delay of about 20 hours in transmission of
telegrams to and from Imphal bas come to
notice.

(b) The delay mentioned above is due
to interruption of circuits.

(c) A proposal for extending the radio
teleprinter working round the clock from
Imphal to Gauhati is under consideration.
A direct telegraph. outlet between Imphal
| e B " . .

APRIL 11, 1963

Written Answers 144
and Dimapur is also being provided. Pro-
posals are also under examination for link-
ing Imphal by Microwave relay system to
the National trunk network.

Linesmen and Mechanics in Telephone
Department
7017. SHRI K. P. SINGH DEO :
SHRI H. AIMAL KHAN :
SHR1 V. NARASIMHA RAO :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that a number of
linesmen and mechanics are working on
daily wages basis in the Telephone Depart-
ment ;

(b) if so, the details thereof ;

lc) the wages paid to those working on
daily wage basis and those on regular basis ;
and

(d) whether it is done with the prior
sanction of the Finance Ministry or it is
done arbitrarily by the Department itsell ?

THE MINISTER OF STATE IN THF
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHR1 LK. GUIJRAL): (a) No. Lines-
men and mechanics are recruited as per
prescribed rules in regular scales of pay.

(b) As there are no daily wage staff in
these categories, this does not arise.

{c) The pay scales of linesmen and
mechanics are as follows : —
Linesmen :—Rs. 75-1-35-EB-2-95
Mechanics :—Rs. 110-4-150-5-175-EB-6-
205-EB-7-240.

(d) Does not arise.

Import of Tractors from Rumania
7018. SHRI LAKHAN LAL GUPTA :
SHRI MANIBHAI J. PATEL :
SHRI A.S. SAIGAL :

SHRI NATHU RAM
AHIRWAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government are consider-
ing a proposal for the import of tractors
from Rumania ;

(b) if so, the details thereof ; and
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(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Mo, Sir,

(b) and (c). The Trade Representation
of Rumania suggested the import of 45-65
h.p. tractors. The proposal could not be
accepted because of the indigenous capacity
for tractors in this range and the problem
of ensuring maintenance if several models
of tractors are imported.

Labour Depot, Gorakhpar

7019. SHRI DHIRESWAR KALITA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of workers supplied by
the Labour Depot, Gorakhpur for Collier-
ies in India during the last 3 years ; and

(b) whether those workers have been
made permanent 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR EMPLOYMENT

AND REHABILITATION (SHRI S. C.
JAMIR) : (a)
Year Number of workers
supplied to Collieries
1965 8,813
1966 10,024
1967 9,776

(b) The information is not available.

Payment of Profit Sharing Bonus by
Coal Mines

7020. SHRI DHIRESWAR KALITA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to the
reply given to Unstarred Question No. 1754
on the 7th June, 1967 and state :

(a). the names of coal mines which have
not paid the profit sharing bonus for the
year 1965 ;

(b) the steps taken by Government for
the prosecution of defaulting employers; and

(c) the outcome thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHD) : (a)
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The names of 159 Coal Mines, which have
not paid profit sharing bonus for the
accounting year 1965 upto 29th February,
1968, are given in the statement laid on the
Table of the House. [Flaced in Library,
See No. LT-845'68].

(b) While all the defaulting employers
were served with show-cause notices to
explain why action should not be taken
against them for contravention of the Pay-
ment of Bonus Act. 1965, 11 employers have
been pr d and 62 prop Is for pro-
secution are under consideration of the
Government.

(c) Out of 11 employers prosecuted,
one has so far been convicted.

Relaxat on of Rationing in States

SHRI M. L. SONDHI :
SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether in view of the increased
production of foodgrains in the country,
Government propose to relax rationing in
the country ; and

7021.

(b) if so, in which States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and {b). The Governmant’s
approach in the matter is pragmatic. Al-
ready certain relaxations have been made
in some States, e.g statutory rationing has
been converted into informal rationing in
Delhi, Kanpur, Siliguri and Hyderabad/
Secunderabad.
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Employment Exchagge, Man)par

7024. SHRI M. MEGHACHANDRA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the puwmber of persons registered in
the Employment Exchange, Manipur during
the last two years;

(b) the number of persons belonging o
Scheduled Castes and the Scheduled Tribes
respectively in the register;

(c) the numpber of persons so for pro-
vided with employment opportunities;

(d) whether itis a fact that Govern-
ment Offices notify less number of vacancies
and do not make appointments even after
interview bhas been made from among the
members sent by the Employment Exchange;
and

(e) if so, the steps taken by Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT

AND REHABILITATION (SHRI §. C.
JAMI R) :  (a) 1966: 7459
1967: 8037

(b) The number on the live regisier as

on 31.12.1967 was :
(i) Scheduled Caste condidates: 33
(i) Scheduled Tribe candidates: 1349

(c) 1966: 275
1967: 203

(d) Information not available.
(e} Does not arise.

Imported Wheat with Ration Shops in Delhi

7025. SHRI K. P. SINGH DEO: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the reasans for asking the Food
Corporation of India to withdraw stocks of
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imported wheat from the ration shops in
Delhi;

(b} the quantity of imported wheat
likely to be withdrawn from the ration
shops; and

{c) the manner in which Government
propose to utilize the wheat withdrawn
from the ration shops 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTU'R_E.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Food Cerporation of
India has not been asked to withdraw stecks
of imported wheat from ration shops in
Delhi.

(b) and (c). Do not arise.
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Saratgarh Mechanised Farm

7027. DR. KARNI SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to states :

ta) whether it is a fact that the Surat-
garh Mechanised Farm has shown a profit
last year;

(b) the profit or loss during the last 11
years, year-wise; and

(c) how much profit this year is due to

good management and how much due to
better methods of farming ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) The details of profit and loss ever
since the Farm started are given below :—

Crop Year Profit Loss
(Rs. in lakh).
1956-57 — 2.1
1957-58 —_ 5.09
1958-59 1.70 -
1959-60 — 2.25
1960-61 2,84 -
1961-62 — 6.23
1962-63 — 6.51
1963-64 —_ 1.77
196465 — 9.94
1965-66 - 24.17
1966-67 18.71 -
(c) The profit in 1966-67 is due to var-
ious factors includi better 8 t

and better farming. It is difficult to assess
how much of the profit is due to better
management and how much due to better
farming.

Export of Vanaspati

7028. SHRI S. K. TAPURIAH : Will
the MHiister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the steps taken by Government to
explore-export prospects for vanaspati;

(b) the main markets holding potential
for enporis; and

{c) the steps taken to publicise the
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product in the foreign market ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHIMDE) : (a) The Iadian Trade Missions
abroad were asked to explore the possi-
bilities of exporting vanaspati.

(b) West Asian and African countries.

(c) As exports of edible oils and vanas-
pati were virtually banned in July, 1964 due
to the prevailing high prices and shortage
of these commodities which continued over
the past three years, the question of
publicising the product in foreign markets
during this period did not arise.

Svgar Policy

7029. SHRI S. K. TAPURIAH :
SHRI S. S. KOTHARI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) whether in view of the prospect of
increased production of sugar during the
year 1967-68, Government are considering
to revise and liberalise the present policy
in respect of sugar releases for internal
consumption ; and

(b} If so, the decision, if any, taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir, Govern-
ment have released on 3rd April 24,000
tonnes of sugar to factories for sale in
the open market in addition to 66,000
tonnes released on 23rd March. Similarly
10,000 tonnes of levy sugar has been allot-
ted to the States in addition to 1 lakh
tonnes allotied on 23rd March. 1t is pro-
posed to release more sugar during the
summer months,

New Telephone Scheme to contact Ships
in Indian Territorial Waters

7030. SHRI 8. K. TAPURIAH : Will
the Minister of COMMUNICATIOS be
pleased to state :

(a) whether a new telephone scheme to
enabl: subscribers throughout the country
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to contact the ships in the Indian terri-
torial waters has been inaugurated ;

(b) if so,
and

the main features thereof ;

(c) the foreign exchange and other ex-
penditure incurred on this scheme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) The newly introducted service is
known as “Short range ship to shore
V.H.F. Radio Telephone Service" and
has a range of 25 kilometres, providing
trunk call facilities between ships in Indian
Territorial Waters and beyond upto
25 Kms. on one side and all telephone sub-
scribers in India on the other. The
service has been provided through the
coast Wireless Stations at Bombay,
Calcutta and Madras.

{c) Mo foreign exchange has been in-
curred by the department for the purpose.
The expenditure incurred in providing the
service at all the 3 stations is Rs. 1,02,000/-.

Review of Advocates Act

7031. SHRI HEM RAJ: Will
Minister of LAW be pleased to state :

the

(a) whether Government had appoint-
ed a Committec to review the Advocates”
Act;

(b) if so, the recommendations thereof
and which of them have been accepted by
Government ; and

(c) whether Government
amend the Advocates’ Act
when 7

propose to
and if so,

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) and (c). The Report of the Advo-
cates Act Review Committee was laid on
the Table of the Lok Sabha on the 6th
June, 1967. The recommendations made
by the Committee are being examined by
the Government and amendments to the
Advocates Act, 1961 will be made, if consi-
dered necessary, after the examination has
been completed.
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Teiephones in States

7032. SHRIM. MEGHACHANDRA :
Will the Minister of COMMUNICATIONS
be pleased to state the number of tele-
phones in use in the different States and
Union Territories, State and Union-Terri-
tory-wise 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): A statement
giving the requisite information is laid on
the Table of the House. [Placed in Library
See No. LT 846'68].

Post Offices and Branch Post Offices

7033. SHRI M. MEGHACHANDRA :
Will the Minister of COMMUNICATIONS
be pleased to state the number of Post
Offices and Branch Post Offices in the
different State and Union Tarritories in-
cluding the telegraph offices, State and
Union-territory-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): A Statement is
laid on the Table of the Lok Sabha.
[Placed in Library. See No. LT 847/68].

A.F.P.R.O. Camp at Karnal

7034. SHRI SURAJ BHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether a camp under the A. F. P.
R. O. is being held at Karpal (Haryana)
from the 25th March to 6th April, 1968
under the patronage of his Ministry ;

(b) whether Government propose to
spend an amount of more than Rs. 50,000
on the said camp ;

(c) whether all the participants of the
camp drawn from various parts of the

country belong to Christian Community ;
and

(d) if so, the basis on which the people
have been seiected for participation in the
said camp ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. A special short-term
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course in Agricultural Extension is being
organised at the Extension Education
Institute, Nilokheri (Haryana) from 25th
March to 6th April, 1968 for the personnel
of Action for Food Production Organisa-
tion.

{b) and (c). No.
(d) Does not arise.

Procurement of Foodgrains

7035. SHRI S. R. DAMANI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the share of Co-
operative Societies in the procurement
programmes of foodgrains for the year
1967-68 Kharif season ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : The share of co-opera-
tive societies in the procurement programme
of foodgrains for the year 1967-68 will be
known after the co-operative year ends in
June, 1968. As regards Kharif season,
the available information supplied by the
State Governments, which covers a part of
the Kharif Season only, shows that co-
operatives procured foodgrains of the value
of Rs. 68 crores.

Employees’ Provident Fund Orgasisation

7037. SHRI ANBUCHEZHIAN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that officers of
the Central Government are still being sent
on deputation to the Employees' Provident
Fund Organisation after 16 years of its
existence ;

(b) whether it is also a fact that the
All-India Staff Federation of the Employees®
Provident Fund Employees have expressed
its strong opposition to the appointment of
deputationist ; and

(c) if so, the policy which Government
propose to formulate in this regard and
the basis thereof 7

THE MINISTER OF LABOUR AND
REHABILITATIGN (SHRI HATHI) :
(a) Yes. Out of 4,589 employees of the
Employees’ Provident Fund Organisation
46 ars at present Central Government
employees on deputation to the Organisa-
tion. .
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(b) Yes,

(c) The poticy of the Goveriment is
reflected in the recruitmesrt rules which
have been peblished in the Gazetrd.

House Rent Allowance to Employees of
Employees’ Provideat Fuad
Organisation

7038. SHRI ANBUCHEZHIAN : Will
the Minisrer of LABOUR AND REHABI-
LATATION be pleased ro state :

(a) whether it is a fact that employees
of ceértain statutory Otganisations, who are
not entitled to allotment of residential
quarters from the General Pool of Govern-
mem sccommodation have been allowed
homse rent allowance 2t the enhanced
rafes, ranging between 20 per cent and 25
per cent of thelr basic pay ;

(b) whether itis also a fact that the
Employees’ Provident Fund Orgenisation,
in which similar conditions prevail, has
not so for enhanced the rate of house rent
allowance for its employees ; and

(c) if so, the reasons therefor and the
steps proposed to be taken in this
repard ? )

THE MINISTER OF LABOUR AND
REMAFILITATION (SHR1 HATHD:
taj Pubkic Sector Umdertakings engeged in
imdustrial and commercial activities have
their own rules regarding house remt
concessions 1o their employees. These
concessioms vary from onme umdertaking to
another.

(b) &nd {c). The Emptoyees® Provident
Fund Organisation is intended to ad-
minister the scheme of workers’ provident
funds. Oonditions in this Orgenisation are
different from those in the public sector

mndeortedkings referred to in () above.
The Employees” Provident Fund Organisa-
tion grants h rent allo to its

employees at the same rates as the Ceatral
Government.
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Deep-sea Fishing Station, Bombay
o

7?/ SHRI GEORGE FERNANDES:
Will The Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the floating staff of the
Deep Sea and Off Shore Fishing Organisa-
tioss under the administrative control of
the Superintending Engineer, Deep Sea
Fishing Station, Bombay have submitted
any memorandum to Government regarding
their working conditions, etc.;

(b) if so, the grievances contained
therein; and the action taken thereon;

(c) whether any member of the staff
bas been suspended or dismissed for making
the representation; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. In November,
1967, 2 memorandum was received from the
Indian National Offshore Fishing Seamen’s
Association Cochin, Kerala.

(b) The grievances were to the effect
that floating stafl were being made to work
unlimited bhours extending over several
days without any rest or compensation
beiing given. It was represented that hours
of work should be fixed and that, pending
the finstion of working hours, compensation
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in kind or in cash should be given for
work done in excess of eight hours a day.
Government is of the view that it would be
impracticable to prescribe fixed working
hours for crew of fishing vessels. The
question of prescribing suitable regulations
in view of their irregular working hours is
under consideration. The main grievance,
raised by the staff so far has been in regard
to their emoluments. It has been decided
to review their sacles of pay and allowances.
The peculiar conditions of working of the
crew of fishing wvessels are among the
factors which are being taken into con-
sideration in reviewing their sacles of pay
and allowances.

(c) and (d). The services of some of
the staff have been terminated in accordance
with the provisions of Rule 5 of the Cen-
tral Civil Services (Temporary Services)
Rules, 1965. Some staff have been sus-
pended for disobedience or orders. Mo one
has been suspended or dismissed for making
any representation.

Sale of Inland Letters at Post Offices In

Madras
7041, SHRI SEZHIYAN: Will the
Minister of COMMUNICATIONS be

pleased to state :

(a) whether it is a fact that Inland
letters are not available for sale at the Post
Offices in Madras City and other places in
the Madras State;

(b) if so, the reasons therefor ; and

(c) the steps taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) There have
been occasional shortages of inland letter
cards in some of the post offices in Madras
City as well as in Madras State during the
last quarter.

(b) Inadequate supply from the Cos-
troller of Stamps.

(¢) Immediate arrangements were made
to replenish the supplies from the neigh-
bouring post offices also from the Controller
of stamps, Nasik Road. Steps have also
been taken to print blapk inland letter
cards at Madras and sell them at post offices
afigr affixing stamps. )

CHAITRA 22, 1899 (SAKA)
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Strike Netice by D.M S. Employeey,

7042, SHRI M. L. SONDHI :

SHRI RAM GOPAL
SHALWALE :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whesher Govgrnmeat have recgived
notice of strike from the Delhi Milk Scheme
employees from the Bth April, 1968;

(b) if so, the steps being taken to avert
this strike to save the people of Dethni from
great hardships in the absence of milk
supply; and

(c) whether the demands of the emp-
loyees are being considered ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) The Conciliation Officer has fixed

the conciliation proceedings in terms of
the Industrial Disputes Act, 1947. It will
not be legal for the¢ ecmployees to go on
strike during the peadency of the concilia-
tion proceedings.

(c) The demands would be considered
during the course of Conciliation procee-
dings.

Kosi River Zope in Bihar

7043. SHRI BHOGENDRA JHA :
‘Will the Minister of RQOD AND AGRI-
CULTURE be pleasgd to statg :

(a) whether it is a fact that it has been
decided to divide the Kosi river command
area into four zones with a vigw to ensure
its all round development ;

(b} whether it has also been decided to
spend a sum of Rs. 125 crores for the
development of the area in the Kosi Zone
and if so, the details thereof ; and

(¢) whether the scheme also covers the
Western Kosi Canal command area ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The State Govern-
ments have ¢stimated that the total amaunt
needed to meet all the demapds for an
integrated agricultural development of the
Compand of the Emstern Kosi Casal
will be of the order of about Rs, 125
piostiy ¢ &
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The broad details are as follows :—

Item of work

I. Water distribution and management
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Total Cost.
Rs. 27.30 crores

(construction of permanent chan-

nels, water courses and provision

of irrigation facility).

1. Land Development and Seil Con- Rs. 4,06 crores
servation.
II1. Inputs for agriculture
(i) Seed farms Rs. 3.02 crores
(ii) Fertilisers Rs. 61.20 crores
(iii) Plant protection including Rs. 3.20 crores
pesticides.
1V. Horticulture Rs. 0.71 crore
V. Pisciculture Rs. 0.90 crore
VI. Animal Husbandry including poultry, Rs. 0.90 crore
dairy
VII. Forestry Rs. 0.59 crore
VIII. Servicing, processing, transport, etc.

(1) Agro-industries

(2) Storage, marketing and transport. Rs.

(3) Communications

IX. Extension and Training

TOTAL

Since a project of this magnitude can-
not be taken up simultaneously in the en-
tire area, the Command area has been
divided into four zones of which Zones
A and B are more suited for immediate
development because they are already cover-
ed by the irrigation system of the Eastern
Kosi Canal. The other two Zones namely
C and D are fit to be taken up for develop-
ment in that order because water will
reach these areas comparatively later. The
entire scheme, however, is still in its preli-
minary stage.

(c) No, Sir.

‘Famine Conditions in Assam

7044. SHRI M. L. SONDHI :
SHRI1 S. K. TAPURIAH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) whether it is a fact that famine con-

Rs. 3.59 crores
1.94 crores
Rs. 13.70 crores

Rs. 4.26 crores

Rs. 125.37 crores

ditions are previling in certain sub-divisison
of Assem ;

(b) whether a child died of starvation
in the Dhubri sub-Division ; and

(c) the measures which are being taken
to save further starvation deaths ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government of Assam have
reported that prices have hardened in the
State and that a report has been received
that the impact of this has been acutely
felt in Mangaldai sub-division, which is
normally a surplus area. This report is
being checked up by the State Government.
There has however been no official report
of famine conditions in any part of the
State.

(b) No, Sir.

(c) Do¢s not arise.
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POINT RE : USE OF CERTAIN WORDS

MR. SPEAKER : Calling-atiention
notice. Shri Nath Pai.

R.D. BHANDARE (Bombhay
Mr. Speaker... ...

MR. SPEAKER : [ got your chit
about the word ‘fishy’ being used. I do
not know whether it is unparliamentary.

SHRI
Central) :

SHRI R.D. BHANDARE:
determine the point.

Kindly

MR. SPEAKER : If you bhad taken
objection to the word being used, 1 could
understand that.

SHRI R. D. BHANDARE . §ir, ket me
speak before you make up your mind.

SHRI NATH PAI (Rajapur): Itis
parliamentary. (Imterruptions)
MR. SPEAKER . He is an this legs ;

I have allowed him. He has written to
me. Let us hear him.

SHR1 R. D. BHANDARE : In fact, I
am raising this point of order under Rule

MR. SPEAKER :
the point.

No, no; come to

SHRI R. D. BHANDARE : 1 am com-
ing directly to the point. The expression
used was Aap chalak hain ; and ‘chalak® has
an element of deception. The word ‘deceiver’
is a word...{Interruptions) '

ot Ty T () ;oW fgy
Sinol i

st o gt WA : § wej a@
AT R, ATE )

MR. SPEAKER : Now, this is oply
wasting the time of the House. He woyld

have finished itin a minute if there had
begd no interruptions.

About ‘chalak hain', for gvery word, yqu
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can give two meanings. We, an the foor
of the House, take only the good meaning,
not the bad meaning. ‘Chalak’ means very
intelligent. If therg is anything wrong or
bad, T am not intergsted. About ‘fishy®
also, it iy a common word—we say, some-
thing is fishy—and we are using it every-
where. [ do not think there is any very
serious objection even in that.

SHRI HEM BARUA (Mangaldai) : It
is a very tasteful word. (Inrerruption)

SHRI R. D. BHANDARE : To say
that there is something deliberately fishy is
not proper Therefore, any such word per-
taining to the answer given bv a specific
Minister is wunparliamentary, undignified.
Now, I am coming to Rule 380...

MR. SPEAKER : Why do you want
the Rule? [ have permitted you to explain
it in a minute. If you take the Rules, it
will take an hour. I have given the ruling
on both the issues.

SHRI R. D. BHANDARE : I am not
encroaching upon the time of the House.
These two words should be expunged from
the records...(Imterruptions)

MR. SPEAKER : Will you kindly sit

down ? ‘1 have heard you. You want
these words to be expunged.
SHRI R. D. BHANDARE : Undigni-

fied words.

M R. SPEAKER : They may be un-
dignified. But the authority of the Speaker
to expunge is very limited. Please make a
study and we can discuss it further—I do
not know. It is not as though I can ex-
punge gverything or anything from the re-
cords of the House.

SHRI R.D. BHANDARE : Let me
explain.
SHRI HEM BARUA : ‘Chalak’ means

smart and ‘fishy" is a very delicious word.

MR. SPEAKER : |do not want fur-
ther enlightenment on this. 1 do nat want
the House to lose time on this. Naturally,
he has a right to raise the point. Just im-
mediately, he wrot¢ o ms aboug the word
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[Mr. Speaker]
used. I thought let him wait till now. 12.25 hrs.

Meanwhile, 1 also thought myself about it
It is not unparliamentary. It may be not
very dignified from Mr. Bhandare's point of
view. But still, because they are not very
dignified T cannot expunge them unless they
are unparliamentary and derogatory, some-
thing like that. We shall discuss to what
extent it can be done. But this ruling is
there. There is nothing unparliamentary,

SHRI P. VENKATASUBBAIAH (Nand-
yal) : 1 would like to make only one sub-
mission. [t has been clearly laid down in
the Rules of Procedure that during the
Question Hour, when the supplementaries
are put, no insinuations or any wrong in-
ferences are to be drawn. During the Ques-
tion Hour, the Members are to elicit in-
formation by way of putting questions.
But all sorts of insinuations are being
made. 1 am not going into the parliamen-
tary or unparliamentry nature of it. But
insinuations, by way of eliciting informa-
tion, are contrary to the Rules of Procedure
laid down here. I would like to bring that
to your notice.

MR. SPEAKER :
Nath Pai.

Thank you. Shri

(Interruptions)

ot T feg (Qgew) @ N wE
qr f& faffer aee AT a1 &
FTH! qFaATAT AN g fF fafer aww
FY T TFeT ¥ 97 v & & gfae
Flemar & sawr fewor & @ 9w
Sutcll

MR. SPEAKER :
Shri Nath Pai.

Please sit down,

SHRI NATH PAl : Before I come to
Call Attention Notice, I would like to say,
hitting below the belt is bad but hitting on
the stomach is very bad. 1am a lover of
fish and, therefore, I am saying he should
not object to that. ] have a weakness for
fish and the learned Professor should not
hit at my stomach,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Constitutional Crisis and Resultant
Denial of a Popular Government In U.P.

SHRI NATH PAI (Rajapur) : I call the
attention of the Minister of Home Affairs
to the following matter of urgent public
importance and I request that he may make
a statement thereon :—

“Continued constitutional crisis and the
resultant denial of a popular Govern-
ment to the people of Uttar Pradesh
because of the failure of the Govern-
ment to invite the leader of the S.V.D.
to form the Government".

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker,
Sir, the Governor of Uttar Pradesh has
already met the leaders of political parties
in the State Legislature whose powers have
only been suspended by the President’s Pro-
clamation under article 356 made on
February 25, 1968. The Governor is active-
ly applying his mind to the question of
formation of a stable Ministry in Uttar
Pradesh and a report from him on the situa-
tion is awaited.

SOME HON. MEMBERS rose —

MR. SPEAKER : Shri Nath Pai.

ot g fored (%) : 77 AT 9T
TEE AT ATATHT |

SHRI S. M. BANERJEE (Kanpur) :
Everything has come in the newspapers.

SHRI HEM BARUA (Mangaldai) : If
this is described as ‘chalaki’, would you
object to that ?

MR. SPEAKER : Shri Nath Pai is
standing ; his name is there. I think, Shri
Nath Paiis capable of asking a question.
Why don’t you allow him 7 So many of
you are getting up. Shri Nath Pai.

SHRI NATH PAl : Sir, I would make
a plea for a little leniency from you today
because it was at your behest that I agreed
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to convert my adjournment motion into
Call Attention notice.

I hope Mr. Chavan will not take me
amiss if I say that the reply which I had the
privilege of reading, which was supplied
to me, will go down—this is ome more
laurel in his cap—as a classical master-
piece of evasion. In the first place, I
would like to point out basic issues before
I frame my gquestion.

When Mr. Charan Singh tendered his
resignation to the Governor in the letter
of his resignation, he requested the Gover-
nor that the new leader of the 8.V.D. should
be called upon to form the Government.
The new leader was elected on the 29th
March, 1968. Now, the Governor of Uttar
Pradesh himself in his letter— I read it
from his letter—said :

“He was criticised by certain leaders.
The Governor, therefore, said that he
had not called Mr. Vikal for the simple
reason that the B.K.D. and the Indepen-
dent Group had given in writing to
him about their decision to dissociate
themselves from the election of Mr.
Vikal as leader. The Governor said
that but for these objections, I would
have invited Mr. Vikal to form the
Government as I had no other evidence
that the U.L.P. has no majority.”

It is these crucial points on which I
want your guidance, Sir. The Governor
had earlier claimed that he could not call
Mr. Vikal because the 5.V.D. was divided.
Had it been unanimous, he would not have
any hesitation in calling him.

I want to read the letter of the new
leader of the §.V.D., Mr. Harish Chandra
Singh, M.L.A. which was written to the
Governor on the 6th of this month. This
leader was unanimously elected. This in-
formation was conveyed jointly and indivi-
dually by the leaders of parties which com-
posed 5.V.D. in U.P. and in that letter, a
copy of which 1 have already supplied you,
the leader of the S.V.D. begs of the Gover-
nor to take into comsideration the basic
issue involved. I want Mr. Chavan to give
reply to this.

Sir, when Mr. Anthony Eden, because
of division in his party, was compelled to
resign, the British Crown would not have

been justified to look to the British Labour
Fuity to provide the next Prithe Minister.
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There were divisions and dissentions in the
ranks of the Conservative Party. None-the-
less, the Crown was obliged to invite Sir
Douglas Hume to form a new Government
as advised by Mr. Anthony Eden. Mutatis
mutandis, on this, Mr. Harold Macmillan
advised the Crown. Here, it isa parallel
case ; it is exactly on a par.

I may give another example. Further,
it is very conceivable that in his party there
is dissention today and Mr. Chavan is
elected the leader. But, Sir, certainly,
whatever your own predilections, you will
not be calling upon Mr. Ranga to form
the Government s0O long as Mr. Chavan’'s
party continues, It is the same case here,

Now, I want to draw your attention to
those far reaching decisions for which we
had been pleading on the 16th and 17th
November and which now have received
the highest approval, being the resolutions
passed by the Conference at which you
presided. This House, and perhaps the
posterity, will be deeply grateful to you for
the guidance that you have given in their
matter. | will have another occasion
to convey my feelings about it. Now
I will read about what the Governor
should do......... (Interruption) May I ask
Mr. Chavan as the would-be Chief Minister
there, if Mr. Chavan is allowed to be‘the
Chief Minister there, if during the period
the Houre is not in session the Governor
receives some documentary evidence show-
ing that the party in power has lost its
majority, should he ignore it and continue
to act on the presumption that the party
in power continues to have a majority
behind it ? My respectful answer is a
categorical ‘Yes’. The peint to be re-
membered is that the S. V. D. Government
was never defeated on the floor of the
House. They had resigned and they pro-
duced another leader unanimously. It is
widely known that the Congress friends
have been openly saying that installation of
the Congress Ministry alone would safe-
guard against mid-term polls. I will read
only one thing from the Leader of the
Congress Party in Utter Pradesh and let
him answer to that. What is happening is
this. There is enough ground to arouse
the suspecion that the Governor has once
again, as we were afraid, done this, as
often the Governors tend to do when they
are the nominees and members of the
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[Shri Nath Pai)

ruling party ; they forget that their first
and foremost duty is not to the ruling
party or to the Home Minister, but to the
Constitution of India. Now, Mr. Speiker,
I am very reluctant to say, I am constrain-
ed to say, this ; with all humility, T must
submit that one gets the impression, and
the impresssion becomes irresistible......
{ Interruptions).

MR. SPEAKER : Order, Order.

SHRI NATH PAl: May | point out
to vou, Sir, that the impression becomes
irresistible that the Governor is engaged
not in actively applying his mind, as Mr.
Chavan claims, to provide a ‘popular
‘Government. U. P. has 8 crores of Indians,
it is the biggest State, and there wasa
great leader who once said, “U.P., rthatis
Bharat, that is India”. That means that
India is without a popular Government
when U. P. is. May 1 ask...(Inrerruptions)
whether we will continue... ... (Instréuptions)
This is 'what Mr. Banarsi Das, has said :
the U.P. Congress shall honour its commit-
ments to the defectors. May I therefore,
ask the question whiether the point whether
the Chief Minister has lost the confiderice
of the Assembly shall at all times be
detided in the Assembly ? This is your
Resolution, Sir. May 1 kmew i ‘the
Governor of Uttar Pardesh, acting in
accordance with the requirements of the
Conslitution ‘and respeting the umnanim-

ous Resolution passed by the Presiding
Officers, is trying to see that he will
make up his mind only when enotigh
defectors have been produced by the
Congress Party by holding the fure of
office to the defectors ?

SHR1 Y. B.'CHAVAN : 1 must sy
that the hon. Member, instead of dsking
me a question, has expresded debatable
views on many matters which are Hot ‘perti-
nent to the calling-aftention notice. Pmt,
even then, I would certainly Tike to make
a request to this hon. House that it is not
right to cast reflections on the 'Goverdor
without knowing the facts 4Ybout ‘the
matter. Only bec¥use hon. Membéer or
his party-men or the other people inay
have certain political assessment of what
is bappening in U. P.-—of course, they are
entitled to 'have their ‘own ‘asdessment—
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they should not expect that the Governor

should do automatically what they want
to be done...(Interruption). What happeted
on the 25th February ? He quoted somie
part of the report of the Governor. There,
he agrees that whatever decision he ‘took
at that time was right, and after that, he
made a recommiendation For suspension of
the Legislature. This House accéptéd this
report. Now after the suspenmsion of the
Legislature, a completely new political
situation has arisen ; it is not the comti-
mwation of the 25th February but a
new situation has arisen. Naturally, he
has to apply his mind afresh to the politi-
<al situation and find out whether he can
have a stable Government. It is his
Constitutional responsibility to see that
whosoever he calls to form the Govern-
ment is likely to command a stable
‘majority in the House... (faterruprions).

Magfed: AT § 9
THAT &7 yode FT, fAwa afw W
gar = qqr g ! £fafad | Effd,
feazar &t arq wfoae

MR- SPBAKER : Order, Order. He
can answer M. Nath Pai's Question.
SHRI Y. B. CHAVAN: The hon.

Member quoted England and he cited
certain hypothetical cases. 1 do not think
that it ever happened in England or in any
other party that one party goeés on electing
two leaders simultaneously ... (Imterruptions).

SHRI NATH PAI :
qaT w guT ¥ ?

o wg feed : a7 Wi g R

BHRI Y. B. CHAVAN : Unfortunately
e hits Yrought in Yoo, Sir, Mir. Speaker,
in fHis whole debate unhécessarily. Y¥You
have, in & ‘different forum, 'enpresmsed

‘Simultaneously :

‘cartaih views iha general way, which are

very valuable views and which have to be

* vesy carcfully comsidered, but itis very

wrong to apply those views to a particular
srtuation at the moment.

Wo g sww got (amer) : AA-
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wgfaa o1 @ ¥ s i ag e frdia
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SHRI Y. B. CHAVAN : T have no

information about it. [ am awaiting the
report of the Governor.

Sitwarion

st aween ey g () © afe

WY fawTas o ¥ AqT 9K wivE <o
¥ g Teaew @ @ o ey
Faawi # giea & g5 fawaw & sw
& T gheat 3§ qrfirer €, & v foafir
| | TSI WERT Y fAwaw &
R Y qw & v A wigeh W
F1 frern # G O & fae w6
w0 Forg, arfe qgr feafy & o ==
o v agwa few oo &y & i oex
WRE F TgET A T 6T AT I
% ?

SHRI Y. B. CHAVAN: These are

‘their views and 1 am not in a position to
adivise the Qovernor # this 'mater.

SHRI S. M. BANERJEE : 1 risc on a

‘point ‘of order.

@t fw amw (w=h)
WERT, W WY AT e w915
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SHRI S. M. BANERIJEE :
of order.

On a point
MR, SPEAKER : There is no point
of order here.

SHRI HEM BARUA :
order.

On a point of

SHRI S. M. BANERJEE : 1 a;m on

my legs, Sir.

urAT waem, ot Atw arg, ¥ &
I TF &, WA a7 oY I A 9@
w1 9Ty T fear @ Ok @y f e
I gU FaT ¢ fF o't o A dew -
T T g €.

MR. SPEAKER :
of order ?

Whet is (e point

SHRI S. M. BANERJEE : My point
of order is this. He bas misled the

MR. SPEAKER : If he has said some-
thing which is not a fact, thea ‘there is
some other method to raise it.

SHRI S. M. BANERJEE : This is a
pertinent question as far as U. P, is con-

cerned.

MR. SPEAKER : Nothing further,
please ... ... {Interruptions) No ruling. There
is absolutely no point of order.

SHRI S. M. BANERJEE. He has
misled the House. He has said that they
elected two leaders simultaneously......
(Interruptions).

MR. SPEAKER : I @m not intefested.
1 do not know. The Chair is not expected
to know. My duty is to receive the call-
attentioh notice. If edriect ‘inforthetion is
not given, naturally the House has gbt the
right to bundle them out. In some other
‘Demands, even this evehing iteelf, fhéy can
bundle them out and say that they should
g0 because they had not given the correct
information.
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MR. SPEAKER : Not now. Let us
see. For the adjournment motion given
notice of by Mr. Nath Pai, 1 said, ‘Why
adjournment motions now’ ... ...

SHRI NATH PAI:
serves, Sir.

Very richly de-

MR. SPEAKER : But during Budget
demands if we take up adjournment
motions, we will only lose time. If you
want only information about what is
happesing in U. P., that is all right and I
admitted a calling attention motion. There-
fore, as 1 said, we will see later on, not
now. Meanwhile, something has come in
Bengal, Calcutta hospital, etc.

SHR1 HEM BARUA :
very humbly, Sir ?

May 1 submit

&t e AW AW wERA, a8
Mamm A § § O gox w¥w &
wrar g 1 g o At dfem

W ARG ¢ W9 AT aifer
# g wmit

SHRI HEM BARUA : May I submit,
Sir, that certain decisions were arrived at
in the recent Speakers’ Conference and I
would say those decisions were judicious
decisions and right decisions also.

MR. SPEAKER : But how does it

arise here ?
SHRI HEM BARUA : It is very rele-
vant, Sir. Here is the Minister......

SHRI NATH PAl :
vant.

It is wvery rele-

SHRI HEM BARUA : Should I re-
mind yeyiof those decisions 7

MR. SPEAKER :
Everybody knows it.

Not  necessary.

SHRI HEM BARUA ; Now, Sir, cer-
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tain decisions were arrived at the Speakers®
Conference for the whole country and
these decisions must provide the guidelines
for the country and with that purpose,
possibly, you took the leadership in arriv-
ing at those decisions.

SHRI S. M. BANERIJEE :
guidance of the Governors also,

For the

SHRI HEM BARUA : Sir, here is the
Minister who said, these decisions are in
general terms and, therefore, he is not
bound by those decisions Sir, he is trying
to subvert the decisions of the Speakers’
Conference.

MR. SPEAKER : No, No. [ do not
want Mr. Chavan to answer this question
as it will raise so many things. Please do
not try to put me in an embarrassing posi-
tion. These decisions have been engaging
the attention of all concerned. It is for
the whole country including U. P.......
(Interruptions).

SHRI S, M. BANERIJEE :
part of India, Sir.

U. P is

MR. SPEAKER : They have been
engaging the attention of the Government.
The Home Ministry has to examine them
and the Government of India has to take
a decision. These things naturally take
time. Not that, just because three days
back we have passed a resolution, on the
fourth day they must begin implementing
them. Whatever it is, some occasion,
whether it is g hour, short-noti
question or call attention, has to be taken.
(Interruptions).

weUw Wy ;s faroa, s
go Yo & A & Ao wEY A, q@ A
= |

oY firw Ao wead wElRE. B
qEH & W@, & #grag ¥ §mr,
wf avaf ¥ WAT | W R A WG
e a1 At faar | wr W e gue
AT | WTE WL diE U T |

wouw Wi : g @ A g W
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There is a chance now that the hon.
Member may be taken as Chief Minister
there. (Interruptions)

Now before going to the next item...
=it e o (30) : Tsm W@,
¥ 7g fadew & fie worea & wvee 500
e ahd WY gfear s &
T T 9 9 §, @ B TG I

MR. SPEAKER : [ know. The hon
Member has written to me. I am only
pleading on his behalf.

=it oy T ; giferes oo
i gerar 141, (Taem). .,

MR. SPEAKER : I am myself saying
that. I got your telegram. Not only that,
yesterday, Mr. Hiren Mukerji and other
Members came to me and they were also
telling me about the hospital. 1 am trying
to get some information from the Minister.
I think the Government is also aware of it
and they must be looking into it. They too
must have got telegrams. I am also com-
municating with them on your behalf.

st sitemr Wigw  (IEFE) . wTenw
#eley, ¥R o g & wrew ¥ faan
t 3l ardw ¥ gamm & AT W
geare T 43 § W<€ ...

17.45 hrs.
PAPERS LAID ON THE TABLE

Jayanti Shipping Company (Board of
Control) Amendment Rules

THE MINISTER OF TRANSPORT
AND SHIPPING

Dr. V. K. R.V. RAO: I beg to
lay on the Table a copy of the Jayanti
Shipping Company (Board of Control)
Amendment Rules, 1968, published in
Notification No. G.S.R. 523 in Gazette of

India dated the 23rd March, 1968, under

sub-section (2) of section 19 of the Jayanti
Shipping Company -:‘T‘nkin_g over of Manage-

CHAITRA 22, 1890 (SAKA)

Papers Laid 174

ment) Act, 1966.
No. LT 828/68].

[Placed in Library, See

Notifications ender Essential Commod]-
ties Act J

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Table :

(1) A copy each of the following Noti-
fications under sub-section (6) of section 3
of the Essential Commodities Act, 1955 :—

(i) The Inter-Zonal Wheat and Wheat
Products (Movement Control)
Second Amendment Order, 1968
published in Notification No.
G.5.R. 622 in Gazette of India
dated the 28th March, 1968,

(i) The Northern Rice Zone (Move-
ment Control) Order, 1968, pub-
lished in Notification No. G.S.R.
623 in Gazette of India dated the
28th March, 1968.

G.5.R. 624 published in Gazette
of India dated the 28th MEarch,
1968 rescinding certain Orders
issued under the said Act.

(iv) G.5.R. 625 published in Gazette
of India dated the 28th March,
1968,

(v} The Mysore Foodgrains (Regula-
tion of Export) Amendment Order,
1968, published in Notification
No. G.S.R. 626 in Gazette of
India dated the 28th March, 1968.

(vi) The Uttar Pradesh Coarse Food-
grains (Movement  Control)
Amendment Order, 1968, publish-
ed in Notification No. G.S.R. 627
in Gazette of India dated  the
28th March,- 1968.

(vii) The Delhi Coarse Grain (Export

Control) Amendment Order, 1968,

published in Notification No.

G.S.R. 628 in Gazette of India

dated the 28th March, 1968.

The Delhi Specified Food Arti-

cles (Movement Control) Amend-

ment Order, 1968, published in

(ii)

(viii)

Notification No. G.S.R. 629 in
Gazette of India dated the 28th
March, 1968.
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(ix) The Rajasthan Foodgrains (Res-
trictions on Border Movement)
Amendment Order, 1968, published
in Notification No. G.S.R. 681 in
Gazette of India dated the Ist
April, 1968.

{x) The West Bengal Husking Machi-
nes (Control of Operation)
Amendment Order, 1968, publish-
ed in Notification No. G.S. R. 682
in Gazette of India dated the Ist
April, 1968.

G.S.R. 684 published in Gazette
of India dated the 2nd April, 1968,
rescinding the Delhi Coarse Grain
(Export Control) Order, 1966,
The Orissa Rice (Movement Con-
trol) Amendment Order, 1968,
published in WNotification No.
G.S.R. 687 in Gazette of India
dated the 4th April, 1968.

(2) A copy of Notification No. G.S.R.
689 published in Gazette of India dated the
5th Apsil, 1968, making certain amendments
to Notification No. G.S.R. 1842 dated the
24th December, 1964, under section 12A
of the Essential Commodities Act, 1955,
[Placed in Library. See No. LT-829/68.]

(xi)

ixii)

Union Public Service Commission (Exem-
ption from Consultation) (Supplementary)
Regulations

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Sir, on behalf of
Shri Vidya Charan Shukla, I beg to lay on
the Teble a copy of the Union Public Ser-
vice Commission (Exemption from Consulta-
tion) (Supplementary) Regulations, 1968,
published in Notification No. G.S.R. 593 in
Gazette of India dated the 30th March,
1968, punder article 320(5) of the Constitu-
tiap, together with Explanatory Note.
[Piaeed in Library. See No. LT-830/68.]

Punjab Mofter Vebicles (Chandigarh First
Amgndment) Rules
wivagn war dlag @R A 99
sty (st v o5 oo, & Arec @
wfufos, 1039 o) 977 133 F7 I94TY
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(3) ¥ g=ria g "R A (Tvdrg
qge guvew) fraer, 1008 ¥ oF sfyawr
9E 9T THAT § @ Riw 16 W, 1968
F wvdrag TNrE ¥ e § o e
1200-T5-11 (2)-88/7000 ¥ weife g
% | [Placed in Kbrary. See Mo. LT-831/68),

Notifications under Coal Mines Provident
Fund and Boaus Schemes Act.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI 8. C.:
JAMIR) : I beg to lay on the Table :—

(1) A copy each of the following noti-
fications under section 7A of the Coal
Mines Provident Fund and Bonus Schemes
Act, 1948 :—

(i) The Coal Mines Bonus (Amend-

. ment) Scheme, 1968, published in
Notification No. G.S.R. 191 in
Gazette of India dated the 3rd
February, 1968.

‘(ii) The Rajasthan Coal Mines Bonus -
(Third Amendment) Scheme, 1968,
published in Notification No.
GS.R. 549 in Gazette of India
datgd the 23rd March, 1968.

(2) A statement showing reasons for
delay in laying the Notification mentioned
at (i) above. [Placed in Library. See
No. LT-832/68.]

West Bengal Taxation Law; (Amepdment)
Act

=t wwa atw ;= & s ey
qgifear A ik ¥ ofeweh drw ww
o wew (wft &1 ymeE) wfe-
firomr, 1968 Y g1 3 o1 T (3) &
wrrt ot qmer wraaw fafeat
wurya wiafagw, 1968 (1968 %7 Tregafy
1 wiwfraw &1 6) 71 we sy @
qzer 9 T@aT § 9 fawiw 26 wi, 1968

F ART & TAIW ¥ wwIEw guT W7 |
[Piaced in Jibrary. See No. LT-§33/68.)
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12.47 hrs.
ESTIMATES COMMITTEE
Forty-ninth Repert
SHRI P. VENKATASUBBAIAH {Man-
dyal) : I begto present the Forty-ninth
Report of the Estimates Committee om the
Migistry of Petroleum and Chemicals—

Fartilizers.

PUBLIC ACCOUNTS COMMITTEE
Twenty-fourth and Tweaty-fifth Reports

SHRI M. R. MASANI (Rajkot) : I
beg to presemt the following Reports of the
Public Accounts Committee :—

(1) Twenty-fourth Report on Para I8
of Audit Report (Civil) on Revenue
Receipts, 1966, and Audit Report (Civil) on
Revenue Receipts, 1967, relating to Customs
and Union Excise Duties.

(2) Twenty-fifth Report on Appropria-
tion Accounts (Civil) 1965-66 and Audit
Report (Civil), 1967, relating to the Minis-
tries of Home Affairs, Labour, Employment
and Rehabilitstion (Dep t of Rehabd-
litation) and Tourism and Civil Aviation.

COMMITTEE ON PUBLIC UNDERTA-
KINGS

Eileventh Report

st gre Ao fewr@t (WraTEmi) ¢
sfrary, & dgaw frace ¥awdic FIO0-
e e & At & goetd Suwa
Tt afafy w7 1137 sfa¥eT 9w sw@r
FI

MOTION FOR ELECTIONS TO COM-
MITTEES

Committee on Estimates

SHRI P. YENKATASUBBAIAH (Nan-
dyad) : I beg to maove :
“That the members of this .House do
proposed to elect in the manner required
by sob-rale (1) of Rule 311 of fhe Ruley

CHAITRA 22, 1890 (SAKA)

1

Elections to
Committees (Ms.)
of Procedure and Comdmct of Business in
Lok Sabha, thirty members from among
themaselves 1o serve as members of the
Committee on Pstimames for the terms
beginning on the Ist May, 1968, and end-
ing on the 30th April, 1969.”

MR. SPEAKER : The question is ;
“That the members of this House do
proceed to elect in the manner required
by sub-rule (1) of Rule 311 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, thirty members from
among themselves to serve as members
of the Committee on Estimates for the
term beginning on the 1st May, 1968,
and ending on the 30th April, 1969.""
The motion was adopted,

COMMITTEE ON PUBLIC ACCOUNTS

SHRI M. R. MASANI (Rajkot): 1
beg to move : —

“That the members of this House do
proceed to elect in the mannsr requir-
ed by swbrule (1) of Ruie 309 of the
Rules of Procedure and Conduct of
Business in Lok Sabha, fifteen members
from among themsedves to serve as
members of the Committee en Public
Accounts for the term beginning on the
1st May, 1968, and endiog on the 30th
April, 1969,

MR. SPEAKER : The question is :

“That the member of this House do
proceed to elect in the manner reguired
by sub-rule (1) of Rule 309 of the Rules
of Proceedwre and Conduct of Business
in Lok Sabha, fifteen members from
among themeelves to serve as members
of the Comemittee on Public Accounts
for the term beginnimg on the ist May,
1968, and ending on the 30th April,
1969."

The movien was adopted
SHRI M. R. MASANI :
move :—-

I beg to

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
agree to nominate seven members from
Rajya Sabha to associate with the Com-
mittee on Pubdic Accounts of the House
for the term beginning on the Ist May,
1968, snd epding op the b April,
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1969, and do communicate to this House
the names of the members so nomina
by Rajya Sabha.”

MR. SPEAKER : The question is :

““That this House do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate seven members from Rajva
Sabha to associate with the Committee
on Public Accounts of the House for
the term beginning on the 1st May, 1968,
and ending on the 30th April, 1969, and
do communicate to this House the
names of the members so nominated by
Rajya Sabha.”

The motion was adopted.

Commwittee on Public Undertakings

=t gro Aro faardt (MrwTEwiv) :
seael wered, & fAer we W wwar
g

“fF oo T & wew, W @ &
sfEar a1 $E-GAET TR At
fm 312w & wfmw (1) s
smifes afa &, 1 ®w§ 1968 ¥ smeew
9 aret /1 3v A, 1969 & FwTa
g arelt wafa & fau soerdy Sw=sl
e gfafa & 9ewl F w1 A P
FH & for " ¥ & 9 @eel
Cal ol

MR. SPEAKER : The question is :

“That the members of this House do
proceed to elect in the manner reguired
by sub-rule (1) of Rule 312B of the
Rules of Procedure and. Conduct of
Business in Lok Sabha, ten members
from among themselves to serve as
members of the Committee on Public
Undertakings for the term beginning
on the 1st May, 1968 and ending on the
30th April, 1969.”

The motion was aduvpted.

st g1e ATo foraTd : WEUE WA,
& ag FeaTT I FW@
g wn e g A fawfa s
& fr ow o 1w, 1968 3 WER
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a1t HIT 30 w5 o, 1969 & wHIE@ FA
aret wafy & fu 5@ g1 & EXEr
IUpAET weaedl qfafay § arg agdfa
FH F fau wow @ ¥ 9w W=
amfafeer #@ & fau qgma &1 WX
TS FAT T TW HR  Amfafase
HIEqT F AW 7@ @97 B aqrg |

MR. SPEAKER : The question is :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate five members from Rajya
Sabha to associate with the Committee
on Public Undertakings of the House
for the term beginning on the 1st May,
1968 and ending on the 30th April, 1969
and do communicate to this House the
names of the members so nominated by
Rajya Sabha.”

The motion was adopted.

12.48 hrs
DEMANDS FOR GRANTS, 1968-69— conrd,

Ministry of Food, Agriculture, Co mmunity
Development and Co-operation—contd.

MR. SPEAKER : The House will now
take up further discussion and voting on
the Demands for Grants under the control
of the Ministry of Food, Agriculture, Com-
munity Development and Co-operation.
We have still got five hours which is the
balance of the time for the Food debate.
And today we have the Non-official busi-
ness from 4-00 P.M. or so, Therefore it
will overflow to Monday. The hon. Minis-
ter will reply on Monday, 1 think, by about
3 o'clock or 4 o'clock. Let us fix up the
time on Monday.

Shri B. N. Bh.arsava.
11 49 hrs.
[Mr. Deputy Speaker In the Chair].
it 7o Mc AT (sr=133) : AT

wo wEew, ® @, wfe, svgfee
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AqiM FT AWAT FIGT § | F@@eAar qrfex
¥ 21 7 qy9Tq F9T A 97 Foif7 fawr
et Y 9fF F oo R @
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FowerA & e & ot g
W gl ¥t ofdfefa &1 g7 wEm
AT @Y qg a7 FAAT OF AT F AT

# GUET FT A T T A GAA T, @2 ¢ qrAvgaar www Fv afferfa

1 wwr, 7@ uF e W faea #
9get 9 Fig AT X gHA swTar
gfw =t &1 9%y fadrw a9 adfa A
¥ e Y ferfo 7 At faem
F HEAEFAT T AGYH FLH TATITEN
TN g9 I wEt &) & qar Ffg w@r
o A faar ) g g i e
qOAT Tt F1 Aegw fear aw Ffw A
g srafesar &1 W @9 9 adiT
FISATHT F ITCT GTEIT F TG AT A
feafa & a8 et 3w & guw &Y T
ot f goaa ATeEY @ Mgat ¥ gEeT
TR WATF TR q ATET BT DT
&7 famsir arr & '

&ATT W Ffg ymm 3w g, e w0
80 sfaar saT By WX Fay  gEfaa
qea} 9T fiT &t 8, sad sooa W
W AT & WHAT A AT q% engerar
W AreR-freiT Agi g @, W e A
T GHEdT Ft GEAE A A FY ATARAFAT
| T S I E—FIF B A
F I Y yq aF  [oaw 7 fear wmr,
R 9 FEFF W qF Afee T
wqTfae 1 wraar 7 faqear aar ffw &
W T T & IR ATE A T
TRATHT  STTHT GEAT FT IqH WA~
fammm & amAr @Y @ @ 9%
WWT T ®C AT T O Ay EF o ogw
Y T FHFAT AT AR Fq GFTE |
TR AW & wiwwiw Wi awfamy 9@
wEHT 9 frdf T a §, 7 »ft =t mafw
-afy W, F¥Y gy g /I w3 T
el §— 7% T v w7 g, B
T T A= TE) FC e, foed fad
ZH wré WY SIE FAT aga WA g )

AL fgrd a=id WA
WGFT HETH I ATHA 0 980 | 99
TG qG AL I F AT ATE WL T
FR AN W ogwET FroefEar wt
qgarar | Togw g fag wiK SER
g3, 9t fF oF sEC ¥ ;= ¥
WquaT &, 9@ q@t 9T wHT 92T, A A
FT &1 I ML qaqr | HiHT T@ETH
TR Twearr &1 g g—H FAae
&7 g g det F afdfenfaar v
AT T AR @S & | TE
FT F9% ©F W& § 39 feafq &1 gF-
FAT T T WTEX A AT, GO HAT
" ¥ g fa=rd oAl S AE-
forrar 3 #7 qgt X WA fear ar
AT 3u% Fux A A #orE, wR
foreT Wi g o< famn s =g an,
o &) faar mam # may fasr
#aw@ Fear g & A fow # Fwwl
T W s A g9, W’
FO @A F1 GATA g, ARG AT FT
I @Y, ¥ 94w &1 99w &,
afes ot ey ger vy, fomw
F @A GEET §F B 9% g ¥
t N FEET 99 TF g FEE
£ 7T F 99T IIA @I FOS, a9
T ¥ G & THEA ¥ THIT FT AT
T w1 & fagw Fen WA g e
Tq 9T 9C g4 € Mg ¥ §reem
AT FY FE T RIS I E W
guen oF awra gwer ¢ R gd
g% gueqmal & srgfasar FOgET
g faar wR T ARA AT e
W ST 860 FOF w4 Fer i, Al
7z gty faarg #71 forat o srqed -
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T § T g &< ¥ oW S
g 1 ot A g, 39 s
FETAATE GIAT | WIS WA # HH)
#1 gEEAT 30 & 9% 9y wengean @
& g9 sl &1 wfas ¥ wies Somee
¢ | § qEY AwaT ¥, FtH GEATIE
& v faw warew €Y O AR o,
IN X Ay FT gH A9 TG rw wwr
T TEA N AT UF AR AN W
AT AR AT FTEaT g 1 FH AT g
St fearE w= & T wsgy am @
ST & WK wmar weEr o W e
g fr Tomgm ¥ ToeTE-aEs A WY
Hf@oET &, P g IE JET W
FEIIR T ST WE AT Fww
arafer gfedt ¥ o g S § WA
AT FY TRAT F) g 7 A7 §, *fow
T W & WL 26 W & v o
qATS g AIET ¥ WA FET ] T
whart feer &1 qfd oft /T 0 TR
T 125 70T T A 97 FT /Y, WX
&) AT G e &1 9w ft T qEA |
TOEATd AL WSET Y gAY q€Y @
7 ¢ fe agt ox WY Wi w W
T Y gk W Hwr gEA Rew fv
T A FA 1 AT g AR W
gTHEY TETRT B AT §, 99 wwTe
T W T AL A AGr 4GP F A
g T A aEew g HEaT & e
77 Froar oY s 1968-60 aF T FieT
qfir & smieh, 3few ow gt 1070 A
F1 AT faar 2, @3 mar @ fw
1970-71 % ag Yo T8 ghit | A
o fagr 2t oot §F agt o ot wfe
git, wagmaw o fawr & 9wt
t 7% 7w anfes ofe & aggie 7 W
Fyqgmr ¥ AT o @ fR o @

D. G. (Min. of

AMRR 1, B8

F.A. Ca-u.lambp. 1

and Co-op.)

@ifrr w1 & gwwa § F R
g et & fawg ov, wfaE wm A
famr, at Tl A waw TmEnm § ®
}kﬁM‘tﬂﬁiﬂﬂW|

IJUTEAY PR @ W A gy
I T g 97, 70 W w9 Ot &
Fa9 17 wfows wr F71 996 F@ & |
ed gvadig ST ¥ @ aE ww
T AW % 00w ot 89§99 36
sfowe o=t F7 & I w93 §
64 gfomm ot U@r 2, formwr ot ot
TR w3 1 e g ¥ faeEr gw
N AT @ ¢, 39 % 33w 22 sfewm
w% ® §rgw fafem s 9% § amy
W gErT §f AT §y § | T
e F g 1w aen § 5o
AR 9T &9 &1 ar 98 fafwa am
¢t fF g wr e ¥ ot o §, WY
ot fevmm & o9 § W AW F
W §, TR WA &A1 g NI @
FE SqTH. IAT T, HWifw w2 9% fard
® WIS gA TEI Fd, FGH H O
T 3, 9t wig feaw W Sww wT &
ag | § A RN o

Tl a7z & f g o wws g,
FRoffafrawr B ¢ fr o o
T W Frawer TEl W, ow ww
ey wrfrey T W, 9w aw ow ®
e Wi ¥ gfr wrwer Y wawr G
TFET A, T T EW FHEGT HT g Gy
QAW | ¥ fod wrreaw ¢ e
LR ITAF w1 e
T wgt aw TwERrT AT T § R
ot ¥ e oot X R oft e §,
IAeT Iged fEar war &, wewrE W
aelter o7 wiforw v TAT } AR A @
fed TR wT W W W oY
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21 7R agt 1 Fraw FAe g, e
L mam T g
o & fomrd arer wrew & @A ATy-
xvfas farwra AT & afck 97 il
wTeerer<t # srfas Wit amrfas efe &
e s a7 v fwgr, W< gW AR
& fo SoaT WTRTAT AT qWE SEw
T qer &1 oo ot ged Amew § wR
wewifar & gt &f, @1 W W &,
ITHT Fr wfawae www FTEwrG A
& oW w9 § 1w R agw
st § o g T T w7 ¥ e wwER
¥ ol o oft wreere 8, el o
T aret i ¥, o 9@ oW o
F TOF & 71 3F gHT T ITAH g1 |
ME. DEPUTY-SPEAKER : Tha hon.
Member may resume his speech after lunch.
13 hes

The Lok Sabha cdjouwned for Lomch Gl
Fourteen of the Clock.

The Lok Sabha reassembled at five minutes
past Fourieen of the Clock.

[Mr. Depaty-Speaker in the Chair]
DEMANDS FOR GRANTS, 1968-69— contd.
Ministry of Food, Agriculture, Commumity

Derelopment and! Co-speration—Crmed

MR. DEPUTY-SPEAKER : Sirj B: N.
Bhargava t0 cantinue his spacch.

& xo Mo UMW : ITAN FERA,
afz g ATy qEen w1 o v
igH € 9 T PP S IW WERHAT
W oWt 9§ O w3 oE i | ey
i fawm sy W AT wewd
% T W som A |
wffal | wifes ifw & o w9
TGl w wwrafTs e § sww awEr
T | EHA AEE W BY aw ofar
B &, @ Fdww ¥ i ¥ wt
s ¥ angfy W ¥ qr ogd @

CHAITRA 22, 1890 (SAKA) F.A., Comm. Develop. 86
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TR g¥ AT g f Forer sy & S
¥ fa¥ % syer o< war wear fen
AAT S T ¥ T ST AT T
MY FT atfe g wear AT T A,
woH ¥ § ag wET 9 oI A, AW
Ig frer & fiw N T AR T
forly g3 sqaear FT i

A% qra-aTq 7R 78 N A v
% fr forg were & Wi SwRT ¥ e
fetr Aifcae & doow 3 § S w1
¥ 5 oF feem gut &war & ¥
FCET ¢, AN AT FT THH FATE TATAT
& owg 100 31 125 e & F9< 9t qrey
I9eeq gl grar aa It faww wfeArg
a1 a3, e fadr o ' a9
=T st arfed 1 e @Y g
ofem Far @ I¥ wrosT wfww T
JIAeH FA ENT ATE ag H9T g4 AT
qIT FT TF

wWs aw @ § v AW 9 e
AT FeaT ¢ | wel % awgEas faww
FTAEH FT TR, IGO0 TR T8 WE
a7 §, ware wfwwrd § 98 i fafs
R T & s T
gar & fFT oF FrRaeR A W "
BT 8, 7] W IR A w0
a1 g OF T § AgNE W AR W
TG U TSI F WA §
fEma o= F7 T3 FE Whed | @
& ¥ & wenem & W9 wEAT fE
e F wWI AT 15 AT 20 UFE FT Ow-
W T R AT 9 |

e wwTe & N Ty wfafy * e
wef § gEe e awr § sl
AT WS 9 ¥ A4 @ o whe
S § IT WA A Fearar QT &
R HE W AL Qe § W W
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ST FEF #1 5T "wiwwnat ¥ faewr
wifgu ag & foer v 1 2@ ae-
e g @ wed ¥ fr s avEnE
o Y9 § I9% 99 w6fed § aR w
T q8 B A e 0 qreAfaT
T W § a9 IR g AT X A WAT
e =nfgw

% arg qr9 ¥ ag fraeA &
FEaT § & quman a9 geami § A
St HfasTa AT T W § O S
& 3% forg ot @t st @ W
TAEF AR FIE FW T@l FQ § 9Ah
g ot agt sgarar & 2@ ov g aSr
TAARET § F=AT W T Y H=E w1
FE AT § I SreRTed e AT Y FG
F9 T¢I F@ a1 Iugnn fag Ad 9
IR W e ft 7 g% a7 F4 I
foaar 5w wwww &1 @ ghr 5 awaar
fgarft wrfee a3 forer awalt |

s afafaa & vF fae & F==
YT AT TTAEAT A F grEew A O
Tz s =wEar g1 I werd
& FTIIAT FY GAT AT GCHFC F IT-
At Y wiewar F Y e AR
I Srar w7 "gAvr A frer o gg
¥ 99 goear ot fireft e Frw @ & a3
seAT Tfev a8 99 Agf @ & 9w
&Y ¥ AreT Ig9 R WA 2 1 A werd
¥ gafeg G g T ¥ SEd
HE F @mIfaTs WX gFfas faew
& =gy Sad &% wET o
widft € | g% ag Wfew fF @ sdarfay
# faww * syaeqy #3 A AE A9 O
o wgE, E=W, s i o §, e
I A AT et &), foR Agw-
Fear =1 wrarfas fawe 7 o @& |
| giwwrfcdl  #Y uF a€ I ggwrr
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gfafadi ox et aTat § a8 oF W
w7 ¥ 37 9T WiET § WX TE W a|
;¥ & Y A Sw & @Har agdr
g § S OO AT WA &
AR 99 9 AluwiiEt &1 w< T
afgr 1 g werd A wmAr ¥ &
wfgwifat & sfoag t swewr st
=ifgu woar EF g fF a7 A Werd
% sufafas 7 sl wfewfat &
FTIQAT e &1 HEAGT Hiaww @ |
wofre # frdew s W g frsw
FEHA §T WA W@ J 94 vfwEw N
SqFeT WTEEAF & | gy 5y 9 & fag
# o9 &7 AT g )

=t Ao o aifem (3%):** guTeAw
ageg, & AF T w7 AAFAT G
AT I ¥ 41 HOA diT AR 69
#1 3 foar | 99 § A S 39 39T ag
" F A W IRW A WA WE
fowg Fgg wewi # feg swc Al
afcfeafa & 1 iz & # @10 11 9y
1968 ¥ mraTE W &g Fg< Wit 9F
W ¥ ww fo Y wiewa, fesw,
TR o7 Afdt & s|a § w39 ¥
w426 AT § aifa & w7 180224
e i ¥ A 7 s s f
o ga T 5§ awg ¥ feeml A
/A F FH F AT A9 9T qg T9
smafa AR

it ot ¥ wwow ¥ e
viegfe Wit @a wgc & ww AN
e gFa g § AR S§ HI
I T, AR & FH AW ANGA T
I T AT W T Agy dw
2

¥ Yz o vEF wweE & sRwt

#1 3% frar | @t v A g R

-#% Hindi translation of speech delivered in Marathi. = - - ,
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F Tuw T ¥ AR QI WHT WIS N
¥ T TR AT | FOF T 0T
TR FT WX a9 49 TuT O wefa
wh 95y &% qat & ari g 4 e
g ¥ s ¥ F @@ e wui
T, g wiC O A AR T g
& | wfgeiw sare W g@T &Ai A &
AT T | T AFC TR W F grad
¥ W arell oA (T ¥ 5 AEW ¥
Fr fgm mir | g uwy qfw & arf
g W@ A wEa PET & AR g
for A ¥ 150 I 200 feer &% S
gxfr ot | T off g€ adl (ar & 7
) | frad g ()
T wEe Y vy ¥ @I gu T@r 9ar
aar § fr fg a9 wfal & @ w8
#F o 700,15000 = 200,000 fezer
ST AT AT |

T g a1 W Fr GEe fGga AW
Y HYEAT T w41 AT W FTQ
T WA A F4F T F 47 19 A9
SUEAT SATT FATT gY qHAr 411 AT
Tl AWl Wl A FEd o gy
TZ g & FTCW FI6 T HIAT q9 §5
&Y 43 | @ FT G ¥gAd @ wEA
T RN TAFR G T AR W oaWg §
rirt ¥ @ adam af § oFm #
qg S A ¥ WAT R ) FW #owmta
& ¥t 7 wrafa I A9 AT 2 FE
T F W 9 FoETw ¥ frww wam
R 3 (o @t 1 1 ded e
TARFIEY ® §1 % feam
oAl @€ g vu 81 dmAWw AT A Q@
| A, IS g T ArEww
T W W@ ¥ oS et gE W
Frrard fagt ¥ fawr o€ | 5w e e
e & g o frami #r feemar

% 5T 30 wrewfaee o s S

I WEAEHAT g1 G WK 5y
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] OF Y @ oAt fraw ¥ s
frrar q@f AT v el e
fFam ada 99 & fag amwma g7 W
Ff N FTAEF FEE FE § q@wd
R ¥ A FT OI@RT I e
s qg w1 oagd I TR T FEA
g |

et & feaml 7 ®dl o el
@ a1 qg gy fegfa g€ ar
AT S T I ol A e firer
gfewer 21 a8 wa TF w1 afgy gt
FAf R I EaRiaT R e ®
gFiggemiarag faer T g5 8 5
Ttel # @ T gT A @ | g
S, S, se g, S o, aw-
ardY, e, gET, foeET it ani Y
Y FY O FT gege @7 | e e
A AuTd g I AW AT aWl 9w
X o T § T gE o A e ¥
gfefaa fear | &0 arfedY & sgame e
fa¥ ¥ w2, 9w, 39, WAwE ik
Fgdrel ¥ qgT T P9I H @ A FEA
T WEX ¥ FTQAU TR A Er A
Ta<r, ATrerTly W ATt qgeEl &
g ami § wfFghe 7 o wwx & g
@ F aga W FEa AT g o
Tmadr AN, dw fF O, wR, 99
(=) R AT wET F aElEl w7 agd
TEE qgEr | A0 e ¥ i w
wrt g€ 9% aga a<t Autw wofw 3
T TFR Ft wafa § 9% go feemt o
9 WHTT T AGTIAT AT T T 7
FAH G| WA A AW F @A gU
TR 99 T% # I9F HIAT T &
et #1 7 F@1 & F19 F T AT
F97 o ard g et faefo @ = &
frd wgm T I) ¥ q ¥ a9
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TEAA IY FT T FT AT AE T
sk e Y ag e er . @
AT W

SHRIM. N. NAGHNOOR (BELGAUM):
Mr. Deputy-Speaker, Sir, { rise to support
the Demands under the ‘Ministry of Food,
Agriculture, Community Development and
Cooperation. While doing so, I would
like to point out the status given and the
treatment accorded to agriculture in our
Indian economy. Agriculture is one of
the basic industries of our country and
75 per cent of our population depends on
agriculture. Yet, the treatment given to
agriculture is not adequate and is far less
than what it merits.

Here | would like to quote some figures
of the allotmeats made and the loams
advanced to agriculture for its development
in the Third Plan and the fruits we reaped
from agriculture. The population of our
country which is depending upon agricul-
tare is of the order of 75 per cent whereas
only 4 to 5 per cemt are depending on
industry. The allotment of money during
the Third Plan for agriculture was of the
order of Rs. 49997 crores whereas for
industry it was Rs. 962.3 crores, which is
twice as much as for agriculture. Loans
advamced to agriculture amounted to Rs.
380 crores whereas for industry it was
Rs. 753 crores. If we compare this with
the amount of wealth produced both by
agriculture and industry we will see that
even after 20 years of independence Govern-
ment has ot done enough justice to
agriculture. While the wealth produced
by agriculture is Rs. 6,800 crores the wealth
produced by imdustry comes to only Rs,
2,800 czores. So, I would urge upom the
Government to see that more and more
fomds are remarked for the dewelopmeomt
of agriculture and the betterment of the
farmer.

On the other baad, it is our misfortune
to sec the development of official hierarchy
in our country. Most of our resourcs are
speat on building empires of official
machinery. For an onleoker the entire
machinery of the Government of India
cxists for the socurity, pomp asd lurury
pf the employees, In the agricultural sector
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alone the TA, DA and saleries of the
Central Government officers come to Rs.
5.34 crores for the year 1967-68. 1n addi-
tion to this, f we take mto oensideration
the expeaditure oa TA, DA and salaries
at the State level, it will be an alarming
figure.

Therefore, it is the duty of the Govern-
meat of India now ie comcentrate more oa
policies and programmes inside the country
and to attend to international obligations
and wnothing beyomd that. Most of the
talented personnel who could show their
ability, skill and capacity for greater pro-
duction, showld be fenctioning near the
farmer. But instead they are now con-
centrated in Delhi whers we do not grow
even a blade of grass. Thercfore, it is
high time that the Government of India
thought of a revolutionary change, both in

the staftmg pattern, and policies amd
programmes to intensify agricultural
production.

The battle for self-sufficency in food
cannot be fooght im State capitats like
Bombay, Calcutta or Madras. It is a
grin battle which can be fought only by
the man behind the plomgh, the man oo
the field. Therefore, the basic need is to
improve our agriculture by (i) enriching
the soil and (i) stremtbeming the hands of
the man behind the plough.

Recontly, the Adwmimistrative Roforms
Commission has appointed a Study Team
to go into the important aspects of
agriculture and its development. They
have made very important and far-
reaching recommendations. [ hope, the
Government will take imto consideration
and try to implement them as early as
poesible.

Sinoe I could ot have an opportunity
to speak oa the Demands of Irmigation asd
Power 1 just want to touch wupon the
importance of irrigation for the agriculture
sector. We, living ia Mahamashtra and
Mysore, have been begging of this Govern-
ment for the last one year to see that
justioe is dose for developing our irrigation
potential. Maharashtra and Mysore hardly
cnjoy the priviloge of 6 to 7 per cemt of -
irrigation while Andhra, Madras and other
States in the sonth aad UP in the erth
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have the privilege of having #rrigation
potential of 30 to 40 per cent. The afl-
India standard of 26 per cent is far for ws
to reach becanse 6 per cent is too meagre,
3} to 4 crores of peoble living in the
Krishna basin, both in Maharashtra and in
Mysore, have to look to the skies for the
development of our irrigation. No amount
of help or subsidy can help us. The
farmer must be made available the water
because unless water is made available in
an area where rainfall is hardly 10 to 15
inches he cannot but depend on some
dams or large irrigation projects. Both
Governments have been fighting for this tooth
and nail but it is our misfortune that very
little response is coming forth. If the
Agriculture Ministry wants that there
should be self-sufficency in food in our
country, I would urge that they should
also play their part to see that each State
is able to harness its water resources avai-
lable at its command and make use of the
natural resources at its command. Unless
this is done no amount of our ¢fforts can
succeed in solving our food problem. It
is an irony of fate that States arc not being
given free hand to exploit their natural
résources.

We have in our country measures to
control the financial assistance to States.
We have to depend on the Centre for
financial assistance. We prepare our own
humble projects for harnessing water but
when we send our projects, whether it is
minor or major irrigation project, our
projects are delayed to such an extent that
there is a sense of frustration. We thought
that there was only financial control and
food control but now water control is also
coming and is impeding the progress of
our country.

There are some misgivings when we say
all these thiugs, that we are not happy
about Andhra Pradesh using its water. We
are very, very happy; we are proud that
Andhra Pradesh is able to produce a lot
of paddy and food and is able to harness
enough water. But we cannot be denied
growing even one crop a year. Andhra
Pradesh today has the privilege of growing
three crops in an area of 30 to 40 Iakh
acres whereas our farmer in Mysore and
Maharashtra Kristma basin, where the
great river Krishna flows, are not able to
utilise the water. This is something like
thero is dinner st one ¢nd of the wble
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withont appetite and at the other end there
is appetite but mo dinner,

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May I just correct
him ? A wrong impression may go round...

SHRI M. N. NAGHNOOR : We are
very happy that Andhra Pradesh could
grow mor¢ and more,

MR. DEPUTY-SPEAKER : You may
correct the facts; you need not correct the
impression because it is a personal
impression.

SHRI TENNETI VISWANATHAM :
I heard him say that Andhra Pradesh
grows three crops in 30 lakh acres.

SHRI M. N. NAGHNOOR : Yes, and
I still stand by that.

SHRI TENNETI VISWANATHAM :
The total area under irrigation in Andhra
Pradesh is 63 lakh acres out of which 31
lakh acres is under tanks. Godavari and
Krishna both have got about less than 20
lakh acres and out of those 9 lakh acres
are under Godavari; of the 9 lakh acres
only 3 lakh acres are under second crop
and we never know what a third crop is.

Out of 12 lakh acres in Krishna basin,
we have got only 1 lakh acres under regis-
tered scond crop and we do not know
what third crop is. These are the figures.

SHRI M. N. NAGHNOOR : In this
garbar 1 could not hear my hon. friend
well. I will finish in two minutes because
some time was taken away by the member.
. The present irrigation potential deve-
loped under Nagarjunsagar alone is of the
order of 40 lakh acres in Andhra Pradesh.

SHRI TENNETI VISWANATHAM :
The total is 20 lakh acres only.

SHRI M. N. NAGHNOOR : I stand
by my figures; these can be challanged at
any time.

SHRI TENNETI VISWANATHAM :
1 am not raising any controversy. I want
the House to have a correct appraisal of
what is happening. Nagarjunsagar is
sadctioned for 21 lakh atres, That is all,
Iiis Aot 40 lakh derés. Out of 21 lakh
acres, nothing has yet come,
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MR. DEPUTY-SPEAKER : That is all.
Otherwise, it will be difficult.

SHRI TENNETI VISWANATHAM :
1 am very sorry for my interruption.

MR. DEPUTY-SPEAKER : The im-
pression that he has gathered or the
information he has collected is his own
information. If it is incorrect, there are
the Treasury Benches to correct it.

SHRI TENNETI VISWANATHAM :
T have given the correct figures.

SHRI M. N. NAGHNOOR : Sir, I am
very happy as an Indian that Andhra
Pradesh has made such a headway in irri-
gation and this goes to the credit of our

country. But it is the duty of Andhra
Pradesh to see that their neighbours are
also fed. It is not their duty to expect

Maharashtra and Mysore to go them to
beg for waters. Krishna basin is the
privilege of all the three States and they
must be given equitable share of water for
utilisation. So, I would urge upon the
Food and Agriculture Ministry to use its
good offices to see that irrigation potential
that is locally available both in Maharash-
tra and Mysore is utilised.

Lastly, I say that there has been huge
rise in the expenditure on the official
machinery— 1 stand subject to correction I
am only quoting the figures 1967-68. For
the Community Development programme,
in the Ministry of Community Develop-
ment, an amount of Rs. 67.2 crores was
asked for the final approved outlay was of
the order of Rs. 28 crores. Here isa
peculiar case when we have not cared to
reduce the staff when the allotment was
slashed down. It comes to this that we
had to spend about Rs. 22 crores over the

services for the plan outlay of Rs. 5.8 -

crores on community development. So, it
is high time that Government realise that
we should slash down our expenditure when-
ever our programmes are reduced. 1
would appeal to the Government to see
that such huge expenditure on official
machinery is curtailed,

With these words, 1 support the

Demands for Grants of thg Ministry of

Food and Agriculture, =
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SHRI S. M. KRISHNA (Mandya) :

.Mr. Deputy-Speaker, Sir, the Department

of Food and Agriculture is analogous to
that of an unwanted baby and nobody is
willing to father that. This has been the
tragic state of affair of our country in the
last two decades.

MR. DEPUTY-SPEAKER : These
babies are nursed by Centre as well as the
States, though unwanted.

SHRI S. M. KRISHNA : It has too
many fathers. Too many cooks spoil the
broth. That also could be said.

One thing which stands out very
strikingly is the fact that, after two decades,
we still are labouring to evolve an effective
national policy with a long-range objective
in view. The policy which we evolve today
must serve not only the conditions that
are obtaining today in our country but
also the situation that might develop after
a decade or two. The Food and Agricul-
ture Ministry has always been, as1 sub-
mitted earlier, an unwanted baby. Why I
say this is because when allocation of
portfolios takes place when a new Ministry
comes into office, we find the leaders quar-
relling amongst themselves to get at the
Home portfolio, to get at the Finance
portfolio, to get at the Defence portfolio,
but nobody quarrels to take up a challeng-
ing assignment like that of the Ministry of
Food and Agriculture in this country. It
is true not only of this country ; it is also
true of the other countries as well......
(Interruptions) developing as well as develop-
ed countries. I know, even in the Govern-
ment of the U.S.A, the Department of
Agriculture is an unwanted Department ;
many a time that Department has to be
forced on somebody......(Inrerruptions)-

SHRI SHEO NARAIN (Basti) : The
Minister has said that he would reply on
Monday. We have been hanging on here
since yesterday.

SHRI S. M. KRISHNA : Shall I
yield the floor to Mr. Sheo Narain ? If he
is so amxious, I will yield the floor to
him.

. .MR. PEPUTY-SPEAKER | No,.no,
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SHRI SHEO NARAIN: 1 am not
opposing him,

SHRI 5. M. KRISHNA : | was recall-

ing that, even in developed countries, the
Agriculture Department, has been a very
neglected Department, but there, it is for
altogether different reasons. The reasons
there are the problems of plenty and the
problems of bounty, but here it is a pro-
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job, some kind or the other. I know, Sir,
a person who has graduated from a college
and he would like to be an attender in’
an office because he has to find a living, he
has to carve out a future to exist in this
country. Now, Sir, does this not provide
an .opportunity for the Government to
canalise the able-bodied men in this
country to some creative effort in our
country ? And that is the reason why the
Socialist Parties in this country have made

blem of scarcity, it is a probl of
famine.

Here | am reminded of a statement
which Mr. Gunnar Myrdal made recently
in a book which has been published :—

It is an interesting study on the drama
of proverty that is found in the South-East
Asian region with particular reference to
India,

“In India I doubt communism has a
chance, but starvation and disaster
do have a chance.”

What is the aftermath of starvation and
disaster when they are round the corner ?
The natural corollary that would follow is
that communism would creep in. That is
the reason why I want the Government to
go about with a certain sense of seriousness
and with a certain sense of urgency, which
has been so very sadly lacking in the last
few years in our conduct of economic and
agricultural affairs.

We have repeatedly called upon the
Government to implement the land reforms.
That was the slogan which the Government
took up as a policy when they drafted the
Second Five-Year Plan. They wanted to
create an egalitarian society. They wanted
to create an atmosphere or a situation in
this country where the tiller would
be the master of the land. After 20
years, are we anywhere near that goal ?
Is that objective anywhere near our
sight ?
the enthusiasm that we have shown is
rather lukewarm, rather negative.  And
this does not fit in well with our
pronounced ideas of achieving a socialist
State. Many a time when we go round
the country, when we go to these employ-
ment exchanges, we find thousands and
thousands of our able-bodied young men
and women gueuing up before the employ-
ment agencies.© They would like to get a

I have to say very sadly that .

a suggestion and the suggestion has been
repeatedly made, to create a Land Army.
Well, if you are allergic to call it a Land
Army, call it by whatever name you want,
but create you must, an institution, an
instrument through which we can achieve
the twin purpose. The first purpose would
be to find employment or to canalise the
creative instincts amongst the youth of the
country, the unemployed, the educated un-
employed as well as the uneducated un-
employed, so that they could find such a
pleasure in being at the service of this
great country of ours. The second objec-
tive we would be achieving by the creation
of an instrument like the one [ have spelt
out is that we would be certainly taking
the country further along towards achiev-
ing self-sufficiency in food production.

Sir, we have heard this before and even
before Mr. Jagjiwan Ram became the Food
Minister of the Government, we were told
that self-sufficiency is going to be achieved
in the year 1968 or 1967.

AN HON. MEMBER . Not by 1968.
By 1971.

SHRI S. M. KRISHNA: Now you
have been saying that. In view of the
drought conditions prevailing last year,
now our self-sufficiency date also moves a
little away. Now we are told and we are
asked to believe that by the year 1971 we
are going to be self-sufficient in food pro-
duction and the explanation that is given
or the excuse-that is given by the Govern-
ment and the Ministry is that the Indian
farmer is at the mercy of the vagaries of
monsoon. Yes, Sir, I have read about it
when I was a little school boy, that we are
at the mercy of the monsood, and there
are so many other countries which are
equal Iy at the mercy of the monsoon, but
they have found a break-through in agricul-
ture. - Sir;-here, I would like to recall the
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strides that Pakistan has made in the last
20 vears in the field of Agriculture, in the
field of food production and I learn from
some authorities that by the year 1970
Pakistan is going to be self-sufficient in
food production. Some of the optimist
economists in Pakistan believe and it is
further reinformed by outside observers
which confirm that Pakistan is after all
going through for a major break-through
in agriculture. With the completion of
the Tarbala dam on the Indus river,
Pakistan is going to revolutionise their
agricultural sector.

D. G. (Min. of

Now, what is wrong with our Govern-
ment and what is wrong with our Depart-
ment of Food and Agriculture ? Sir, I
come from a district where we have the
intensive cultivation for paddy and I am
given to understand that in a few districts
in the whole country Government have
taken up a few areas for intensive cultiva-
tion of paddy, jowar and every other kind
of food crop. Sir, I know how the ryot,
how the farmer in my district feels about
this Package Programme which is being
implemented since 1962. Give the farmer
necessary fertilisers, provide him with the
seeds, provide him with the technical
know-how, provide him with the equipment
and the farmer is not shy, he is not hesi-
tant to grow more because, by growing
more, not only he would be helping the
country, but he would be helping himself
and no farmer that I know of, would be
unwilling to help himself. But, what is
happening there 7 It is a set-up wherein
you find only the establishment and
nothing else and that is true of the Com-
munity Development and the National
Extension Service Scheme. If I may say
5o, Sir, these Schemes haye become not
farmer oriented but they have become jeep:
oriented schemes. Sir, the Community
Development and the National Eﬂim;ion
Service Scheme angd. the Package Plan in

Mandya and Tanjore, they have all become-

jeep-oriented schemes. Np officer belong-
ing io
would be willing to get away from the. jeep

and go to the fields, and get to know.the.

real problems that the farmer faces. So,

Sir, it was the late Lal Babadur Shastri who-

made an announcement in the previous Lok
Sabha that the Government wag, seriQusly.

the Department of. Agricultuge
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considering the possibility of withdrawing
all the jeeps from these Community Deve-
lopment Blocks and National Extension
Service Schemes. The sooner it is done.
the better it would be for the countsy
and the better it would be for every one
of us.

SHRI RANDHIR SINGH (Rohtak) :
How to work in the rural areas without
Jeeps 7

SHRI S, M. KRISHNA : Let them go
on cycles. Let them go in cars. 1 do go on
cycle...My rural area is as much the type
of the rural area which is there in your
parts.

SHRI RANDHIR SINGH : Do'nt talk
of urban areas.

SHRI S. M. KRISHNA : You should
be elevated to the Ministry of Agriculture
and Forests.

SHRI RANDHIR SINGH : I no'mt
know what the hon. Mgmber is talking
about.

SHRI S. M. KRISHNA : I am eatitled
to have my opinien. And my hon. friend
is entitled to have his own opinion. I do
not know if he has had a chance to speek
on this particular Ministry's demands.

SHRI RANDHIR SINGH: You are
talking in the air. Jeep is a necessity in
the rural areas.

MR. DEPUTY-SPEAKER : Has he
no right to criticize a particular aspect of
administration ? He has a,right to criticize,

SHRJ: SHEQ- NARAYAN : Shastri ji
had-given an assurance in this House on
that.

St wWrag waw (teri) @ Qe
& e 9% VTl W iy T ey
2, TS WHET-|

SHRI S. M. KRISHNA : 1 am entitled,
to haye my. own opinion ag my hon, friend.
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oa the other side is entithed to hawe his
own opimion.

Sir, | new come to the Co-operative
sector.

MR. DEPUTY-SPEAKER That

should be the last point.

SHRI §. M. KRISHNA : That will be
the last point that | would deel with.
About these cooperative societies, [ do not
know the way that they are functioning in
all the States of our federal set-up. But
with a little experience that I have about
the working of the Cooperative Societies in
Mysore State, I would like to make a few
observations with reference to the function-
ing of these cooperatives. They were
ushered in with the objective which is quite
laudable. The object was to replace the
middleman. Till then the merchants’
were the middleman and they were the
liaison between the Government and the
consumer. To replace those middlemen
the cooperatives were introduced. And
those institutions were ushered in with
great expectations. Sir, after seeing some
of these cooperatives which have worked in
my State to which my hon. friend Shri
Shivappa has drawn the attention of this
House very rightly, | might further add
that these cooperative societies in Mysore
State are in a state of anarchy. Their
accounts are not being looked into and the
auditors have not been able to do the job
that they are supposed to do. In respect
of many of these cooperative societies it
can be said: that- they have beeome the
bregding ground- far, curruption, Our
moral values are being reduced and pollu-
ted and these cooperative societies are at
the root of that. I know that there are a
number of coaperative societies whiah- are
not functioning at all. All that they have
is a name plate-in.front-of. the offieo. This:
morning the hon. Minister of Food and
Agriculture was. saying with roferenea:to
the sale of sugar that the-idia was toallow.
sugar to be distributed at. controlled: rafes
and being  channalised to users: dizectly
through the coaperastive societies. And-
when the cooperative societies are not
functioning how do you expect the sugar
which is being allotted to the parti=
cular cooperative societies to reach the
copsymer, in this state in the villages 7
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Phis is a point which I would like the
hon. Minister of Food and Agriculture to
ponder over. In Mysore State itself......

15 bears

THE MINISTER OF FOOD ANP:
AGRICULTURE (SHRI JAGMVAN
RAM) : There is an Assembly in Mysore
also.

SHRI S. M. KRISHNA : The Mwsore
Minister has made a statement that more
than 2000 co-operative societies are not
functioning in Mysore State. Bat we take
ultimate responsibility for that. If we do
not take ultimate responsibility, who else
can take that responsibility ?

SHRI JAGJIVAN RAM The
Assembly there.
SHRI S. M. KRISHNA: We have

to give a certain direction to the State
Governments. After all, they are at the:
mercy of the Centre ; for ; for allotment
they have to come to the Centre; even
though they have their sugar factories in
the co-operative as well as the non-co-
operative sector, ultimately the Centre is
the Lord that decides from Delhi how
much guota Mysore State is going to get
in regard to sugar. It is there that tha
Centre can bring to bearits influenca on
the State Government and they cam put
their foot down and say that. this is.not
the way to conduct co-operative societies,
Thus, they have got to pull up the adminis-
tration of co-aperation in- Mysore State,

With reference to the starting of sugar
fuctories there are lots of sugar plants
which have come to be uneconomic and’
they are very much so up in the north
particularly in U.P., but down in the south
there is a great potential for the expension
of'the sugar factories and sugar plants
particularly in Mandya district where I'
come from. There we have already two
sugar factories ; one is a joint-stock
company and the other is in the co-opera-
tive sector. 1 must say that in-the co-
operative sector, the sugar factory is doing
a fairly good job of it.

SHRI JAGIIVAN RAM : That is
also it Mysore State.
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SHRI S. M. KRISHNA . We have
made another application to start one
fmore sugar plant in the co-operative
sector. That has been pending for—I
should be fair to the Minister, and I
would not say, a fairly long time, but—a
cbhsiderable length of time. I would
request the hon. Minister to take an early
decision with reference to the application

that has been made by the Bharatiya
Sahakari Sakkarai Society...
SHRI JAGJIVAN RAM : If they

raise the finance, I will give the licence.

SHRI 5. M. KRISHNA : They have
given an undertaking that they are going to
raise the finances, and, therefore, the hon.
Minister can give the letter of intent to
them.

SHRI JAGJIVAN RAM: 1 will
give that letter of intent.
SHRI S. M. KRISHNA : Anyway, I

would like him to consider this also and
thereby help us.

MR. DEPUTY-SPEAKER :
Shri Annasahib Shinde,

Now,

SHRI INDER J. MALHOTRA (Jammu):
Before you call the hon. Minister to
speak, may I know how much time you
are going to allow him ?

MR. DEPUTY-SPEAKER :
to 25 minutes,

About 20

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : 1 shall try to finish in 20
minutes.

SHRI1 PILOO MODY (Godhra) : How
much is the hon., Member prepared to
allow him ?

SHRI INDER J. MALHOTRA : About
10 minutes.

MR. DEPUTY-SPEAKER : The House
should realise that I am trying to accommo-
date in this debate particularly those
Members who have never had any opportu-

nity to speak...
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SHRI INDER J. MALHOTRA : You
are saying that your idea is to givea
chance to those Members who have mnot
spoken at all so far t0 speak in this
debate. Why should you treat this subject
so poorly ?

MR. DEPUTY-SPEAKER : 1 am not
treating it so poorly. After the ten-hour
debate is over, when the hon. Minister
replies, the time taken by the hon. Minister
of State who intervenes now will be taken
into account, So, hon. Members need not
complain about that.

SHRI K. N. PANDEY (Padrauna) :
You say that you are going to allow those
Members who have never opened their
mouths. I would submit that they will
never open their mouths...

MR. DEPUTY-SPEAKER : That is
not correct. The hon. Member ought to
realise...

SHRI SHEO NARAIN: We should
also be given chance.
MR. DEPUTY-SPEAKER : Shri Sheo

Narain is speaking almost every day on
every subject. He is a very prominent
Member of the House...

SHRI SHEO NARAIN : Therefore,

you should give me chance to speak.

But this is the way you are behaving
with us.

st wogw Wit T (gEata) o s
a® et ot fewre 3 e w1 W
& far

SHRI SHEO NARAIN: 1 would

raise the guestion of quorum then. Let
the House go on without quorum.

SHRI ANNASAHIB SHINDE : Mr.
Deputy-Speaker, npaturally some hon.

Members are anxious to speak and I will
pnot therefore, take long. 1 hope 1 will
not cause them inconvenience.

A pumber of hon. Members have parti-
cipated in the debate and made very
generous observations about the function-
ing of the Ministry, especially the present
positlon  of crops in our country. Tam'
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thankful to all of them. I must also take
this opportunity to thank the many hon.
Members of this House who visited
Kamal, Ludhiana and JARI a few days
earlier. 1am glad politicians, VIPs and
MPs have started taking interest in re-
search organisations and production pro-
grammes in the farm. 1 convey my
sincere thanks to them.

A number of points have been made by
hon. Members, As the time at my dis-
posal is very limited, I may not perhaps be
in a position to cover all of them. Since
my senior colleague would be replying to
the debate, | seek the indulgence of hon.
Members if I do not cover some of the
points touched on by them.

Shri S. M. Krishna preceded me. At
least he was good enough to say that in
Mysore a co-operative sugar factory is
going on well. Iam glad he has made
this observation because all along he has
been trying to make out that nothing is
going all right so far as food and agricul-
ture policy is concerned. At least he was
generous enough to say that there is a co-
operative sugar factory which is working
well. But may I tell him that this is be-
cause of Government’s policy to encourage
co-operative sugar factories in India. [
do not want to deal with this point at this
stage, but since he made the point that
everything is wrong concerning Govern-
ment's food policy, I would like to tell
him that in the last two years we faced
very difficult conditions and but for the
appropriate policies followed by Govern-
ment, I do not think we would have been
in a position to avert a major disaster, as
we have done, in our country.

This year has been a very favourable
one from the point of view of climate.
Our foodgrains production is likely to
exceed 95 million tonnes. Cotton produc-
tion is likely to be 20 per cent higher than
1966-67 and is expected to touch the 1964-
65 level. Ewven in regard to jute, the pro-
duction is likely to exceed 63.6 lakh
bales.

But the point is : what are the factors
which have led to this result 7 Dr. Karni
Singh was good enough to say that 10 per
cent credit should be given to Government
for the higher production. I will not go
nto percentages. But may I submit that
t is not only favQurable weather because of
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which we are going to have a very good
production ; no doubt, favourable weather
is an important factor in our conditions,
but we have had similar vears of favoura-
ble weather and still not such good pro-
duction. Forinstance, in 1964-65 we had
a very favourable weather, but even then
our production did not exceed 89 mitlions
tonnes. Similarly we had good weather in
1958-59 and 1961-62, but our produgtion
did not exceed 78 or 82 million tonnes in
those years. So definitely some deliberate
human efforts have contributed to our pro-
duction. We should try to make an effort
to find out what are those factors which
have contributed to this higher production.
If we analyse them properly, we will be
able to attribute it to appropriate policies
of Government. 1 have no doubt in my
mind with appropriate policies in future
we shall be in a position to attain self-
sufficiency in our country.

The first element, according to me, is
a very enterprising class of farmers coming

up in our country, in all parts of it. This
is a very encouraging fact.

SHRI PILOO MODY : Where are
they coming from ? :

SHRI ANNASAHIB SHINDE : If he

will go with me, I am sure he will be con-'
vinced. I am prepared to take him round,
and being a sincere and honest hon,
Member, he will be convinced about my
argument -~if he accompanies me.

It is such a healthy sign that young
farmers are coming forward everywhere
who understand the importance of seed,
how fertiliser has to be applied, how irri-
gation management has to be made, what
plant protection measures are to be carried
out etc. That means they understand all
the essential elements of modernisation of
farming, and this is happening from
Kashmir to Kanyakumari. Never before
in the history of our agriculture have we
seen such emthusiasm as we see today
among the farmers.

Secondly, I would also like to mention
that in this the price policy of the Govern-
ment bas also played a very important
role. Many hon. members have said that
the farmers must get a remunerative price
I entirely share that sentim=nt because it is
sych an important clement, and the ex-
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perience all over the world indicates that
unless the farmers are assured a remunerative
price, production of agriculture cannot be
ensured in the long term. Therefore, it
has been the effori of the 8f Government
India to see that the prices which are fixed
from time to time are remunerative prices.
We¢ may have some dispute whether a
particular price is on the high side or low
side, but if we examine the structure of
1964-65 prices and the prices declared by
the Government of India in 1967-68, hon,
members will be convinced that it has been
the effort of our Ministry to see that the
farmers are given reasonable price and
that they get their due share. so that there
is the necessary incentive for them to
emgage in more intensive farming activity.

D.G. (MIn. of

For instance, the Agricultural Prices
Commission suggested a price range for
wheat between Rs. 66 and Rs. 73, while
the Government of India has taken a
decision to fix the procurement prices bet-
ween Rs. 76 and Rs. 81. Whatever may
be the shortcoming in this, to my mind
this is every reasonable price, because, after
all, we have to balance the interests of
various sectors, but we have to give
priority mainly to the interests of the
farmers and this has been decided from that
angle. "

The other important factor which has
contributed to production is the contribu-
tion of science, our scientists and our
research organisations. Asthe House is
aware, we have reorganised the Indian
Council of Agricultural Research, we have
made it an autonomous body. That is
not the only important point. The most
important point is that we have now co-
ordinated all India research projests. We
have been carrying on research in this
counntry since 1929 onwards, but it was not
properly co-ordinated. Some research
activity was going on under the aegis of
the agricultural departments of the State
Goveraments, there were some agricultural
colleges carrying on this activity and some
rescarch activity was being carried on by
the Indian Council of Agricukural
Research. But now, whatever may be the
administrative coatsol, all the research
activities in this country are co-ordinated
under the acgies of the ICAR. It has had
such a healihy impact, such a good effect
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that what took 10 or 15 years before we
are in a position to achieve in five or six
years. The impact of science is so great
that all over the country farmers fn
thousands turn to research institotes and
scientists, they meet them, they make
enquiries.

Many hon. members have complained
about the prices of seed. How has it hap-
pened ? The farmers have become so
knowledgeable now that as soon as a new
variety is evolved by the scientist, even be-
fore it is released, they try to get some seed
from it. Many times, farmers who have
got some seed because the trials took place
on their farm, do not actually return the
seed to the Institute, but pass it on to ether
farmers. There has been such a craze for
new seeds all over the country that I am
told that some farmers purchase seed at the
rate of Rs. 200 a kilo. I am not trying to
justifly this, but the point is that this new
awakening among the farmers about new
seeds is a wvery healthy sign, and we have
to see that our farmers are ensured good
seed. 1 have no doubt that with the esta-
blishment of the National Seeds Corpora«
tion we are taking care to sec that the
necessary high yielding variety seeds are
made available to farmers at reasonable
prices.

We have also passed a Seed law and we
have framed rules in consultation with the
State Governments and we shall enforce
them shortly. I should like to ask for the
co-operation of the hon. Members in the
enforcement of this Act because all the
future development of agriculture is going
to be based on good and improved seed.

We have eight agricultural universities,
one each in Punjab, U.P., Mysore, Andhra,
M.P., Orissa, Rajasthan and West Bengal.
In Maharashtra they have passed taw. Bihar
and Kerala have taken the initlative to
draw up project reports. Assam also has
drawn up a Bill. May I assure all the
State Governments that we' want at least
one agriculture university in each State
and the Indian Council of Agricultural
Rescarch and the Goverament of India are
prepared to support and finanoe them
aceerding to a set patiern,

SBHRI YAMUNA PRASAD MANDAL
(Samastipur) ; Dwe o vory sad comditions
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and financial stringency the Bihar Govern-
ment cannot do this.

SHRI ANNASAHIB SHINDE: We
shall try and sec what we can do. Iam
prepared to send some officers to look into
this matter.

We are going to have a very important
organisation called the nuclear research
laboratory in the ICAR in co-operation
with the Bhabha Atomic Research Centre
and we are going to use atomic power and
nuclear energy to develop our agriculture,
which is going to be a very important
development in our country.

A number of Members complained
about the availability of tractors, improved
implements etc. 1 kmow there has been
some difficulty in regard to the supply of
tractors. Ultimately the problem will be
solved only by increasing indigenous pro-
duction. We are taking it up with the
Industry Ministry. The indigenous pro-
duction is gradually going up, from about
7,000 last year to more than 10,000 tractors
this year. The licensed capacity is 30,000
tractors per year. We have delicensed the
tractor industry. 'We want more and more
entrepreneurs to come into this field to
manufacture tractors and improved agricul-
tural implements.,

SHRI RAGHUVIR SINGH SHASTRI
(Baghpat) : 'What about light tractors ?

SHRI ANNASAHIB SHINDE : Even
in regard to that, a public sector project is
under the active consideration of the
Government of India and if private parties
come forward, Government will be prepared
to encourage them to undertake the manu-
facture of the tractors of lower horse power
range. Next year we are importing about
3,000—4,000 tractors and according to the
programme given to us by the manufacturers
about 16—17,000 tractors are likely to be
produced in our country. This is a sector
which had been lagging behind and it needs
a big push. There is now more and more
demand for machinery and tractors.

In order to give good seed to the far-
mers, we are going to have big seed farms,
one in cach State. We have already esta-
blished one in Orissa. A number of other

propossls am under active comsiderstion,
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Availability of good seed would be ensured
when these come into existence.

SHRI BUTA SINGH (Rupar): Dis-
tribution of seeds should not be done
through private parties ; they make money.

SHRI ANNASAHIB SHINDE: We
cannot completely ban the distribution of
seeds by private parties. The national seed
corporation is helping through its certify-
ing agencies and we are also encouraging
the State Governments to have their own
seed corporations and their own certifying

.agencies.

I hope the State Governments will exer-
cise their discretion in seecing that the far-
mers are helped so that proper certifying
agencies are established in our country and
proper organisations come about in the
States for making seeds available to the
farmers.

Many hon. Members have rightly stres-
sed the importance of minor irrigation. I
entirely share the view that minor irriga-
tion is very important because, first of all,
as soon as we have minor irrigation pro-
jects, we get quick results as compared to
the major or the medium projects. And
hon. Members will be convinced that we
have been trying to see that more and more
funds are made available to minor irriga-
tion projects, For instance, during the
first Five Year Plan, only Rs. 54 crores
were provided for minor irrigation. Dur-
ing the second Five Year Plan, Rs. 140
crores were provided, During the third
Plan, the total came to the figure of Rs. 377
crores. Hon. Members will find that in
1966-67 alone, we spent about Rs. 152 crores
on minor irrigation both from the plan
sector and the institutional sector.

AN HON. MEMBER : How much
was raised from the States ?

SHRI ANNASAHIB SHINDE : He
can enquire from the States. Minor irri-

gation programmes in all the States are
going on very well. We should not be
unpecessarily criticising the programmes
which are going on very well. In 1967-68
we spent about Rs, 171 crores and it is
proposed to spend about Rs. 222 crores in
1968-69. So, it will.be seen from this that
as compared to our approach to this pro-
blem in the past we gre giving more and
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more importance to minor irtigation pro-
Jjects, I have no doubt that iwthe years
to come it will be the effort of my Misistry
and the Government of India to seo that
minor irrigation gets its due place in the
financial outlays provided,

D. G. (M. ef

Some hon. Members raised the point of
crop insuranck. [ have mo doubt in my
mind that in our countty crop insurahce
is very imporiant and that is why the
Government of India has dccepted in princi-
ple that there should be a provision for

crop insurance. Already a Bill has been

framed in consultation with the Law Minis-
try and that has been circulated to the
State Governmeats. It took sometime
before we received the comments from the
State Governments. But now we have
rectived the commeats of the State Govern-
ments and the matter is before the Govern-
ment and 1 think we may take a decision
on this matter very soofi and we will be
coming before the hon. House for translat-
ing it into ldW.

SHRI 9. M, KRISHNA ; Have all the
States agreed 7

SHRI ANNASAHIB SHINDE: Not
all, but nobody has objected. Ultimately
the States will have to implement it.

SHRI RANDHIR STNGH : They are
hurdle-makers ; you go a head with it 1

SHRI ANNASAHIB SHINDE : Shii
Ranjit Singh made a point about the Indian
Agricultural Service. About this also, as
far as the Ministry of Food and Agricul-
ture is concernéd, we are of the view that
we must have an fndian Agricultiral
Service, and we have accepted it in princi-
ple. But in this also the concurrence of
the State Governiments is necessary becausé,
as the House is aware, agriculture is a State
subject.

Then, a point has beeh raised whether
there Is adequate storageé facility in the
country. Iknow that storage Tacility is
very importamt and in the years to comme,
when the volume of production is ifkdly to
be more and more, the storage facilities are
likely to a¥sume ‘comviderablé importance,
Buit 'even now, from. Members nekd hot hhve
a0y Teary thaY We are fot having wdbquite
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storage facilities at least for the currert
year, because in the State and the Central
sécfors, we have at the moment a storage
capacity of 7.2 milllion tonnes and at least
6to 6.4 million tonnes are available for
storing food. In the immediate future
there must not be any difficulty, but in the
long rum we are looking to the problem
and we are trying to undertake a new pro-
gramme for having additional storage capa-
city in our country.

I do not want to take much time of
the House, because some more hon. Mem-
bers want to pariicipate in the debate. 1
am thankfol to you for giving me this op-
portuhity.

SHRI K. M. ABRAHAM (Kottayam) :-
Sir, when 1 rise to participate in the dis-
cussiont which concerns the meost vital pro-
blem which confrents our country today,
my heart goes out to the millions of Indians
who do not get a square meal a day, parti-
cularly in my State, which is the biggest
deficit State in the Union. It is a tragedy
of our social system and economic life that
this should happen after 20 years of inde-
pendence. I could show beyond any sha-
dow of doubt by quoting irrefutable statis-
tics that during the last 20 years, a vigorous
and concerted effort has not been made to
tone up our agricultural production and
gear it to the needs of the pation. Qut of
the cultivable land, only 45 per cent is
sown up to this date. Out of this 45 per
cent of sown land, only 15 per cent is sown
moré¢ than once. The increase in produc-
tion is only 7 grams per capital. Yet, we
speak of bumper crops and achieving self-
sufficiency within two years.

Guvernment spent Rs, 1519 crores
since 1951 on major and medium irrigation
projects, but more than Rs. 2400 ¢rores on
the import of foodgrains from U.8.A. under
PL 480. Had this amount been used for irti-
gatieh purposes, our depemdence on borrowed
food would have ended. Out of the total of
357 milion &¢res of land umder cultivation,
we arc having only 88 million atres onder
irrigation. The rest is left to the mercy
of nature.

These telling facts open oor eyes to the
bifter replity 'that the Congress Govertmeht
hed o fodd poﬂq atall, Shri Fagjivap
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Ram get on to Railways from Communica-
tions and travelled on to food. Wherever
he went, he made a mess of it.

There has been no coordinated approach
with regard to the implementation of a
national food policy. Nationalisation of
food trade is a demand raised by the people
many a time. The Government is not dar-
ing to do it. The middlemen in the food
trade are appropriating the bulk of the pro-
fit in food trade. During the crop season,
they accumulate large quantities of food-
grains at a cheaper rate and then seH it to
the consumers later at a higher price.

Since the Government was not sincere
in food trade, they started the Feod Cor-
poration of India with a capital of Rs. 100
crores. But they procured only 3 per cent
of the needs of the people. They are not
ready to procure the surplus food from the

. swindlers of the surplus States, who are not
willing 10 part away with the susplus. The
deficit States suffer and starvatipn is the
result.

Now, I come to the white eclephant of
this Government policy—the FCI. The
administration expenses— the wage bill—of
FCl last year came to Rs. 2.25
crores. 20 top-heavy officials of the FCI
are getting a salary over Rs. 2000 a month.

1%.30 brs.
[Shri G. S. Dhillon in the Chair)

The Chairman is getting Rs. 4000 per
mensem. The maintenance cost of buil-
dings in 1966+67 alope comes to Rs. § lakhs
and the maintenance cost of their vehicles
comes to Rs. 50 lakhs. The rept of
godowns comss to Rs. 40 lakhs. The ysarly
procurement target of the Food Corpara-
yon of lodia is @oly six million tonaes,
Rats and bandicoots eat thraygh ies
godowns pine million tgnnes. Sir, the Foad
Corporation of India is a disgrage and
shame to our public undertakings. Its
failures are engineered by the Government
with a deliberate conspiracy to tar the
public undertakings. If the Food Corpora-
tion of India has helped anybody, it has
only helped the rats and bandicoots and
the bandicoots in the Government.

The basic factor in agricultuse is the
down-trodden hard-working pessant im
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India, and no agricultural programme will
sycceed till he is liberated from the yoke
of feudalis. iLand reform alone can
release new energies in a productive system.

I come from a State which is having
the highest density of population. For the
first time in history the Communist Govern-
ment there introduced a Land Reform Act
in 1957-59. But the implementation of it
was sabotaged by the Congress at the
Centre by dismissing the Ministry. After
the elections, when the Congress came to
power, with its brutal majority, it not only
scrapped away that Land Act but also
brought a Reactionary Land Act or land
refarm.

SHRI INDERJIT MALHOTRA : What
is happening now ?

SHRI K. M. ABRAHAM : You can
sec that in the mear future they will be
bringing another Land Act.

SHRI RANDHIR SINGH : You have
forgotten your reforms now.

SHRI K. M. ABRAHAM : I would
like to ask Shri Jagjiwan Ram, has the
Congress Ministry in any State where the
Congress are in a majority or during the
last so many years during which they have
been runming governments in the States
found it possible to bring a progressive
land reform ?

SHR1 JAGJIVAN RAM : Everywhere.

SHRI K. M. ABRAHAM : I warn the
Govesnment that the peasants of India are
pot polRS to tolerate this nopsense.  Your
palice lathis apd tear-gas canpot help you
any furthec.

Almost everyday on the floor of this
House mere talk of intergration, unity, and
onengss is heard. But, Sir, how can you
achieve unity when vne part of the country
is starving, when the Government is making
a seditious attempt to bring politics in
fogd 7 Those States which have elected
non-Congress governments are being dis-
criminated against by not supplying them
adequate food.

May 1 come tothe state of affairs in

my State.  Yeaterday ] got a ielex message
£z the Food Minister there, -Shrimati
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K. R. Gouri. I would not take much time
of the House in reading that message. It
reads like this :

“During the year 1965 the Govern-
ment of Kerala received 9.11 lakh tonnes
of rice from the Central Government.
The quantity of rice received in 1966
was 7.61 lakh tonnes and in 1967, 5.41
lakh tonnes. The quantity of rice
distributed as ration during the year
1967 was 6.13 lakh tonnes. The differ-
ence in receipt and distribution issue
in 1967 was made good from the paddy
procured from the State, The quantity
of wheat distributed during these three
years was 3.12 lakh tonnes, 3.03 lakh
tonnes and 4.55 lakh tonnes respec-
tively™.

“The quantity of rice and wheat
allotted to the State and received in the
State from the beginning of January
1967 to the end of December 1967 are
as follows :

I am not going to read the figures
for every month. I am reading only the
total. The total allotment of rice is 627,007
tons and actual receipt is 540,758 tons.
The total allotment of wheat is 367,200
tons and actual receipt is 453,356 tons.
The figures for the period January 1968 to
March 1968 are as follows—here 1 am
reading only the total—allotment of rice
is 190,990 tons and actual receipt is 136,800
tons; allotment of wheat is 127,500 tons
and actual receipt is 108,100 tons. The
message goes on :

“On account of the inadequate
receipt of stock full ration could not
be supplied throughout this period stop
from the beginning of March 1967 till
20.5.1967. Government issued ration at
the rate of 160 grams of rice and 90
grams of wheat per adult per day stop
from 21.5.67 to 3.6.67 this was reduced
to 80 grams of rice and 160 grams of
wheat. But the rate of ration was
raised to 120 grams of rice and 160
grams of wheat from 4.6.1967 to 8.7.1967.
Stop during these months Government
also allowed the people to draw an
additional quantity of 80 grams wheat
if they wanted in order to make up the
short supply in rice stop. During the
last week of December being Christmas
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and Ramzan week the rate of issue of
rice was enchanced to 120 grams stop
issue of wheat continued at 160 grams.
But the additional quantity of wheat
ullowed to draw was reduced to 40
grams stop. During the first week of
January 100 grams of rice and 160
grams of wheat was issued per adult
per day and those who wanted addi-
tional wheat were allowed to draw 60
grams to make up the shorifall fn
rice..."

1 am not going into all the details

for want of time.

“The price of coarse rice was not
revised stop. The price of other varie-
ties was revised as follows

Medium 84 pies to 85 pies per kg.
Fine 97 pies to 110 pies per kg.
Superfine (2) 102 pies to 115 pies
per kg.
Superfine (1) 110 pies to 125 pies
per kg.

Superior Basmathi 135 pies.
Wheat 55 pies to 67 pies per kg.

The enhanced price is met by Govt.
and it is not passed on to consumer.”
Because the enhanced price is not

passed on to the consumer, the State
Government is suffering a loss of Rs. 25
crores. | feel that the Centre is bound to

make good that subsidy., If the Centre is
not going to recoupe thatl subsidy, naturally
the state exchequer will have to bear it.

1 feel that it is the duty of the Central
Government to allot to the State of Kerala
75,000 tons of rice every month. If they
are not going to give us 75,000 tons of rice
every month, then they must allow us to
purchase it in the open market outside the
State and continue the subsidy to the tune
of Rs. 25 crores. With these remarks, 1
conclude my speech.

SHRI G. §. MISHRA (Chhindwara) :
Mr. Chairman, I rise to support the
Demands of the Food and Agriculture
Ministry. 1 contend that the problem of
India"s agriculture, now, has not remained
confined to agriculture alone; it has
engulfed the whole social order, the eco-
nomy and the body-politic of India. The
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result is that the very roots of democracy
have been shaken aind our independence is
exposed to danger. For occupation and
livelihood of 80 per cent of India, completely
depends on agriculture and the under-
developed economy of the country and that
too of the rural societv, which constitutes
the bulk of India, is the root cause. The
gap between the rural and urban India has
widened too much. The urban society has
become so rich that it squanders money
over all sorts of smuggled luxuries and
liquors while the villagers could be seen
standing in queues before the recommending
authorities and co-operative banks for
petty loans of a few hundred rupees.

The tragedy of the development of this
disparity is the result of faulty planning
and administrative approach. Due to more
stress on industrial development the
administrative machinery has turned to be
import-minded because there lies the un-
earned money for the officer, the business-
man and the industrialist. And ultimately
PL-480 has become more important than
our own agricultural resources with our
administration.

Giving less attention to development
of agriculture, the administration remained
concerned with collecting and providing at
cheaper price the foodgrain from the far-
mers. The increased cost of bullocks,
their maintenance, labour as well as other
necessities of agriculture and those of the
farmers added to the cost of agricultural
produce. The administration never bothered
to fix the price of the farm produce after
taking into consideration the cost struc-
ture as it was never an object of the
administration to bring down the cost of
farm producing methods. Therefore, the
introduction of modern technology was
never pressed into our agriculture. It is
why industries to cater to the requirements
of agriculture could not develop in the
carly years of independence,

1 have alrecady mentioned that the
actual cost of produce was never taken into
consideration for fixing the prices. It
ultimately resulted in the change of crop
pattern leading to uncontrolled agricultural
cropping by the farmer. It resulted in less
production of foodgrains and added by two
droughts in some parts of the country,
dearth of foodgrains became very acute and
rampant, The prices of foodgrains soared
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to unexpected maximum and the farmer
surrendered the minimum to collection of
levy but actually sold the produce to the
consumer or to the smuggler at much
higher price. Only by resorting to this
practice he could make some money which
he wants to invest now in farm machinery,
tractors, fertilisers, better seeds at any cost.
In spite of this, the tragedy is that the
administration has not learnt any lesson
and has fixed the price of the agricultural
produce without taking into consideration
the cost. Hence, again the unremunerative
prices would again start and end in the
same vicious circle. Those farmers who
want to purchase tractors and other farm
machinery which would help more produc-
tion at less cost and labour are not at all
being helped, instead the import of tractors
bas been restricted and the farmer is being
forced to purchase the first requisite, the
tractor, its spares or even tyres, at mpre
than double the price in the black market
being helped to develop and flourish
under the shadow of the careless bureauc-
racy which is more interested in PL-480
imports than stressing the development of
our resources. This is the time when all
resources should have been made available
with every incentive and encouragement.
If this opportunity is missed, it will be
missed for ever and we will never be
excused.

The root cause of the failure of agricul-
tural development is the policy of price fixa-
tion and I am sure, nothing would be done
to redress the mistakes done in the past. It
is not only my opinion but that of our
Minister, Shri Annasahib Shinde. He has
mentioned in one of his books :—

“In India proper attempts to as-
certain cost structure of agricultural
produce has never been made, After
independence whatever attempts were
made in this direction were ineffective,
The agriculture is the main occupation
of the people of India, and it is very
sad to witness the plight of such an
important constituent of Indian eco-
nomy. The election manifesto of the
Congress Party and often repeated
statements of the Government and
reports of the 5-year plans always
expressed to give remunerative returns
to the farmers for his produce, yet so
far any effective machinery has neither
been set up nor there are any chances
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for this. This is the root cause of

imbalapee in the Indian economy”.

Just now, the hon. Minister, Shri
Anmnasahib S8hinde, said that the Commis-
sion for fixing the grain prices; has done
something. But [ think they have also not
taken imto consideration the cost structure,
The Agricuiture Price Commission is merely
am eye wash. The prices announced by
the Commission are irrational, impractical
and detrimental to the interest of the
farmer. ©Owt of the total National income,
about 51 per cent comes from agri-
culiure and so also 53 per cent of our
eaport drade comes from agriculture. I
the cost of production in agrieslturat
commodities is reduced, which can be
achieved after ascertaining &ost required,
naturally, the margin of profit: will be more.
Mational income would, naturally, increase
and the expert trade would go up.

‘There is no doubt that use of farm
machinery and tractors will cut the cost
and also increase the production. Again,
it will bring more area under better far-
ming condition and the farmer will get
more time to develop other faculties. But
present conditions of farm machinery and
tractors is very deplorable. The total
number of motor wehicles in India is
906,000, private cars number 3 lakhs and
tractors only 58,000. But actually in agri-
owlture, the number is only 34,000—about
3 per cent of total metor vehicles Bombay
city has more cars than tracters in agri-
culture of the whele of India. This is our
development in farm machinery.

Similar is the condition of fertilisers,
pesticides and weedicides. The whole pro-
duction and availability of fertilisers can
only be 10 kg. of nitrogen and 2 kg. of
phosphorus per acre, a miserably shocking
progress, which will require centuries to
become self-sufficient in this most important
requisite of our agriculture and the price
of fertilisers is the highest in the world.
It naturally affects the cost of production.
This adds to injury.

The irrigation and power comstilute
very impostaat factors in agriculiure. But,
at present, our state of affairs is shocking.
We ame ircigating omly 27 per cent of our
crapped land.  TFhis includes all irrigation
facilities available befoge the Independence.

In vegard to power supply, 10 per cent
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of rural electrification has been achieved
within two decades whereas the State like
Madhya Pradesh, having highest cropped
area, next to U.P., could not achieve even
2 per cent. Not only this, about 80 per cent
of the whole power produced goes to
industry and domestic luxuries and - the
remaining 20 per cent for rai.way traction,
street-lighting and irrigation, etc. This is
the treatment meted out to 80 per cemt of
India.

Concluding, 1 must thank the agricul-
ture research workers for the advancements
in the field of seed genetics. But without
proper tilling, proper application of ferti-
liser, insecticides, irrigation facilities and
profit margin, our progress, in this field,
would be of little value. Our farmers would
coatinue to be exploited, in politics, on
sentimental grounds unless concrete efforts
are put up to bring out the peasantry out
of poverty and drudgery. The exploitation
of this nature is threatening the very roots
of our democracy. lmprove the conditions
of agriculture by time saving, more produ-
cing devices and see the wonders the
farmers would create.

wft wegw T ae (qEdty) ¢ S
9 GTed, ‘oiE oY $g dEd &, ww
uT wwAT A, wgA-xT g i gfar
¥ o oF s g W
frgy &t @ 7= J@ W feem &
T A A FT I I TE RO AT 0y
ferpraa 4t fF 78 auf = 7@ #x fram
§ 7g foraa < v ag 10 & WX 98 o
Tg AW TH qAET § W et
T AgA R AT 1 igw g R oW
TH THE AFR A€ By AT A ;
mgrg R R s g 1

TAPT THSL TTH AT AT T E |
¥ @IE A FAGE P AR Ow
T T T FHT 9T B K| W
gy ¥ @ omar @ AR g i wE
Forg orr W wEe grar &1 K 1 R
o i wgy & fF gw 05 fafwaa = waw
et e
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Y7TAT wTEE, 2 R Y @R
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i fegmagrar g fF e =1
waern dar g @ fowwr emeeen fear
A | W AGY AV FH gAET Wwr Fawm,

e gt g

ot wogw R e WO A A A
gRT T &1 & & weE gmmw
g, affT tewmw R gu W R g
& gos 1 qawr T @ oo IE
WA IW-aw st o T e @
fuz ¥ vl & FT QY 919, A @
FAA gwaTE

15.55 hrs
[Mr. Deputy-Speaker in the Chair]
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283 Constlturion (A) Bill
SHRI INDER 1. MALHOTRA
(Jammu) ; Mr. Deputy-Speaker, Si;, I am

wery sorry to say that an element of non-
seriousness and politics has been introduced
in the Food and Agriculture debate. My
hon. friend, Shri Abdul Ghani Dar spoke
just now and 1 never heard a word, [
never found any observation in his speech
regarding the agricultural situation in this
country and any suggestion to the Govern-
ment as to what they should do for
improving their agricultural policy.

I would like to associate myself with
the sentiments expressed and tributes paid
by the Minister of State, Shri Annasahib
Shinde, to our agricultural workers and
farmers of this country.

MR. DEPUTY-SPEAKER : The hon,
Member may resume his speech on Monday.
Now we may take up Private Members®
Business.

16 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Tweaty.seventh Report

N Fam o (7 feeh)
Iqrere w4EE, ¥ wewa v g oA
BT A-gETG geE & fa¥gs aar
wFet wEa-o gfafa & 279 wfadaT §,
AT 10 w5 w, 1968 1 gy § Iw faan
T 4T, §EAT & |

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That this House agrees with the
Twenty-seventh Report of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House on
the 10th April, 1968."

The motion was adopted.

CONSTITUTION (AMENDMENT) BILL*
{Amendmens of Arricles 314, 168, rrc.;
SHRI SEZHIYAN (Kumbakopam) :

I beg to move for leave to introduce a

Bill further to amend the Constitution of
Ind:.u
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s WA A9 (SEE) C SITE wE)-
T, 9 WY ARTE ¥7 ATH q&q T ATfaer
AT TEw ¥ o WrE ¥, & SEA
wErfawy $XaT g | ug AW AT W A
¥ 7 vy fornimedey 0w ¥ wwed
1956 ¥ @ T 4139 g W
g1 T AT G 47 WX H/o WY
W@ R AT g & 1 gEd
Fer 747 & . a5 sraaT Y Wi § wwfe
SEET FY WIEATHT T W12 g7 A1fgd |
9 gug ¥ agt 9 JaT A € Sfe
I "ETE & AW X A gEw @
fopar @t 1

oA g8 wwF o e oW
TZIEQE FTAF Hifara 71 &1 for Troresma
¥ A oft agw fear A, SEwr Am
T T AN wew & fEmr oS
qAeA § ATH at T4 & WA F
arafafes qed & &7 T fsaT g | W
TATHT 7Y g oF wg faer feam @
o vomdi & A & fedt Re s @
& T wTgw 2raT & 1 ¥ AT T S
wifeg, @1 f& @eWe A% wARH
¥ w31 T 41, forgsT w1 Foaw Ay
21, fpsfes afow @ a1 foal feewr
g g | dffw Tefs s@Tm 3 Ak
im fafred YW faw ®1 o @
1 & 7 g fr a8 faw om0 mer
UT F WAT ¥, FY AR LoArora &Y A
21

ag fag o wod @A 3, A 416
anfex & fF 297 & g & wfFat o
WEANfrmgs Faad am ¥
a1 frft W% A ¥ fastrae s TR
g gl ot g depfr e gf A
WY g agT Arv-wwn F Ry fomt-
ATEAYT ¥ qE-qF FHWT farsT wC &7
aratf &Y g7 &, wuk ¥ afwds s
w1 § 1 afk o e g, T et
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ol ug gew wmgar gar fe &l
At gz fre fear st anfeg | -
o dar A @ fasgw & wwAR
w1 gaw & frew w1 woew 78 § W%
ag o mrer forr @) qafem W W
®T A7 W wwar @ A SEd A o=y
FY ara Agt § | gug o e A 'Ew
F anrt § gyar srar =rfeg B o fo@
7 @1 gegE A, e & g ¥,
whifos gfe & a1 wiepfos g & @
R

% o goEe TRW & ey ¥
e fear a7 a8 oF o1 @ @, uTO-
THqguor wr i fr =t aw
o &, ToregT ¥ gedt urdY Wi faste
TEnfy wE weEqd e § o IuF W
FFi1ooxqd o1 e Wmm # 1 =
off gareit #Y Qwar & 1 A feafa F
T FeT g 5 oF Eed s faerd
ot wifeg oY, wftew dw F whiae
FRUST P E o1 ¥ @ Q@ §,
ITHI Y AT a9 wH F7 faw@ qmww
ST Tifgg | A AT F@ER A qg W
fes & & bar fawr am-snfefaae
TOF 9T |7 F I, €TF G STFT
Mg A W AT GF FAA WA
g a1 19 ¥ I9gaT AW BT A §, 94
9 fam foran o &% 1

Tafan a8 faer A ¥w frar mor g,
¥ gger fa0w s@r g’ w 3g wmaw
s g e gant arfeg foar sraat sk
TR @F s uw oaar faw
ST |

SHRI SEZHIYAN : The hon. Mem-
ber, while speaking at the introduction
stage spoke about the merits of the Bill
which should not have been done at this
stage. His objection was on three grounds

as far as I can see. One was, that the
popular government there should have

Constitution (A) Bill
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supported this measure. I wish to inform
him that although it was not mentioned in
the Objects of the Bill that I have given
recently, a unanimous resolution has been
passed by the Madras State Assembly,
including the Congress Members there,
everybody, all sections of the political
parties there have supported the change of
the name. It has been done by the Madras
State Assembly now.

I may inform my hon. friend that in
all the Tamil correspondence and in all the
Tamil publications in the Madras State, the
State is even now mentioned as Tamil
Nadu, This name had been brought into
use by the Congress Government them-
selves when they were in power. There-
fore, my hon. friend need not raise that
objection now.

The second objection was this., And
he was really more at it. He wanted to
change the name of Rajasthan into some-
thing else but he could not introduce the
Bill for the purpose. Therefore, he is try-
ing to block the introduction of this Bill,
Let him agree to the introduction of this
Bill. Then I shall be at one with him in
changing the name of Rajasthan into some-
thing else as he wants.

Regarding the third point which he
has made, 1 fully agree with him. He has
said that this Bill should have been brought
forward as an official Bill. 1 support him
in that. Government should not try to
postpone the bringing forward of a Bill
for this purpose for ever and for ever.
They should bring it forward as early as
possible. If they are prepared to bring it
forward, then 1 would not press this Bill
at the discussion stage, but at this stage,
let us not have any more discussion on this.
I would appeal to the House to give me
leave to introduce the Bill,

off wYaT 779 : I HEAA, WF
g & N 2 g fF qoeaw # dE &

ST A g § )
MR. DEPUTY-SPEAKER : Order,
order. The hon. Member has had his say

already, and the hon. Mover has also
replied to it already.
The question is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of India."
The motion was adopted,
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SHRI SHEO NARAIN (Basti) : There
is no quorum in the House.

MR. DEPUTY-SPEAKER : Let ‘the
bell be rung...

Now, there is quorum.
may introduce the Bill.

Shri Sezhiyan

SHRI SEZHIYAN : I introduce the

CONSTITUTION (AMEND-
MENT) BILL

RE:

(Amendment of arricle 217)

MR. DEPUTY-SPEAKER @ The next
Bill is in the name of Shri M. N. Reddy.
The hon. Member is absent.

INDIAN PENSIONS BILL*

SHRI NITIRAJ SINGH CHAUDHARY
(Hoshangabad) : 1 beg to move for leave
to introduce a Bill to consolidate and
amend the law relating to the grant of
pension, gratuity and Dearness Allowance
payable by the Central Government to its
employees, or their dependents, on retire-
ment, voluntary or otherwise, or on death
of the Government servant.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

““That leave be granted to introduce
a Bill to consolidate and amend the
law relating to the grant of pension,
gratuity and dearness allowance payable
by the Central Government to its em=
ployees, or their dependents, on retire-
ment, voluntary or otherwise, or on
death of the government servant.”

The motion was adopted.
SHRI NITIRAJ] SINGH CHAU-
DHARY : 1 introduce the Bill.

CHAITRA 22, 1890 (SAKA)
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(Substitution of article 220)

st wito %o @mr : ¥ wEmw w@v

2 5 wrea & afawra § s g

ary fadgs 1 qw F0 Fr wgAfa &
g |

MR. DEPUTY-SPEAKER :
tion is @

“That leave be granted to introduce

a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

ot wWre 9o @i : & fadgw w7
AT

The ques-

16.09 hrs,

RECOGNITION OF TRADE
UNIONS BILL—Contd.

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the following motion moved by Shri Madhu
Limaye on the 29%th March, 1968 :—

“That the Bill to encourage trade
unionism among the employees and to
provide for collective bargaining bet-
ween the employers and representative
trade unions of employees, be taken
into consideration.”

Shri Madhu Limaye has already taken
9 minutes. We have | hour and 30
minutes at our disposal for this Bill,
S0, let the hon. Member be very brief now.

Shri Madhu Limaye.
igo-v‘r“‘:{-w_«./’

ot wy fawd (7)) : weaw wErey,
7g fadaw O Fr oo ¥ AT T 2
IaHT T ST T2 § 5w v oy
3w & 2T g ATEeR aga SAAR 8,
I afe Rt AT A 1 W R/ A
= gfew v ¥ fog = gww
fed 7@ § | qaRfogd @, N adAA FT
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g wrem o feaf § oud at ¥
v wieg W=7 ¥ A @A ST
sfega aax Lfefess § 1951-52 § ax
Fv gfaw 1 g § oW aw-aT
ﬂ’ﬁrmwﬁrﬂa//m Sa-arEr
rad fegqr mm 0

@Eq ¥ 1951-52 § gt 4628 Tw®
gfvaw of agt & 1963-64 ¥ I et
¥ FT S8 FY WY | o gfvwl W
A ferw feam awg g @
ﬂf%‘l%%ﬁlﬁmﬁqm
7181°3Y AT |

gt a% gIEgar &7 ¥aTe g 6152 &
TAFT FEEAT FAI-FAT 20 q190 Y HR}
63-64 ¥ g FAT-FAT 44 A€ FY T4 |
wat 7% §'% afrww S w1 e
2 e o & fF 59 A agt w9 g
N A TgT FH A & 1 AUFL FAT T
s fraargar 9 [ T E ) o wE
AETET W1 T @ AR FT GGAT HgTh
a% %1 At ghm A swec wwen/ den
gt & dfe w7 7g A g & S
gt 9w ¥« qeegar fre e
51-52 % 2% gfuAT # AraEet 50 e
fY, 63-64 ¥ 7z 1 FUT 92 W@ g wE
2 e s | W e/ o #
wﬁmeﬁalﬁmsémm
s & ¥ 91 97| 63-64 ¥ 28 wE
i ¥ 7= gi | T & a feerg v
gﬁyﬁmhi;‘zqﬁﬂw
7 A« WTex T Aeear 1 gfefi wm-
e § afes gt A efe @ FHAAIT
2 38 &1 A 7@ g gfege
gl #1 AN ¥ AT R I I
< oz 7w s #1 W W # ag
forart Y vt & 1
o5 aEr feara 'ié‘ﬁﬁ"'ﬂ
R AR AL
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fer mr & 5 fafow slf Y AR
aviTEr g AR TR N Am I F
YREm e W wwE §
6263 % wiwes AL g9 E SWH

e @ fF FOaFaw 18 gfawa W) 39
gfras & qerfesrd 0 & 41 weTd
T EITH Jaq wifz qx 19 wfqwe
Tt AT} R s wig & I A
g9t @ar ¢ F® 3w F X 25 whew
W@m%} wae 9w -
fr ol 1 w9 &1 @ fraTA &
IHF FI FAA 4 wforoT W B @R
I JWFT LA THE FG § a "/
WM AT gfaa IR Y, o9 § 99
®1 gunfar wiwg frear &1 s ®
&7 ¥ gurfaar fear amar & dfiem g
WAt g gfE & ¥ ¥ ez
wafedy 7 A ¥ O§ WX Wegdl
faem frmry £ ot e & w1
7g gATE 2% giagw far g o &)
M Y wiwd Fe(k S wgaT< e
uw sfawd w9 9TT &1 ag o daEr
qg W1 gEATH FIA AR Ig WIRIEW
T A wogd ¥ o fewm, foem
AR A A F@E A ¥ o
F fAq o o9 W9 @ A Y ar
I W ow@T g, frard W g
FATATN AT AR § A [GE AR WA
7 afr 1 & SO ATfey Afew @
TR T AN ®QA § WK A
arrfors, Safos 1 giesfos ot s
3T ¥ I 26 AT fA T tw
¥ qar W= fir 2T gfrge & o wrfes
Tt ? o T W 41 3T gfww
gRFA i yaftfrd oz & &
ax ¥ winfee eei wgw wiew 3 WK
g < & a0 Agiu st e =T
FTHTT ¥ FTT W TE a7 TR word
qﬁrt_awﬁw‘rwﬂm‘mﬂhﬁr
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¢ 3w T A EiEAragar g1 W
T 3 odfedeer e, 66, 77
Wi 88 gfriwaw ¥ §) T FOR ¥
Tt i goftfraton ¥ s Framé e
@iz # g7 OF FT FOO & Ju ¥
W @ WA o Tl Wk
wRE ¥ s s At gr gt W
ver 2 | et aw o @ x o1 TwTw R
va T wET Ag &) wefaw @
ﬂmﬁﬁgmw@q/fw%?
ghrgat #t et gz o W wsh ot
Wt W sfafrfer gfd g Sem
A ¥ aq g | v A
v sfae e gue R & o
& N & vt #§ w2 afew o
g A ¥y & A T
e R A TEgww T A o R
s afmE Mo BT g v ¥
M oF WYl A1faw AT wifeq | w™r-
FC & A 499 49 § IW@ 1 @Y g
W ¥ wW 3T g & G
e g ¢ 5 X g o W
IE e B Q@ AG FT qEN | g@lwg A
weor d e ww ¥ ww 0w T wReE
w1 g A & oy ww e oy
FH T HITT & ¥ & wE aw
; formr #¢ agaeaToe w1 Afawi
1 g% fiv g7 wo-owi g ¥ aee
ToaT Wy € At 3w g W a W
et fow ol | yafae wfah
wor R g 3 fe 1 WY ¥ R
8 7 3 4 § Wi Fov ov ol &
A § oY 7 T wew g ) ag 3w
gfrdw Srear & wvefy § & wft wew 2
f wegfree Rt et O 9w ¥ sl
oIy, 59 9 ¥ sy § vk v
Fray g gataw 8 wod few ¥ ag oY
tm}‘!i&ﬁrm!&quﬁmﬂ
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2 5 & ot 3z gfom wr v A
= Tmgar § o Rt wifa sz gy
& 39 %1 q @ ¢ Afew g wcwe
wTIe T wear § oY ag faw g &
oo T W 3 = Aw Iy
¥ ¥om % ¥ w1 w oy Fwet fge )
T Ty ag gt fs ww 3w e
TP N T R & gEE T AN
AT WA AT &1 S 2, w0
w2, "Tmtmmi'_'
el &, o ¥ o G A W @Y
W AT gETEE W F@ Ay IR
QFIRFT FT T W) 87T FT9 § 5T v
F e ot AT ¥ T ¥ T A
WS @ AW | Xw W @ it
¥ SEETe W T qIC & wag T
qEvA E @ @ oW 3w
i WX wmeewiel @
N W ¥ IWF % o
sgr wifgg: & o
e g W weeen wee AT §
¥/ & forg W dee 4 % gu W
& off | o7 oot oY aTE WA W9 TEH
A e Y, AT g IR W
o 3T gfvae § graran @5 § W}
T £ WO qRHNETS I €T ST
fax | & woht uga %ﬁ;m g

st s amr § &

gt 8-8 Wit 10-10 arer ¥ #r§ 5% G

) A wrr ol @ e

wiel § g WX & fore gy o fagt
furalt arel & e & Erheerd
& 1 voforg & v § fe Reger s

AT ST R P R W & T ¥

diw ¥ 15 7Y & wiw w7 =T g

Lol i) !‘Wﬂ"f*ﬁl!ﬁé‘

dor W@ & forg g AT g dare

‘a L 4
ia
| aa'
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EdFTFm A s ag 15 W & w7
A TE B |

gl o & ag www v ge
it M seemr g )@ afr ol
F WX 9%, A9Ed & we ) fed ¥
F AF-AF TGN T few 1)/

fad i ag & e gaaw S SEr
f& sy oF wwmr @At wifgm )
A g F ' ¥ FW R S
T # faga AT @ T qEr
TE I=AT =g | qTA-HTY ﬁi@ Wt
e &1 T A ¥ gy KA
Frogfmmsfam g aw)
fF gzaw & fAu T woew & afd
worgadl #1 ogw awfe Srfen aom Aw
geaTe AEN gAY AIfEY | ATA-HTE gEA
9T W At wegd ® fag whw o
ﬂ%ﬁﬁﬁma,iﬁ at woge
g TX ST € F ahear et
1 g1 faeredt &, & 7 F1 wA A
Srar & gafag freRer @ ¥ a8 s
WIS F1 974, §99 §) 999 | -
faw & argar ¢ 5 gzare 9 | & fa
wY W gEgr fm W@ AR fawE §
AT T HAS T A7 &1 | Fq_0
s Far few gfaaw s ammr
N ATT I FAF F ARG AT@AT
oq Jafs o ¥ @ GO wX araw @
Nt wrmmarY @ A€ ad @A arfew
zafam FUEfE F9 ¥ ¥ 15
sfewa wzermr T wifew | s =
it 1 geear ¥ 5 sfwa & w9 o
& oY g aw § A ¥ wwT fedt wy
mwﬁmum.ﬁmﬁﬁw
srfafafes 72 § o wogr gl gfww
# wgd & dfew afe w9 gzEEr w
SR ot 4 AT b shww W oW Q

g |
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T9 wWar 3Y it & faanal wt
wFA & fog 7 gwe faa g s,
T HaeT F7 qRwe fFar 9F 0 @
T ow gfm & e geean
faege 7 &1 sl 7z gast wiw N f5
9T Y | dore F AT 7% 9w § (7 g9

- EEgAT FT W BT L FEA ;S W gy

wifed, dfer afe/ @ gfadi & @
¥, for gEEar s09-Faw uF S
&Y, fas 4 a7 5 wfowa 7 %% &), &wd
7t v o sifaffoe &, o) 99 G99 a1
™ FH & fou fysmmam g 5 os
3= gfvam it 1 fanta foan/fam
w1 39 &8 gfaaa warfE 91 ag aen
F &1 wiawr< fear st f #1 gfaw
wifaifew &1 st gfae  wfafafes
i 4 w98 & v ¥ o
¥ fod wfrardar war gt AR 3 oo §
forer & |

““A recognised trade Union shall be
entitled to negctiate with the employers
in respect of all matters connected with
the employment......and the employer
shall not refuse to reply to letters sent
, by the said union or to hold discussions
. with representatives of that union with-

in a reasonable time on a representa-
tion being made by that union.”

N

I
i

N

Hifs wfvard & ¥ wrgar &1 waew §
ﬁmqﬁ;j/ﬁmmfﬁwm@,
IEY qTA-A AT AMEd, W WL S99
Foa st At sy a1 AW 9w
T ST 37 ATfgd, a1 AGAT FT 4§
AT TEI @Ar |

0 TF FIIA FT F€E FI 9L, W
ﬂrm’tﬁzﬁmmﬁwﬂ AT % |
g L ot wreEAr F qAE § 39 N gw

¥ far g7 & oy o= & A=y Al
¥ woge At ¥ aw S ot TR
geefae feegen T ar 9w ¥ afcd
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AT FT as el fw= tae gt
9 9 wan, S 9§ OF aga &
et % ey whwar o) qarg af R
fows aga gfvami i@ &1 agar &
ardfY g1 wfET wees gw s § dE
& 5 o ¥ gl ¥ gzg ¥ form gfivaw
FT T & IOH] 98T & 9 @ AT
freet &, ol g S e ¥
wifei AT L F foa FT w9 F@¥
& ST ® wraer gar g dfEw
#EITA OF AT F WX AW F fF w7 aw
=% ¥ g far mfest ot o=t oY
FT & LT #1, AFT IT A a1 AY
Teat § AT A aXFT AT Ar §
9 e w1 gfranz &\ g1 S 2
&€ Teat ¥ mfewl ¥ g% ¥ @0 @,
oy f& s # s ) 9@ SR
TR F AT agg S ar Al ¥ X
9 MY | TF A A AT F1 I AT
& 5T o 19 @ g F  FER TR
&F §rq fad X g9 w9 fFar | gmeT
adra ag g1 5 72 faegw wwIw &
T | TEy vl § R o wfwme g%
gfaw § 97% @19 gw 93 WY §Er &3
Fifs ot wifas grm 9w 9x 37 gfaet
FI W QA W A Feen gfad
& FTFT HIT ATfawl & qg 9949 T,
I T P A 59 A% qeifas
feafa &Y @t @/ ams R E |

% grew & Wigdl ¥ T ST e
g fame i g dF o EE @ W
W Aag & §7 &7 A7 @ q€ av 6T
F1 #1¢ wfeer §, g & fay mifes N
AT AT WK T F gk 197 &9
9 T #T Fr¢ wfasy @ ¥ H A&
g 1 zafer 7€ feafy &1 gt aa
FT Fg THIT HET ATEY |
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st 77 & sfaw AT AR 9
o #5715 fefafeas saq fFar ) =
TRT Y 39 aw o wavr A&
war g & =R agara & af@
w3 AT o | T dw T 9=
&Y 3T ¢, arg T I FN A, FE
o fefafem i #1239 ¢ 1| @ aR
ars fefafem FTmae wEr ar f5 o=y
g fegrm w0 s w6k
I I Arfer, 3% gfaw AR g
A1 gt & s FO) Afew
IR geew ¥ fased Ay
£ 1 9 3R Hagd Ao @ § s ol
9 WO F FET &, AL I IAF d9-
a1 WAy &, e Fre urw fefafem ox
qET TS T ¥ wAT g @ g, Afe
wet &% g3 w1 @AW, wEw
aueT Fgr & 5 w1z we fefafeom ax
arfys ST s w5 Q@ 3, afeE o
FHIT GTHIT E, J I AW &, 37
¥+t w1z o fefafms ox www ad
AW

wfay & g0 A0S 9 og=ar § 5
399 7 9 ) ¥ gfEt f o wrmm
J|Wahak § ;Mm@ 9w
T T A A N, o e wmifewt ¥
gfafafe &, ¢= s~ gF & %
gfaal & gl #1859 F ¥ fay dwe
qT WA L gataw qear § S
¥ ¥ 9 afrrs g da g s
WX I9% a9 91T FA F 47 qUg FW
¥t e weT & 1 5w A w1 IR
e T & 1wt wEIET X S A
a7 Ffwaa a9m@r &, 9T W grAT
qg AW, W AT A gw W 4@
ware &0 fe ¥ fago o dga dw
AffF T o OwE F T A F &
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T W FE giEw § | wrw R A
T 5z 3% & ¥ Yoaw ¥a s AN
foitd W % T wEl wAw 3R
T g

# weett wTgRw § 6 W el W
AR T W9 W ewEAE S @t W
wewa & YK & g 1 TR ¥ oo
Wim sow wpm oW fm oW
afcarfo Fear I WTRRT Wi & feer
oW OF G AT HEE § A WY
ag X WA W FE T ghvaw
GHEAT % TR WY Wy W o §
TN I FA R AT g ¥
@ aefi Fow T e g AR
WY FY TG T &1 WUC wg A
ARY a1 A A wfwstaw Ahew § sww
e ¥ & war afoafeg s &
sea ¥ qfafta @ & forr dwe g

MR. DEPUTY-SPEAKER : Mosion

moved :

“That the Bill to encourage trade
unionism among the employees sad to
provide for collective bargaining bet-
ween the employers and representative
trade unions of employees, be taken
into consideration.”

Now, the time is limited.

SHRI S. M. BANERJEE (Kanpur) : We
should extend the time.

MR. DEPUTY-SPEAKER : Wait. He
hes also suggeswd—a good seggestion has
been made by him—to the Minisier con-
cerned and it is for him to respond to it or
nol. | cabnot siy or anticipaie amything.
But 1 would request the Members to confine
their remarks to five minutes each,

SHARI S. M. BANERYEE : Sir, this is
& very importaat Bill.
MR. DEPUTY-SPEAKER : 1 db re-

cognise it, but there is the Guestiva of
time.

SHRI S. M. BANERJEE : Can the time
be extended to any reselution but not for
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this importam Bill, Sir ? May 1 move that
the time be extended by half an hour ?

MR. DEPUTY-SPEAKER : Shri K. N.
Pandey.

ft wnites anidw  (ogder) o
Jureqer wgred, ¥ oY wy feg ¥
ATGW F AT TN D ST AT 0F
mw AN e W & B 3T gfd A
forrr @ wwd & o e W wfee
FANA QAR T g R
T g raE T gaw R
A g F1 ST IEEE & W)
¥ wgmm wgar 3 f& oW Y 32
gfraa qaflz, 9@ g f s A0
7 81, TFEH G R WA ¥ F "W
HEET ATE a1 T3 T97 qFA | AW
FEer T WY AT AL @ &, A K wEw
TR T s w ¥ ox A ¥ W
et a9 Feafar 3 N ST oo Fww
A aew Wt ¥ ¥ fow oww
aE Oy, 99 Aol oy dam ok Be
AR FEE WY WA § 1 o7 Ig
fevre 7 & feve A ag feofa
0l aw W oy feAmr ¥ w0 A,
9 aE KT FW ORI ) T TR
wwex g € T § gf w1 v S &
PR AN wTAT qeAr § ORI A |
TEATIR a9 a3 & ATt 1 &, 90
¥ wwar & fr ag ww & g9 A
FTEh W qodl e ™ aE | "W
# oft o g P wifen e 3Ed
qY &5 FT 9T AT TR |

¥ wre §1 amwr @ ¢ e oag e
ww & e el st ¥ @ 3® g
Tz TAT Y | WA & F AN
oTa 3% g Hade w9 @Y A faw 3w
i qadie aTa @ srd, afen Rw
TR Y AT | 99 T 3 FH 990 §
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T@ o Iaw wage § W g3 gfma
s A § R wifew W & e
O IAT A ue Wi A, AT AR
T I @ ek 3T ogfw
walz W@ zEted  wem § mfa
ot ATted | WA oI IR A A
R I N e e A
T TAFT FAGHAAT FI T &, T I
Y WA FT TR §, G here
IN WY ATCIECST AG T WHAT | oY
o za¥ fFur & sEwr wfer mAFE
FaT ¥ ¥9 ¥ w7 wrentrs wie @ W
#Wr gat FY HEL GHT 1 AT WTAT
7z arege & grm s wrdl ow. & 6t
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‘A At fear arar § W Sefwaw 2w

¥ AT FTEAE T @ A

ot wo Wio waveil : Wiy gwr ae §
TAAT FEA A F7 T 90 | wewr fewr
o gk T g wifed | feer g W™
X 91T S9% 979 98 qr@ W g g
nfed | few ff g Al o ft R
HTOHT ERIT a9 FTH 99 FHaAT |

SHRI K.M. ABRAHAM (Kottayam) :
1 support the Bill except for Clause No. 8.
In Clause No. 8 it is stated that the
management should collect the remunera-
tion from the workers aad give it to the
unions.

AN HON. MEMBER : The Mover fis
prepared to accept the amendment.

SHRI K.M. ABRAHAM : If he is
prepared to accept the amendment I am
not going into that. What is the purpose
of this Bill after all 7 You see, after the
independence the INTUC was imposed on
the workers, workers of the public under-
takings as well as the private managements.
The Congress in the Centre, with their
influence, were able to do this and the
management was asked to accept these
upions as tho recognised unions. And
the managements usually make agreements
with these unions without even the know-
ledge of the workers. That is perbaps one
of the reasome of the low wages of the
workers and the low standard of the
working classes in India today.
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We must understand one factor, that
most of the trade unions today are led by
various ‘political parties. We have to
accept that fact. For example, the INTUC
is led by congress. The AITUC is led by
the communist parties. The UTUC, the
HMS and other trade unions are also there.
There are other federations also which are
not affiliated to any political parties. Even in
the AITUC I see that the Communist party
(Right) and the Communist party (Marxists)
are working. There are also quarrels bet-
ween these unions also. Perhaps I am not
going to predict something, but in the
AITUC also there may be a split because
the AITUC majority may not accept the
leadership of the Communist party
(marxists) working with them. They may
oust them out of the AITUC. Another
Trade union centre may emerge again as
the trade union ceatre.

Recognition of

Considering all these facts, we must
come Lo the conclusion how to recognise
trade union majority in an industry.
It is only through the ballot that the
question of majority affiliation of the union
of workers can be found out. The majority
union must take up the basic demands
of the workers such as bonus, wage scales,
pay scales etc. But individual cases and
disputes may be taken up by the other
unions. Those unions must also be accept-
ed by the workers.

Last week [ visited the Khetri copper
mines. There are 3500 workers there,
out of whom 3000 odd workers belong to
one union, and only 50 workers are in a
certain union which the management has
accepted. If I have heard aright, the
management came to an agreement with
the union representing only 50 workers
because they had accepted that union.
The union having 3000 odd members was
not accepted and was not even called for
negotiations.

Therefore, 1 would submit that through
the ballot alone the majority union ques-
tion can be decided. The other unions may
be allowed the right to take up individual
cases,

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI): 1 am
really thankful to the hon. Members for
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discussing this important question and I
also thank the hon. Mover for having
given this House an opportunity to discuss
this very important gquestion on which
hinges really industrial relations and indus-
trial peace.

When he says that this Bill is intended
to encourage trade unionism and to provide
for collective barganiing, certainly it
is a welcome measure, so far as 1 am
concerned, and anybody who is interested
in that would welcome this.

The only question is whether the Bill
as it stands, although the objective is high
and very laudable, will possibly end all the
trouble that we have in the trade union
movement. If it is going to solve and
going to be the panacea for all the evils
that exist today, certainly I would welcome
it. But several hon. Members have
thrown some doubts and they have differ-
ent points of view also. There may be
different points of view and there are
bound to be different points of view, but
ultimately we shall have to try to see that
the majority union is recognised. How
could that be done ? Shri Madhu Limaye
has tried to enunciate and lay down the
principles etc., and all these are aimed at
ending the trade union rivalry. [ think
there cannot be a better and more
landable object than this.

We have seen in the past and also in
recent years that the trade umjon rivalry
has resulted not only in loss of man-days
but even in the loss recently of a leader of
a trade union of Bihar, We have seen
these things. It happened because of the
trade union rivalry in Bihar. If we can
solve this problem, then it is a thing which
certainly I would welcome.

“The question now is whether this Bill
by itself will solve the problem. Firstly,
the hon. Mover says that there should be
a trade union authority, which will decide
whether a particular union has the
majority membership.

Even today, there is the process of
verification and there is some authority
which decides it. But as has been pointed
out by Shri S.M. Banerje¢e and some
others, they do not have confidence in the
verification  done . by that authority.
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Therefore, some other authority is needed.
Therefore some non-official authority will
have to do it; but it is possible that the
other union may object and say that the
membership as determined by them is not
sorrect. So, it will be necessary to lay
down the procedure by which this has to
be detirmined.

Suppose it is 15 per cent. What will
be the basis? Who will decide ? The
trade union authority ? If there is a dis-
pute, somebody will have to decide. Per-
haps the hon. Member has the view that
this authority itself will be the authority
to decide. But as to how that has to be
done will have also to be looked into.

Then as to whether it should be by
secret ballot or by membership is also not
so easy to settle. Shri Vajpayee said that
it is not necessary that there should be
only one union in one industry; there can
be two. He cited the examples of the
railway federations, the defence federations
and said there are some other industries
where there can be more than one
union. Shri Tulsidas Jadhav also said that
it is not good to have only one union in
an industry; there can be more than one.

So this is also a matter to be settled,
whether it should be one union or two.
Supposing we agree that there should be
one union, as Shri Limaye has said, then
that union will have the collective bargain-
ing power to negotiate with the employer.
What happens to the minority union ?
Suppose the majority union enters into an
agreement with the employer or manage-
ment —it is representative of 60, 70 or 55 per
cent of the workers—there is another union
which represents 45 per cent which does
not favour that agreement. What happens
to them ?

Shri Vajpayee had raised the point in
the morning also during question hour.
He asked : what happens then ? 1 think
this should be settled and it should be laid
down as to what will be the procedure
to be followed in such a case.

As regards his last clause, he said it is
only an enabling clause saying that it shall
be 'oblisat_ory for the employer to reply to
letters sent.  But it is not very clear as to.

whiéther afly agréement entered into " with |

that recognised union wijl be.binding on -
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the minority union or not. Suppose the
minority union says, ‘It is not binding on
me' and raises an industrial dispute.
What happens 7 Will that dispute be
barred or not ?

There is another difficulty which I
explained in the morning. Take a public
sector undertaking under the Central
Government, ¢.8. Hindustan Steel. It may
be in Madhya Pradesh, it may be ip
Bihar, it may be in Orissa or it may
be in West Bengal. Now industrial rela-
tions are within the purview of State
Governments. Suppose this union, accord-
ing to this Bill, is recognised by the
management or ployer and agr
is reached. The other union wants to
raise a dispute. What happens ? The
State Government has the jurisdiction and
it can entertain the dispute.

So it is not as if this can be done easily
by this Bill. It requires consideration by
State Governments also and the only way
is to thrash out the whole thing, because
it is rather complicated, not so easy.

In fact, | had met the various union
leaders in the steel industry. We tried to
evolve a procedure whether this could be
done. Whether it is by ballot or by veri-
fication, | am not very much enamoured;
what [ am concerned with is to see that it
should be left to the will of the worker
to associate himself with the union and
there should not be any intimidation or any
thing of the kind whereby he becomes a
member.

Take the check-off system which he
wants. There again there is that danger
which has been voiced by all others, that
the employer himself might influence or
might go on paying. Then even the poor
worker, the illiterate worker, does not
know to which union he pays.

I very much appreciate the Mover's
sentiment in wanting to build up strong
unions. We want unions which have the
resources; we want that they should have
money and there should be people who are
union-minded and who actively associate
themselves with the union not onmly for
strikes but for other welfare activities,
How can you bring that about unles
thee worker himself feels that he is a ‘teims -
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ber of the union ? That can only be done
if he voluntarily pays his membership fees.
Under the system of check-off, I am not
saying it categorically but it is very likely,
as explained by other friends, the employer
may go on deducting the fees and the
worker might not be knowing whether he
belongs to this or that union.

Then, if there are two unions and the
margin between the two is 5%, it is
said that there shall be a ballot. Probably
the idea is that by that we will be able to
determine which is really the representative
union. But the ballot may reduce the
difference to one or two per cent or may
increase it to 7 or 10 per cent. So, [ do

neot think it is going to help much. Any
way, that is not a very major issue.
But the whole question is this. It is

not purely a question of having one union
recognised. Wi will have to make it com-
pulsory or obligatory on the minority
umion that any agreement entered into by
the majority union will be binding on the
minority union and that they will not have
any right to raise that, and for that pur-
pose, as has been said in the code of disci-
pline, certain practices will have to be laid
down in the Act itself, to be called unfair
labour practices. If any body is guilty
of that, he shall be derecognised, that also
will have to be mentioned, it is not there.
If a umion is guilty ef such malpractice
before recognition, we shall have to pres-
cribe some period for which it will not be
recogaised. All these are questions
which really cannot be discussed here and
now.

MR. DEPUTY-SPEAKER :
himself suggested...

SHRI HATHI : I have said at the very
beginning that I very much appreciate the
spirit with which he has brought the Bill.
I also appreciate its objective. So, there
is no question of opposing for the sake of
opposing. 1 am holding a conference of
State Labour Ministers on the 19th itself,
and this question has been placed on the
agenda. You, Mr. Deputy-Speaker, and
Mr. Limaye also has expericnce in the
labour field, and you will appreciate that if
a majority union enters into agreement, the
minority union may go to court. There-
fore, I cannot accept the Bill as such, but

1 can do one thing. The National Labour

He has
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Commission have already appointed study
groups. There are representatives of trade
unions, employers and State Governments
and others on it. They have gone round
all the States ascertaining views. We shall
certainly forward this debate to the Com-
mission. But, for the reasons mentioned,
I have to oppose the Bill,

st 7y fowd : oAy wERw, &
i =T 9@ A AT qEEr ) F ey
ortar § fe Y arewar sror i g6,
9" ¥ @ A FqC 6T amgn, |y
5 Hg & IO, W A gwd gy
At o, FEEE W) T W T
forear 83 Y frar &, few afy d=
4 &, 7Y gy TTH E—

“Any trade union registered under the
Indian Trade Unions Act, 1926, shall
be entitled to apply to the Trade Union
Authority set up under this Act for re-
cognition as the sole bargaining agent of
the employees in a particular industry...”

7 T ad ¢ zmer O o
ZaT 2, 9 ¥ 9T faw ¥ @ 0
q2ft | WEF A% e FaA & FER
A &, 0@ ¥ A H O fadw wwe
firar T , IEAY WroAr Y A7 K AvT
¢, ag wadt w1g 9 dw §, e wEH
ag W gy foor mar g fE o ge ARy
e frawe aanam e ag few gfvm
FamE

sit gt : g gfeee g, feorer Y
|

o oy fornlt : o & Fower 7 €—
o &Y feafiy ¥ arag o off 7& 7@,
mmmﬂ'l[ﬂo o o Yo
! sha-5Qs qz gfear s 1 Ae-
a1ficw 31 & #1z wag A W E | Afew
t go aen frn ama, el fe
et gfaaei #) gl X B ot @
ot o€ grer frdy, @ ek Mt A A
arwr o7 e g
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ceedings of the Bill—not circulation in the
sense im Which you are proposing.

74

SHRI MADHU LIMAYE :
withdrawing.

I am not

SHRI HATHI : It will mean a lot of
things. This Bill will not suffice. We
shall send this to the Labour Commission.
So I request him to withdraw this Bill.

ot wy fored : SUTSEE WRNGT, wW
¥ w9 & 39 98 wr@wew wgar 2
v dax Fiw & a@ F ¥ 9w
g @G wivad w=Rn 29 Wt fae
TN

SHRI HATHT : After this discussion,
We shall send this (o them, fo thé National
Eabour Commission.

We have actually referred this mudtter
fo the National Labour Commnssmn and
whitevér their fecommendations; we shdll
Bring forward a Bill. TWere is 0o ques-
tion about jt. After considering the report
of the Naifonal Labour Commission, we
shall dértdidly do it.

MR, DEPUTY-SPEAKER : Has the
Bot. MEmbér ledve of thé House for
Withdrawin the BIT 7

Fhe Bilt ws, by leave, withdrawn.

¥7.30 hrs.

INDIAN PENAL CODE (AMENDMENT)
BILL— Comd.
(Amemdment of sectioms 292, 293 et:.)
SHRT b C. SHARMA (Gurdaspur) :
Sir, 1 beg to thove :
“That the debate om the motion
‘That the Bill further to amend the
Indian Penal Code and to provide for
m —] -.l. + .. I ‘I w
Rajya Sabha, be taken |nto considera-
tion', which was adjourned on the 29th
March, 1968, be resumed now,’

MR, DEPUTY-SFEAKER : Th¢ ques-
tidn is :

“Thit thé %atd on motfon ‘THiL

the Bill further to amend the Indldn
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[Mr. Deputy-Speaker]
Penal Code and to provide for matters
incidental thereto, as passed by Rajya
Sabha, be taken into consideration’,
which was adjourned on the 29th March
1968, be resumed now,”.

The motion was adopted.

MR. DEPUTY-SPEAKER : We shall
take up the further consideration. The time
allotted was one hour and 30 minutes, but
already the time taken was two hours and
nine minutes.

@ wy fomd (39) : A ww
gwre 21 agf v gmr oo sk
FIET 70 § | W qER A W ¥ g
Fgr a1 fF 72 fadas g o ¥ oW
T T w1 q9 fewr @ w@fE
ifeaa daw we &1 g @w & s
afada Y wrawwar 2, sak Ay ¥
et %Y g 7Y &, o W 7 fadaw
o FAE F O oTQT € Y A o«
i ¥ v wegr fadaw oy
T @ 2, 99 9 gw A w1 g
§ IEF I Ty oY #fe ¥ fomd Y
wRITEFE SN aTs a0
AT Y ¢ T fadaw 7 aTawt ¥ 99
AT I AR gOE St owE @
gEelear A ¥ Iui g Y s
&Y ot fasee F3) a9t & O 9O W
qt fa=e fear s @@ gafad aH
org=T  fF oo% o9 & qgwa g9 )

MR. DEPUTY-SPEAKER : Fortunate-
ly, after a long time, and full recovery, the
Law Minister is bere in the House today.
Last time, when we debated this, there was,
almost unanimity on this point that it
should be modified and further considered :
it need not be dropped or opposed. That
was the general impression. So, he is mak-

ing a motion for reference to Select Com-
mittee. If you accept it...

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : This question has
been referred to the Select Committee in
the Rajya Sabha and clmful dellbrrahon is

given to ft, -

APRIL 11, 1968

Code (Amde.) Bill 276

MR. DEPUTY-SPEAKER : The Rajya
Sabha made certain verbal amendments.
The basic thing that was raised here is this.
The original clause regarding obscenity was
drafted long, long ago and the suggestion
was that this tinkering will not do. In the
light of the changed circumstances, a basic
change is called for. That was the mc:ral
consensus in the House.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : 1 think it can go
to the Select Committee.

MR. DEPUTY SPEAKER : We Will
continue. In beiween, you may make a
motion,

SHRI D. C. SHARMA : 1 think the
hon. Minister of Parliamentary Affairs
will give the names of Members of the
Select Committee and than it will go to
the Committee and come before the House
again. Can 1 give the names now or shall
1 give them later ?

MR. DEPUTY-SPEAKER : He is pre-
paring the list in consultation with the
Law Minister, because the Government has
accepted the suggestion of Shri Madhu
Limaye. In between let us continue the
debate till the motion is ready.

sto ®e Wo wAA (FFIR) : IN-
=g wEEy, syt a% @ faw F7 AEar
wTarg E, & Iuw gwda s
& W A W ag T AT § fF e
T wrwere Qree g AT e 8 el
TR ATl &1 Sfex 727 €N & T
¥ ol ®w g 917 | wfEw o A w G
o ¥ agf wrdt &1 faeet w@ar ww
T R agq gE g€ @ ar aga § =i
F N garfaws #F 4 AR wEA W\
Taax ag & fe o g fadaw fedw
AT & v W oA@ T
ﬁm@mmﬁﬁfmw{fm frdas v
ar gt fear smema
mﬂﬁ%zﬁﬁ fegmm & s ¥
bl el b
wTg K A SO ¥ @ ar e
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T a1 fF gy v e e T3 A
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Rk, fafer @t & awa g
o free @Y ag wwee g ?

IITETE HEIRE, MTFT GAFL AT
grm fr g7 foeeit o & a3-9% W R=w
o wwr o dt QT & fw
ST & fadel & arge Foew 2 § e
TF ¥ agf o ft few d @ & Wk
S e @A E | F JmAT AEar g
fF T 97 weetear AEF @ 7 wWR Ay
gTete T@F & a7 5 w1 deeT @rar
due @Y 9 feg gFCA wEeE &ar
sty ? gafed d g § e ag faaas
3% $HE § 9y AR qgt X 5 Al
o2 far=re et foram sl | e sy
A afer ggwr fFEm AoTEE
FERT AT 951 AFT § SEH! W1 R@|T
ST |

afcr o & fordy 9o gw a0
gt = 15 v I g ame, s
At & qoe At Aty oA 3w W
ot gawT ar feer qgwe SAwr
ST A Ay awm ¥ Ak AR
9 9 I ||y awE 5w | a6y
o w & dar mifewm Freren
g, U wredt-wedt el W fry dw
FT Ifor 7oA g1 @ | aT woy freelt &
# 1 g ¢ Suw! Wk At & T @
T g BR-EE T AW 98
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W AT FAT T W AT AN
wrd Fewwar g f5mme sgdw #
7g AT IOAl @I A1 AW A S g+
g & ag W JF HT AAAT | SEET
A5 N A wifw s afgdoaar
w78 fa d9% FAA ¥ 7. w@r &, wwt
9T ¥ TGP FITAT 98 BT & A @
ardr afew Tod FAT TR W WA

17.39 hrs.
[Shri G S. Dhillon in the Chair).
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avar g frag aw st fe ag &1 &
Fad wamT g e & P 9w A% gW
o T FT 77 T FI AT qF9 FAEA
9 TW ¥ Agf STl a7 a% 9 wwer
g &0 @ wrE wEeTw ar #r§
Jm ar w frow @ ¥  feew
STeET GRET AT W OAg ATAE & AT
gfm 2 A1 & swam &1 WX W
T STRAT 9T i & 7w v fEE
T O N AR AR e ow
o afe argegs e § Wi T
T & T1F 0% AT, WY fawte ¥ § W
Ay ag W R g A fir wrgfrear
¥ MO FAEEA B AR g
TR IMR W @
T} ¥¢ AR T R

CHAITRA 23, 1890 (SAKA)

Code (dmek.) Bill 23

fet=< g waw! Ay ATgfTeaT & AW
TR qARsaE & v
oA fed, for ifew g @, oW
I * 419 g g a7 A% §, g7
A & 97 afearget faard ® g,
A w7 E e 7 A9t @ e
T § ) A AT ATE gedl w4
T A A s 9w @
Tz ¥ fr e S A g=r AT 9@
ot fow o ®t meAlw wAT amE
gAY geawar A afoarae, aved &Y
ofcamar g g7 & wFedr wE d Ak
a e gfasrrgEds A0 F O owew
ww W W 9T smwa ey § afew
e @ gad faw g a Af @
fs g fir &Y @@ g T @A §
T 1 WFR ST grar g SEwr
IWM AT &, IRT A9 FUT IET
W 7 faare aqar @ s gRI S g
for fer #Y 2@, g7 a1 q@d § w0
#ra frear &Y. Sea qrfawar gwedr
7Y, Ia%T 999 gYaT ) W} @ Fyge
T A g W9 wew P, gE
afRumeT 9= WY g gfeew X A Aw
saet frar o s & R T @ e
wed) oW @ e qd ¢ oa
GaaT Afage @l < awar ¥4 4@
wEaT 1 g W Ad F ogwar &
STET % A9T AT FT qATT § WO IAGF
FHAT FC aFaT § AfFw wrar aw wfR
gedld @ Waar wIAiw g & {EE
dueT ®7% & fa¥ g9 T F 0F AW
whrsr safe grar srfge 1 agi 9T &
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[st ferr srerr)
w7 Tr fr oy GFRTEr & s g
g fegr st wfge ) g awg =E
et dreedd 9§ S wifs T w0
I A s g TR T®
feaar § wrgfasar w1 amar &= T w7
o em o TmAH m oA, W
fe®l® &, SwE 79 F W Fn
& AT IEEY AITAUHT FT WHIHT TG E |
g wH A Aol For fF mmgfan
®AH I A AR WA &el @Y &
1R A FE A, el 7 &, g
JugTEl @t g E o feAwmEt §
e 9% &, ge: a7 femrows wafeat a1,
qrafasar #1 WX G99 1 wgEAr &l
W o AN O aET ¥ O owng
St wrfge 1 g7 W § § gfew 93
AT FT qware AE § afew wfgw  a=dr
gt g wifs @ 9w Aw
F fau geft M ore@ 2 1 g F1E For
gl & SR §9 a3 7 Afw, FET AR
e arfgen @Y ¥qw X Swo@r g4
st foedt av Wt § I e gt
Arart & faega A AW T W F
W &, ITH Arral Y W 0@y g,
IAET LA AT I WEA qA @
gargfsar & A 9% HEHAY
9AT qHE B AT Y aNg F AT T
gon ot Nl 9 agg gt A A%
T WG | I AT AF AGT AEd
& WIATAT 7MY |

# fr3gw v 9T F e w39
g weEaT F AR § R 5@ go
o =qF #n faane efesrr w1 afem
¥ agi W19 & a9 gy W @@ o fw
gt wifged W wr A howl T RWK
s @ B S § o
wer, saifer WX AT ATfged Wiy
@0 wd i faw @ § 91 W awm
" | g W ¢ R e e W
& W W 4N = W FOE faw
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¥ s far w00 v Iegw fawfon
FUlT | g |

stwet wewtert (¥%) @ wmwefa
wgrea, & st ot & faw
st g1 gz fawr a8 wvE ¥ AR O
AT AT { | STEF O W qg waerean
frguiaraamdl % A ¥ §™
Tl gear ¥ fF weeiterar wrer fo &
# Ay, TR g fraral # @), et A,
deet ¥ &), femmat § @ e ¥ Y
ag WEAIAT agAl H g aR H gt 2
fore 957§ it § sl & swedr 7
ot R @ 1w #7 aeEE waer
& wT g} gy weA dwar & fE g
qeq Wighl ¥ ooy § gg FAY AT WA O
T fage T oA w1 oamit g fE
AW F19 § TH, ST g PIOET
F 1%, F9 F12 fodr ¥ Iy wow-
fra &0 ox 3m% wrE swafy o =W
AT W Ig F F9Fra 9K @ Y I
WA T TIAT A FT JATC & AGT AT
A gmden ¥ fs fom a0 &
T & § A=Al 7 Igeodt e, Fedy
TN FAT HaT AN GG ¥ fag faw
W ¥ AT o g AN & e
WA IS AET ¢ | ¥y grar ¢ e
T=91 1 faw @O g7 arar & WK AR
Tt awEt F §F ST § warfea & et
£ | oA ET F % gaw @R g &,
Wi A WNA T F qGT AR FQ@
A iwREfF o s =
Tga wfew @ 1 @ § 1 o @ faw-
fay & «ft fog AOgw a9 @ ¥ A AR
IFA WGy A |

v« § wr qifege gee W @y
oY %9 aga & avaT o1 JmT | WW X
*9-50 TR ¥ St fis faege geal &
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R @ A | w9 F N TSI AT
frdmr o ¥ for G ey, fere Ay
& fodr @& wifed, & & fordr Gy wrfieiny
wifere 7z w w7i ¥ wTX ? gwd fd @g
S T FET gE AW § 1 TG A
& Y TR W=y F=aT Y @ A -
Y & | W T §T T4 §F ZE A
T oft agg § S W sfeegmw §
¥ s1ew a==1 71 715d WA &
& 1 wafeg s o A5 w9 @ E, S
TIHAT GHTT TZAT T § |

¥ oz 9 o= e e 9w 3y =
AT TYLN H AT AT 9N FWAG
ga I ar€ 9t afgd o IEd aud-
FI AT FT T AT Sfgd | oF &
agAl &1 WY I8 T 9T wifge A fe
IO T I | AT T AT AT WY
T AFAT & AT F fa¥ s @A
=1fga |

§ @ fam &1 awda w3t § W
o wAT  fF ga A gEwT A w3
WX IS wYE G WAE A e
Eieuill

SHRI D.C. SHARMA : Sir, I am
grateful to all the persons who have taken
part in this very illuminating debate. [
thank specially Members who are called
Members of the Opposition. They showed
greater interest in this Bill than the Members
of the Congress Party. Of course, today
the role was changed. Today 1 found that
the Congress Members took more interest
than the Members of the Opposition.

I must say that this debate has been
very, very fruitful. (SHRI PILOO MODY :
To whom ?) and I believe that many impor-
tant points have been raised. I have been
reading some literature on the subject and
1 think that the points that have been made
on the floor of this House today and on
the 29th March were such as had not occur-
red to many persons who had studied the
subject, [ think, when this Bill comes out
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of the Select Committee, it will be a land-
mark not only in the annals of the history
of India but also in the annals of world
history. It is because we are going to
stand on the shoulders of those who have
already studied this subject. We are going
further than them and are going to make
our contribution.

I accept the suggestion which has been
made that the Bill be referred to a Select
Committee and I move :

“That the Bill further to amend the
Indian Penal Code and to provide for
matters incidental thereto, as passed
by Rajya Sabha, be referred to a Select
~Committee consisting of 24 members,
namely :—

1. Shri Vidya Dhar Bajpai
2. Shri S. M. Banerjee
3. Shri R.D. Bhandare
4. Shri Chandrika Prasad
5. Shri Y.B. Chavan
6. Shri Tulsiram Dashrath Kamble
7. Shri S.M. Krishna
8. Shrimati Sangam Laxmi Bai
9. Shri Madhu Limaye
10. Dr. Mahadeva Prasad
11. Shri Mali Mariyappa
12. Shri Bakar Ali Mirza
13. Shri Piloo Mody
14. Shri Amrit Nahata
15. Shri K.S. Ramaswamy
16. Shri V. Sambasivam
17. Shri Dwaipayan Sen
18: Shri Shashi Bhushan
19. Shri Sheo Narain
20. Shri Vidya Charan Shukla
Shri R.K. Sinha
22. Shri Atal Bihari Vajpayee
Shri Tenneti Viswanatham
24. Shri Diwan Chand Sharma

With instructions to report by the
second day of the mext session.”

SHRI PILOO MODY (Godhra) : Are
all these people going to indulge in ob-
scenity ?

MR. CHAIRMAN : The question is :
“That the Bill further to amend the
Indian Penal Code and to provide for
matters incidental thereto, as passed by
Rajya Sabha, be referred to a Select
Committee consisting of 24 members,

. namely ;—

.. (1) Shri Vidya Dbar Bajpaj
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(B Shri S.M. Banerjée
(% Shri R.D. Bhandare
t4) Shri Chandrika Prasad
{5) Shri Y.B. Chavan
{6) Shri Tulsiram Dashrath Kdamble
£7) 8hri S.M. Krisima

{8) Shrimmati Sangam Laxmi Bai
(9) Shri Madhu Limayé

(10) Dr. Mahadeva Prasad

(11) Shri Mali Mariyappa

{12) Shri Bakar Ali Wirza

(13) Shri Piloo Mody

(14) Shri Amrit Nahata

(15) Shri K.S. Ramaswamy

(¥6) Shri V. Sambasivam

(17) Shri Dwaipayan Sen

(181 Shri Shashi Bhushan

(19) Shri Sheo Narain

(20) Shri Vidya Charan Shukla
(21) Shri R.K. Sinha

(22) Shri Afal Bihari Vajpayee
(23) Shri Tenneti Viswanatham
(24) Shri Diwan Chand Sharma

with instructions to réport by the
second day of the next sessiom. ™
The Horidm wis adbipied.
SHRI D. C. SHARMA -
be the Chairman,

I hope 1 will

17.56 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) FLL

(Omission of seciion 8¢) by Shri Nath' Pai

MR. CHATRMAN - Theé Héuse will
now take up the Code of Civil Frocedure
(Amendment) Bill. Shri Math Pai.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Sir, before he moves
the Bill, I want to make a submission.

The Code of Civil Procedure is béing
sought to be estemwely amended. The
La% Edtfission, in fts 27th Réport, has
made £ recomimendation for the amend-
medt of thd Code of Civil Procedaré. The
Bifl iz rewdy asd thrat Bitt will be rouching
Sertion 80 aldo’ which is now sought to be
detwesd, In the circumW¥ances, F would
request the hon. Member either t¢ With-
draw the Bill o¥ te posipoms the considera-
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tion of fhe Bifl so that it can be faken op
later. That is my submission.

SHRI NATH PAI (Rdjapur) : In tHe
first ptace; | am indeed very happy to see
the hon. Minister of Law back in his seat
and 1 wish him godspeedf and full récovéry
to kis Realth.

I am equally gratified to K&dr fis afi-
nouncement that as the main  objective of
my Bill is something which he hds accepted
in principle; if | omdérstdod Hith clédify,
as per the recommyenidations of the Law
Commission, the Civil Procedure Code of
India needs to be amiendéd very drastically
in many vital parts. I will be ready to
accept his propdsal, not to withdraw it but
t& posfpofie ifs furfher considérdtfon' &ftér
just mentioning ome or, two things because
this is a matter which, I think, not all
MPénibérs até fully aware of or are stholdrfs
of the calibre of the standing of the Law

inister,

Before I sit down saying that its
fifthier discussion miay be postponed, I
may tell the House what it is exactly 4DOWE.
This Act may be called the Code of Civil
(Amendmént) Act, 1967. Kt shall come
into_force at once. Section 80 of the Code
of Civil Procedure, 1908 sHall bé omittéd.

I want to make only two comments
before I wind up. A statutory provisibn
for protection for the State or public
officials as against the citizens is out of
die. [ tiink, this is & sentiment Which
Wil find réady accéptamce by Professor
Rangt amd, i ¥ nmay venturé fo hope, pér-
haps by Mr. Piloo Moy also. Counfriés
whifith havé beerr concertéd with the nffi-
témance of the rofé of faw hive Made
progiéss it the direction of éqidting ché
citizett with thée $tate, curbifg b\tred'm:ﬂ‘-
tic éicissts and enabling the citidén’s to
obtain clfespfy add expeifdificosty any
relief against the State or public agencies or
offiters that thi€y may Be entitled to. Articles
32, 226 #nd 227 of the Constitution' refiéct
a siéilad dpproach. InmiMerable casgéd
can be cited where’ grave prejudice ig causéd
by section 80 of the Civil Procedure Code
to plfintiffs by thé figidity of the
séction and otheér analogous atai‘nl'e.s Tis'
sictiohh  werlls  great upoR
thé cittzéen bDocdusd it élposei Bénr to the
risk of béing don-suitéd' merely Becavwe of
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a defect in the notice served prior to the
suit. This section also makes it difficult
for the citizens to obtain urgent, interim
relief against a threatened Gowernment
action and this causes him great prejudice.
The amendment secks to remove these
anomalies and establish equality before the
law between the State and the citizens.

18 brs.

This is the only peint that I wanted to
make that the preseat section 80 of the
Civil Procedure Code is, without going
into any kind of exaggeration, a provision
which runs contrary to the spirit of the
Constitution of India. [ think, the Law
Minister will find himself in agreement
with me, if I quote, Mr. Chairman, article
14 of our Constitution :

“The State shall not deny to any
person equality before the law or the
equal protection of the laws within the
territory of India.”

Articles 32, 226 and 227 breathe a similar
spirit.

Mr. Chairman, the Code as it stands
today, is totally inequitous. It has
different kinds of standard, one to be
applied to citizens and another to be
applied to the State wherever the State is
an erring party. What my Bill is trying
to see is this. So far asrule of law is
concerned, there may be special circums-
tances where extenuating considerations
may have to be taken into consideration,
but the present inequity and inequality in
the eyes of law as adumbrated and enshrin-
ed in this section is invidious, contrary to
the spirit of law, and, thezefore, if I agree
to the postponement of the comsideration
of my Bill, it is only with the hope that
Government will surely come with an
amendment which will be basicaily wel-
coming the spirit, though perhaps the
wording of the amendment may be chang-
ed. T think he will be giving this assurasoe
and it is only after hearing him, I will be
too glad to postpone further considera~
tion.

Sir, I beg to move :
“That the Bill further to amend the

Lode of Civil Proccdwre, wu hukm
ptoemon"
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SHR1 GOVINDA MENON : As I said,
there have been two Reports of the Law
Commission, the 14th Report and the 27th
Report. The 14th Report was a report
of a general character regarding adminis-
tration of justice. In both these Reports, the
learned Members of the Law Commission
bave recommended to the Government the
deletion of section 80 of the Code of Civil
Procedure. The Ministry of Law have
looked into the matter and the Ministry is
in general agreement with the recommen-
dations of the Law Commission. But, as
you know, this is a matter in which the
State Governments and the different
Ministries in the Central Government have
801 a certain say because they have been
enjoying certain privileges. The matter is
being processed and I am sure that Govern-
ment will come forward, probably in the
next session of Parliament, with a com-
prehensive amendment of the Code of Civil
Procedure, not only section 80, but the other
sections also which breathe inequity, for
example, section 87 (b) under which you
cannot file a suit against princes, and all
those things. But I cannot give a categori-
cal assurance because this has to go to the
Cabinet and processed further and all that.
Anyhow, the hon. Member is not with-
drawing his Bill. He is only asking for
adjournment of the consideration. Nothing
will be lost.

SHRI NATH PAL : In view of the
very accommodating spirit and his state-
ment to the effect that he finds himself in
agreement -—the agreement is mot with me
but with the recommendations of the Law
Commission—and welcoming his statement
that he is giving it an urgent comsideration,
that he agrees with the spirit of my Bill, I
beg to move for the postponement of consi-
deration of my Bill.

I beg to move under rule 109 :

“fhat further consideration of the
Bill further to amend the Code of
Civil Propedure, 1908 be adjourned.”

MR. CHAIRMAN : The question is @

“That further consideration of the
Bill further to amend the Code of
Civil Procedure, 1908 be adjouracd,”

The motion mdopwq’

-
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18.05 hrs.

RE-SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

(Amendment of section 3,6 etc.)

MR. CHAIRMAN : The next Bill
stands in the name of Shri P. L. Barupal.
The hon. Member is absent.

ot geretara srew () e
MY W gFAR N A A | qg faw amy
dEmmma R g

MR. CHAIRMAN : No, that cannot

be done, because the hon. Mover is not
there.

St gEHIR WINE . TEE) 9 IR
TR 3% | 39 9 SRg AT dreed
FG | 9 S E

MR, CHAIRMAN : Only the Member

in charge of the Bill can move it. No
other Member can move it.
SHRI RANGA (Srikakulam) : 1If the

House has no objection and the Minister
of Parliamentary Affairs has no objection,
then he should be permitted.

MR. CHAIRMAN :
not permit that.

But the rules do

SHRI RANGA : If the House so
likes, then you can suspend the rule.

SHRI INDER J. MALHOTRA (Jammu}):
We can suspend the rule. There is no
difficulty about that.

SHRI CHANDRA JEET YADAV
(Azamgarh) : There is no opposition to
this. The House request that the rule
should be suspended.

SHRI INDER J. MALHOTRA : 1
move the motion that the rule be sus-
pended.

MR. CHAIRMAN : The question is :

“That the rule be suspended and
that the Bill be postponed.”

The motion was adopted
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MR. CHAIRMAN : So, the considera-
tion of this Bill is postponed.

18.08 hra.

LAND ACQUISITION (AMENDMENT)
BILL

(Amendment of sections 11,23 etc.)

SHRI 8. C. SAMANTA (Tamluk) : I
beg to move ;

“That the Bill further to amend the
Land Acquisition Act, 1894, be cir-
culated for the purpose of eliciting
opinion thereon by the 31st August,
1968."

The object of moving this Bill for
consideration by the House has been
mentioned in the Statement of Objects and
Reasons which reads thus :

“Section 23 of the Land Acquisition
Act, 1894, enjoins that in determining
the amount of compensation for land
to be acquired under this Act, the
court shall take into account the
market value of land on the date of
publication of notification under
section 4 of the Act. When the inter-
vening period between the date of noti-
fication and the date of acquisition is
long... ... .

which is generally the case—

i the owner is entitled to a
compensation which is wholly insuffi-
cient to buy an equivalent area of land
with similar advantages.”

This point has been brought up before the
House many times.

So far as | remember, when our rever-
ed leader Pandit Jawaharlal Nehru was
living, the case of land acquisition in
Ghaziabad was brought up here in the
House. He was kind enough to depute
Dr. Ram Subhag Singh to go there and
settle the thing. Dr. Ram Subhag Singh
went there and had discussions with the
U. P. Government and some arrangement
was made whereby the people who lost
the Jands were given more compensation
which was not due to them actually
according to the Act.

Therefore, I have put forward the rea-
sonable prop-oui before the House thay
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‘thing should be made into law, and that
is my intention in bringing forward this
Bill here.

As you know, with the compensation
that a man gets [or the Jand he loses in
acquisition, he cannot even acquire that
much of land for his own purposes. So
our Government, our independent Govern-
ment, is going to deprive the people of
their right to live on their land. We are
making them poorer; still we say we are
in a sotialist society.

Our aim should be to pay a fair and
reasonable price for land acquired, and to
pay a price much below the market price
is undoubtedly unfair and uoreasonable.-
The Law Commission has also recomended
that, as for as possible, everyone who is
deprived of his property by compulsory
acquisition should be awarded a compensa-
tion so as to place him in substantially
the same position in which he was before
the acquisition.

In this connection, | may refer to the
acquisition of lands for so many projects
in India. You will be astonished to hear
where such acquisions have been made
that people have been deprived of their
land and have gote in return an insuffi-
cient quantum of compensation. Then
again, they themselves or their sons and
daughters are not given preference for
jobs in the work being done in that pro-
ject.

1 have proposed that the Bill be circu-
lated for the purpose of eliciting opinion
thereon by 3ist Agugust 1968. 1 am glade
to know that Government is not silent in
the matter. Government has appointed a
committee with my hon, friend, Shri Mulla
as chairman to go into this question. I
am thankful to Government for that. I
would like to refer this Bill also to that
committse. I would request you to ask
the Lok Sabha Secretariat to send my Bill
to that Committee also for consideration.
In the mean time, I move this Motion for
circulation and hope that the House will
accept it.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Land Acquisition Act, 1894, be circu-
lated for the purpose of elicitling
opinion thereon by the 31st August
lm.“ F
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SHRI RANGA (Sirkakulam): [ am
whole heartedly in favour of this Bill and
I wish to express iy thanks to our veteran
legislature and freedom-fighter, Shri
Samanta, for having thought of this very
essential piece of legislation, also economi-
cally sound.

It is true that the Mulla Committee—
of which | happen to be a member, are
considering this particular matter also.
But what is generally happening is that we
bave circulated our questionnaire, thou-
sands of copies of it, to State Governments,
but they have been so inefficient, disinter-
ested or uninterested that the peasants do
not know about it, even the local bar
associations are not made aware of it and
many people who are being affected by this
compulsory land acquisition going on in
different parts of the country for various
public concerns, public purposes and also
various capitalistic companies and so on do
not know that there is such a body as this
committee, that there is such a mischievous
provision in this compulsory land acquisi-
tion and there is this questionnaire ; and
so we are not able to get any kind of
evidence, not as satisfactory amount of
evidence as there should be. Therefore,
I am very glad that this Bill is introduced
and [ hope this at least would be sent to
all the Bar Councils all over the country
not only at the High Court level but also
at the district level, so that our lawyers
would be able to express themselves in the
light of their experience.

Actually what is happening is some-
thing very disastrous so far as our kisans
are concerned. At one time land used to
be compulsorily acquired for very well
known public purposes such as schools,
hospitals, dharmasalas, irrigation projects,
drainage projects, tanks and such other
public meeds. Later on it came to be
extended to such an extent that even ordi-
pary joint stock companies, private com-
panies which are interested in developing
their industries have also come to be

* treated as deserving this advantage that

used to be given traditionally for public
purposes. All that they have to do is to
reach the State or Central Government and
obtain their permission saying that this is
a public purpose and pay some deposit
under the Act. Then Gov:irnment takes

. upon itself the responsibility of acquiring
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compulsorily thousands of acres of our
peasents’ land for the benefit of these pri-
vate entrepreneurs. Often times what
happens is that when they want only 100
acres, which would serve the purpose not
only how but for the next ten or 15 years,
they lay claim to 1,000 acres and succeed
in getting either 1,000 or 500 acres, 400
acres extra minimum. Later on they get
the privilege of selling away this extra land
at a profit to various other people. In the
meanwhile these poor peasants are deprived
of their land.

Land is not like any other property.
It is a source of employment not only for
the present generation of peasants but for
successive generations of peasants. Once
you take away the land, the people who
own the land lose their employment, which
is not like any other employment, because
other employments are carried on under
some kind of master, whereas here he is
his own employer economically independent
and socially self-reliant. That special
advantage that the peasant has been enjoy-
ing is denied to him when his land is taken
away.

So, specifically should there not be
some conditions ? Some conditions
were imposed. One of them was that he
should be paid market value. What is the
market value, and who is to decide it ?
All these are questions where the courts
come in, and the land acquisition officers
come in. There is a lot of corruption,
and on top of it a lot of delay, and court
litigation is too costly and the peasants pet
only a raw deal. In the meanwhile all
these private enircpreneurs are bepefiting
at the cost of these poor peasants.

Therefore, ] am very glad that a com-
mittec has been appointed, and 1 have the
honour of associating myself with that
committee, because through that committee
I am hoping to be able to co-operate with
others in giving some protection against
land being taken away arbitrarily for the
benefit of the so called public as well as
private companies.

1 do not want to go into further de-
tails except to say that the Government and
the Lok Sabha especially should take every
care to see that this Bill is properly adver-
tised in the local language papers and also
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sent to all the Bar Councils and kisan
organisations wherever they exist such as
the Kisan Sabha, the Kisan Sammelan
etc., and other farmers forums and orga-
nisations so that the people are awakened
to the significance of this Bill, so that they
may place their views before this House,
so that in the light of those views both
that committee and this House would be
able to come to a proper judgment.

ot geg o SwT (FETOWAS) ¢ T
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[Mr. Speaker in the Chair)
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frere e o &, W 5 S o
T gH9 9% gt & fag wrf saear

MR. SPEAKER : You are supporting
it ; all of them are supporting it. I must
put it to the vote.

ot Jaxw afew: & wgar 2 fF
¥ frg #4877 |

A FgR &7 qawa qg 2 fF N AW
TWAEHE @Y AT §, I AN F
forg giemT aaTé ST TR | ¥ g
ug g fF B ot gt ot sy 2,
IT WA W T F g e
wrfeg R foa® o2 faw @ §, e
9T F FEw d w7 afew | ¥
TR Y W (Y FT1F FwrAT =i |

HTA qTEd A qga afedr gorg=w &
& fo @ g st #4& aft gE g, ww
% 9w faw A ¥ fem sw AR
T FRE W W = w2

MR. SPEAKER : The question is :
“That the Bill further to amend the
Land Acquisition Act, 1894, be circu-
lated for the purpose of eliciting opinion
thereon by the 31st August, 1968.”
The motion was adopred

18.29 hrs,

MOTION RE: INSTALLATION OF
SHRI MANDAL AS CHIEF MINISTER
OF BIHAR—Comd.

MR. SPEAKER : The House will now
take up further consideration of the follow-
ing motion moved by Shri Nath Pai on the
28th February, 1968, namely :—

“That this House disapproves the
manner and the procedure adopted by
the Governor of Bihar in installing
Shri B.P. Mandal as Chief Minister,
as likely to bring the Constitution in
contempt and danger.”
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Shri Kameshwar Singh was on his legs
and he has already spoken for some time,

st v fag (=ofa) @ oo
HEEd, TW 95 § 4g 419 Tget a1 as
@t 97 wug § oW @ wrer wEl qE
o ¥ iy & o oot gewar R
AT gEEt &) A R B oaw e
fawg oz a9 FT 7g &) oft e O &
wrar v

“That this House disapproves the man-
ner and the procedure adopted by the
Governor of Bihar......”

WA ¥ UG T 1T H W Ay
™ 5 owmw oy ey M #
T ArEq F A7% fewrar W § e
AR :

L — in installing Shri B.P. Mandal

as Chief Minister, as likely to bring the
Constitution in contempt and danger.”
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I qUAT 98w & FF maei A
qew ¥ W & Femra stasar g
Te=y oot ) et w0 gE A W
T fE & orrer & i war @ & W
o &1 F wd A oF A
T g |

“Resolution adopted by the Con-
ference of Presiding Officers on 7th
April, 1968.”

“The question whether a Chief Minis-
ter has lost the confidence of the
Assembly shall at all times be decided
in the Assembly.”
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“The Chief Minister shall be appoint-
ed by the Governor and the other
Ministers shall be appointed by the
Governor ... ... b
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fordr it T v A g frer B
T s & wwy afeg aoere 7 fean,
A gt ¥ g o v Fr 33 pha
FAEw 2 FE AT A QAT & oar
waT QR g 8, IR ag e fe
i ag woee & &, wifawfs @ o
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¥ wfa, o=@ afeww &1 g77 fFar o
afaarT # g )

SHRI JYOTIRMOY BASU (Diamond
Harbonr) : 1 support this motion moved
by Shri Nath Pai, because the disapproval
of the action of the Governor has been
supported by all learned speakers who came
from all over the country. Even a section
of the Congressmen in Bihar had very
much disapproved of the action. So,
they went away and did their own job.
This political banditry was designed by the
Home Ministry by Shri Chavan and his
colleagues. For this purpose the office of
th: Governorship was twisted in such a
way that they could act as political
agents. We give them the nickname
bandicoots. The sole energy of Shri
Chavan and his Ministry had been devoted
to coocking up political corruption, spying
on MPs, tapping their telephones and
vilification of certain political parties and
certain other similar activities.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS. (DR. RAM SUBHAG SINGH) :
It is wrong.

SHRI JYOTIRMOY BASU: He has
no time for other things. He has no time
to maintain law and order in this coumtry;
he has no time to give protection to the
minorities. They could be killed by the
dozens or even hundreds. An obaoxious
and obseene leaflet written by a member
of this House o his 55th birthday, publi-
shed on the 12th March, described him as
the true Himdu in the Central Cabinet.
He took almost ome month to preseribe
that leaflet, confiscate it and prosecute
that person, | am told. Even that hap-
pened aaly after a shost-notice question
was tabled in this House and there was a
heated discussion...(/aferrapetons), He may
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deny that and he may say that he did not
know it, But may we ask him one ques-
tion ? What was his vast force of intel-
ligence people doing? Are they not
supposed to go and see that this sort of
literature is not given free access in the
society so that it may not add fuel to the
fire, so that it may not arouse terrible
communal passions ? Yet, for one month
this leaflet reached every Member of this
House.

SHRI D. C. SHARMA (Gurdaspur) :
Sir, I did not get it.

SHRI JYOTIRMOY BASU : My hon.
friend, Professor Sharma does not get
time to see his mail every day. So he did
not see it.

In West Bengal this political banditry
was perpetuated, but the people stood up
as one and protected thzir rights and they
found support in an upright Speaker who
could not be purchased. So, we have got
back, or we are going to get back, what
we deserve. But what has Shri Chavan
done ? He does not like people with
integrity. S0, he wants men like Shri
P. C. Ghosh, Shri B. P. Mandal and Shri
Humayun Kabir who would say that the
action of the Speaker is illegal.

In Bihar his political agent went by
stages. This Shikandi, Shri Satish Kumar
Sinha acted like the ADC of the British
King of the past who went and married
on behalf of his master and had a honey-
moon also. But all his efforts were in
vain. Shri Chavan’s plan has been torpe-
doed and sxposed.

I would like to wutter a word of cau-
tion, specially meant for my hon.
colleague, Shri Chavan, in this House.

SHRI INDER J. MALHOTRA (Jammu):
About Naxalbari ?

SHRI JYOTIRMOY BASU: This
way the Congress is not going to benefit
amything. They will deteriorte and he
canmot arrest the deterioration. 1 can
assure the House that in that part of the
country the Congress is not going to come
back to power, His fascist methods have
been exposed. Under the circumstances,
when you all assembled and decried his
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actions and when everything has been
exposed, has he got a moral right to stay
in this Cabinet as a Minister 7 If I were
him, I would have resigned.

€ g wEw  (wEraw)
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SHRI NATH PAIl (Rajapur): Mr,
Speaker, Sir, since 1 have sometimes
taken the liberty of expressing my dis-
agreement with you, within of course, the
limits set by the abiding respect which we
owe to your authority, I should avail my-
self of this opporjunity to express my
deep appreciation and gratitude to you
for restoring to this House one of its
ancient rights which was sought to be
tampered with light-heartedly. You, Sir,
by reviving this debate, have restored the
right which was sought to be ssaiched
away from us.

Another wrong being committed was
that for the first time 1 found that an
effort was being made to d:ny the mover
of the motion the right to reply. Omn
what | was alarmed was that the autho-
rity of the Chair was sought to be given
a go-by. You, Sir, by reviving the debate,
have rectified all these wrangs. Itis for
this | owe to you and to this House to
express my deep semse of appreciation for
Teviving this debate before [ take up the
subject-matter. 1 am very glad that this
is cheered by the other side too because in
the preservation of our right, there is ne
question of a party matter.

Sir, Mr. Chavan, that day, made an
appeal to me and that appeal was—I1
quote :

“..... my reqguest to Shri Math Pai
is that he should not take opportuni-
ties or occasions like this to rm
down Chavan or the Government of
India or the poor Governor there.”

May 1 assure Mr. Chavan that there was
nothing from my side to run down Mr.
Chavan ? 1do not know how he per-
suades himself that this was what 1 was
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trying to do. [Even in the initial stages of
his speech—1 spent today the whole day
in studying what he had to say and what
my other colleagues had to say—Mr.
Chavan, in his rather unusual lapse from
his usual courtesy, said :

“You hav: never understood the
Constitution and you will never under-
stand it.”

I am quoting Mr. Chavan. That I did
not understand, [ understand and I can
appreciate ; but that he should be so
pessimistic about me that I will never
understand was something I was not ex-

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAYAN) : This was oaly
a sort of a response to the interruption
that you made, It was not a positive or a
substantive statement | was making.

SHRI NATH PAI: 1 would like to
say, when [ heard all these kind of allega-
tions that 1 was either indulging in runmn-
ing down Mr. Chavan or defying your
authority, certainly, that evening, | was
reminded of a sloka which means :

The poor victim of accusation says :
1 had been wvery reluctant to pluck
flowers, but when 1 am tempted by their
beauty and their fragrance, can 1 be guilty
of dragging a young woman by her hair
and beating her 7 To accuse of want-
ing to do all these things was something
like that.

Now coming to the substance, may I
now point out that I have a satisfaction
on this occasion of finding not only that
the right has bsen upheld of debating, but
alsc that the contents of what I submitted
on the 16th and 17th November have
been accepted, though not by Mr. Chavan
today-- perhaps by him tomorrow—bat by
the Presiding Officers of this country
under your leadership, as | was trying to
submit this morning to you. The three
Resolutions adopted by this Conventios
are of far-reaching consequences. I am
now going to ask Mr. Chavan whether be
is going to take the appeal, which the
Conference of the Presiding Officers has
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made to the Government of India, serious-
ly and try to see that the comventions
which the Speaker and his colleagues from
the State Assembiies have appealed to us
to uphold, are incorporated suitably
cither by way of accepted conveations by
you in your agreement or by being im-
corporated into the Constitution.

May | here point out that the essence
of the two Motions which 1 had raised on
the 16th November and again on the 28th
February was this. This was my speech
made on the 17th., May I say, for Mr.
Chavan's casy reference, that this is what
I said much in anticipation of what you
did the other day only ? 1 had said :

“Let the Chief Minister not avoid
facing the Assembly. The fate of the

Government shall not be decided

either in the Chamber of the Speaker

or in the office of the Gowvermor, but

"on the floor of the Assembly.”

This was what [ had pleaded, this is what
my motion has been saying. There is a
double satisfaction ; 1 am not being self-
complacent. What 1 said relating to the
installation of the Mandal Government
has been proved right more than hundred
per cent by the developments that took
place in Patna subsequently. Mr. Mandal
was disowned not by us but by the Party
which he had been leading that time ; it
was the Congress Party veterans who came
to dissociate themselves from something,
not in a partisan spirit, as he in his rather
interesting speech had said, but because
of their concern for the Constitution.
What was the issue ? You were not in
the Chair on that day. It is the Comsti-
tution which provides for the momination
of & member to the Upper Houwse of a
State, to the Council. What for ?7 It is in
recognition of services im art or litersture
or in the social field, and never did the
Constitution contemplat: that this nomi-
nation is to be used as a siepping stone
for further political office ; 1 think, Mr.
Chavan, will agree with me—I am glad
he is agreeing—that this was never con-
templated in the Constitution. The nomi-
nmation was a folfilment in itself; the
step ended there and that was not to be
used for seeking political office. That
was one point that T was making, though,
belatedly, I am glad Mr. Chavan is agree-
ing now. These are the points. Permit
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me to conclude it because the issue which
I have been trying to mention and raise od
the floor of this House on the I16th
November and the 28th of February and
again through the call-attention notice
this morning is, what is happening to our
Constitution and what shall w2 do to
preserve the Constitutioa ... ...

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : May I ask one
question ? Many interesting points are
bzing argued and I would like to seek some
clarification. The resolutions or recom-
mendations of the Presiding Officers are
very important ones and they will have to
be considered, but, I think, the recom-
mendation that has been made applies to
a particular situation. Information of
governments or removal of governments
two situations have to be taken into
account: one is when there is a government
already functioning; their fate should be
decid>d by the House; it is absolutely
correct; but when there is no government
and a government is to be formed, and
there is the question of getting a stable
majority, it is certaialy & matter for the
Governor to decide. These are two differ-
ent and distinct propositions.

19 brs.

SHRI NATH PAI: Tam very glad
that Shri Y. B. Chavan has set the process
of thinking. 1 welcome this.

There are two distinct situations, The
one was raised by us about an existing
government which under the law of the
land was entitled to postpone the calling
of the meeting of the Legislative Assembly
for six months. 1 did hold at that time,
and I recall that at that time you, Sir, were
in the Chair, 1 did mention and very cate-
gorically too, without mincing any words,
that | did nmot have regard for a Chief
Minister who would avoid facing the
Assembly. If a Chiel Minister avoids
facing the Assembly I do not think that
he is a particularly shining example of
democracy or an upholder of the Constitu-
tion of this country. But | say that he is
within his rights for a period of six
months. 1 think that was the issue during
the Bengal crisis.

The other thing is that an existing
government cammot be ordered out by the
Governor. That is the Speakers® recom-
mendation.
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SHRI R. D.
I point out......

REDDY (Kavali) : May

SHRI NATH PALl: Sioce he is a
lawyer-Member, let me rzad out the reso-
Jution adopted by the Speakers.

SHRI R. D. REDDY : The Speakers
have stated that if a majority sends a reso-
lution, the Governor has to convene a
meeting of the Assembly.

SHEI NATH PAl: There are two
issues. One is about an existing govern-
ment where because of the worry of
perhaps the Chief Minister there is a
hesitancy on his part to call a meeting of
the Assembly. Assuming that he is worried,
he cannot, till you change the Constitution,
be dismissed by the Governor as was done
in the case of Bengal. T must repeat that
point,

The other case is where there is no
government. Is that the case in UP today?
There is a majority party. This morning I
could not elaborate my point. Since Shri
Y.B. Chavan is today in a different frame
of mind, to think over what you have said,
let me elaborate it now. Thers is a
Government in the sense that the particular
party in power has not resigned. [t is
only the leader of that party who has
resigned. The hon. Minister may disagree
with me. But let me frame the issue.
What is the issusz ? The issue is, the
leader of the particular party which en-
joyed the majority had resigned. Shri
Charan Singh was never defeated, but he
resigned because of internal dissensions in
his party. Shri Charan Singh’s party today
claims to have the majority. It will not
be for th: Governor to take somebody’s
affidayit in his home and then to say that
they have lost the majority. That will be
the _beginning of the end of the Constitu-
tion.

It is quite conceivable that a largs
number of legislators may be induced to go.
‘We do not know if they are going as free
men when they give such affidavits either
in his chamber or in the office of the

Governor. It is conceivable that somebody .

goes and tells such a thing. How do we
know that the Governor is not coercing
them ? How do we know that the
Governor is not tempting them ? How. do
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we know that some other kind of influence
or pressure is not being applied to the
MLAs? We, therefore, want this thing,
as you, Sir, have claimed in your recom-
mendation, to be decided by the Assembly.

Now, what is the fact about UP? The
UP case is very simple as I was trying to
peoint out,

MR. SPEAKER : That is a big ques-

tion. Now, let him confine himself to
Bihar,

SHR1 NATH PAI: 1 saw you this
morning and you said that what you had
recommended did not apply to UP; it did
not apply to Bihar, but it applies only
whenever the issue arises. Your recom-
mendations are not academic but they are
to be impl d as the i arise,

We are seeing that there is a gradual
weakening of our Constitution, 1 do not
think that Shri ¥.B. Chavan is interested
in its weakening. But I am afraid that
very often he is forgetting that this
generation is called upon to act as patriots
and not as partymen. It is too small a
matter whether for him or for Shri
Bal Raj Madhok or Shri Jyotirmoy Basu or
for me, when constantly the Constitution
is being endangered, to think only of our
party and forget our pation.

I want to remind the Home Minister
of this and ask him what his assurance
will be. If you would permit me, may I
just quote one or two instances from the
UK ? This isa relevant case in India.
The Conservative Party of Britain had a
clear-cut majority in the House. But Mr.
Eden did not enjoy the confidence of his
party. He was replaced by his party.
But Mr. Macmillan was called. It was not
Mr. Wilson who was called by the British
crown to form the Government.

I may tell the Home Minister, there-
fore, that the Governor’s role in this case
is very clear. The case which he has in
mind and which he had discussed was after
the general elections where nobody konows
what is to happen. We are in the
process of discussing it, as 1 under-
stand it. But here that is not so. Ewven
take the subsequent case. When Mr.
Macmillan resigned, he advised the
Crown to call Lord Hume.. Lord Hume
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was called and not Mr. Wilson. Today, it
is quite conceivable that Mr. Wilson may
lose the confidence of his party, but it

will be Mr. Wilson’s party's choice
whom the Queen will be compelled to
call to form the Government, and not Mr.
Heath.

Before, 1 conclude, let me tell you what
is happening today in the country. Seo
gross is the failure of values, so low is the
degradation of wvalues that you can find it
very difficult to avoid being a Minister
these days. [ was in Bihar recently and
this is what 1 was told. I was told that
a friend was going in a tonga in Patna.
He asked the tongawalla to go ahead.
The tongawalla asks, “Where 7 The friend
says, ‘Go-ahead. [ will tell you'.

A ag), & aar S DA T F
&z frz 997 qar 5 s st & 7 9ed
#gT & waT a1 0, T g [
& ag Ry qar #gf JMT § o | a@
9 AT fear fF U waw a7 T9r |
anr arr A 9E # Qe Wi} wgr fw
Tgr 7¢f FrE AT | FEA qayv fF @i
AT, WS, g9 IgA qara faar &
wreHY g, S 9 g ovar §, 9
FT 7oA 77 f7ar Jwr &

So low has the status become.

Shri Chavan, in his concluding speech,
said, ‘Politically, I am not happy at what
happened in Bihar’. He made an admis-
sion while replying that day. He said ‘[
agree with you, I am not happy’. But
what is happening is this. I know I am
younger than Shri Chavan and I will not
be so audacious as to give him advice.
But the stakes are common stakes. We
have a common duty to uphold certain
values. The fire that was started will
engulf you, me and everyone of us. Itis
our duty to join together to extinguish the
fire. Itisin that spirit that I make an
appeal. Let us not behave like the man
who said.

arfrest 7 9 ¥ wgfer o
TATed 79 ¥ Fryfer: o
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What he says is : ‘I agree with you.
[ share your anxiety. But I cannot do.’
This is a famous quotation from the
Mahabharata—I know the religion, but I
cannot follow it ; I know the sin, but 1
cannot avoid it. Let not Shri Chavan try
to tell us, ‘I know Mandal was wrong.
But what can I do’. Let him not say
‘Governor is not strictly right politi-
cally, but legally he is right' There
is a law above the requirements of politics;
there is such a thing as conscience which
we must abide by, there are certain healthy
conventions which we must observe.

Mr. Speaker, you have given a
lead in the unanimous resolution which
was adopted in the Speakers’ Conference.
May 1 ask Shri Chavan for a clarification ?
What do Government propose to do with
regard to the healthy conventions that
have been offered tous? May we have
an assurance as a result of this long-drawn
debate that the Government are prepared
to respect and observe th?® conventions
which the Speakers’ Conference only last
week has unanimously recommended
for adoption by him ? May we have
an assurance that these conventions
will be upheld ? If we can get this assur-
ance, I would persuade myself to with-
draw the Motion.

Let Shri Chavan’s unhappiness be
sincere, Let it not be of the type of :

smTeEH 7 T ¥ fagfa: n
MR. SPEAKER : What shall I do
with the Motion ?

SHRI NATH PAI: [ want an assur-
ance from Shri Chavan.

Mr. SPEAKER : Itis too early for
him to say anything. He has to consider
it in Cabinet. He is not an individual ;
he is part of the whole Cabinet. I will be
very happy if what we have recommended
is supported by all. But I would like to
be a little careful. Shri Chavan should
be given time to discuss it.

=it wrireae oy : oreETET @1 ww
T wnfgd wgw A

wegw iy g A X A
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off sriveae Ty : sToR wreRTEA fRar
¥ e W@ grgw g AT 7 wET
s @aa F WH | Fq 5
W w { aE wwmr g

MR. SPEAKER - Shri Mandal is no
loager there. Why should he press it ?

SHRI NATH PAIl: | koow we have
won both in Patna and in Dethi 1 am
making an appeal to him. Let him show
a patriotic sense. He asked mo to with-
draw the motion. As | said, we have won
both in Patna and Delhi. Why does he
not recognise realities and give the assur-
ance I ssek ?

Mr. SPEAKER : [ will put the ques-
tion then to the vote of the House. The
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question is :

“That this Housc disapproves the
manner and the procedure adopted by
the Governor of Bihar in installing
Shri B. P. Mandal as Chief Minister,
as likely to bring the Constitution in

The motion was negalined.

st wwew wsw  (zfon foeft)
FAR AT TE R |

19.10 hrs.

The Lok Sabha then adjourned 1ill eleven o,
the clock on Monday, April, 15, 1968 Chaitre
26, 1890 (Saka).




